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LOK SABHA

Friday, August 10, 1962/Sravana 19,
1884 (Saka),

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in-the Chair)

ORAL ANSWERS TO QUESTIONS

National Projects Construction Cor-
poration

[ Shri P. R. Chakraverti:
*172.{ Shri P. C. Burooah;
|_ Shri Heda:
%.ll the Minister of Irrigation and
Power bc pleased {o state:

(a) when the National Projects Con-
struction Corporation started function-
mg;

(b) whether it preposes (o extend
its work bevond the limited sphere of
irrigation projects; and

(c) whether it will have its own
cadre of engincers and technicians so
as to eliminate private contractors?

The Minister of State in the Ministry
of Irrigation ang Power (Shri
.;lgl;'?'emlz (a) From 9th January,

(b) and (¢). Yes; Sir.

Shri P. R. Chakraverti: Will the
Government give us an idea about the
structural organisation of this Cor-

1383 (Aj) LSD—1.
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poration,  its composition and  the
nature of the work that is expected to
be undertaken?

Shri Alagesan: 1t has got a Board of
Directors with Shri L. N. Mishra as
chairman. There are nine directors re-
presenting the wvarious Ministries in
the Centre and also the State Govern-
ments. That is broadly the organisa-
tion of this Corporation. I have got
the memorandum and articles of  as-
sociation and 1 can give them to the
hon. Member.

Shri P. R. Chakravertl: May I
know how far this innovation will be
an improvement on the existing sys-
tem, by which the irrigation projects
can be specded up?

Shri Alagesan: In certain States we
do not have enough of good and ex-
perienced contractors. We had to con-
struct these various river vally pro-
jects ang to fill that need this Cor-
poration came into existence. Slnce
it came into existence, it has taken up
works valued at several lakhg of
rupees, especially works connected
with the Chamba] valley project. It
has carried out these works and has
also made certain profits over a period
of years,

Shri Heda: The Minister has replicd
in the affirmative to parts (b) and (c)
of the question. May I know, in that
connection, what further spheres of
activities this Corporation has taken
up? Has it got any programme for
the next year as to which 1type of
projects it will take?

Shri Alagesan: At present it is con-
fining itself to irrigation works and
river valley projects. At the last
meeting of the Board of Direclors they
have decided that they should go out-
side these irrigation works and take
even the construction of buildings. Ot
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course, they have decided that they
should not come into conflict with the
other Corporation which is concerned
with the construction of buildings.

Dr. K. L. Rao: May I know whether
the NPCC was hampered in its pro-
gress for want of construction euip-
ment and, if so, what vigorous steps
are the Government taking to remedy
this defect?

Shri Alagesan: I am not able to say
whether they were hampered in their
work for want of this eguipment. If
they come to us for any help in  the
matter, we are ready to extend it

Shri Umanath: Is it not a fact that
this Corporation takes a contract and
gives it to sub-contractors and, if 50,
may I know whether it is to be merelv
an agency between the project authori-
ties and the contractors?

Shri Alagesan: Occasions may arise
when, if the whole work is taken up,
some sub-work may be let out to sub-
contractors, It is not as if they act as
an intermediary and sub-let the entire
contract work.

Karnafuli Dam

.+
[ Shri Surendra Pal Singh:
’ Shri B. K. Das:
Shri Subodh Hansda:
| Shri 8. C. Samanta:
| Shri M. L. Dwivedi:
| Shri P. K. Deo:
| Shri Narendra Singh
'lﬁi.j Mahida:
Shri Indraji; Gupta:
| Shri Bishanchander Seth:
Shri Yallamanda Reddy:
Shri Dasaratha Deb:
| Shri Prakash Vir Shastri:
| Shri Vidya Charan Shukla:
(_ Shri P. C. Borooah;

Will the Minister of Irrigation 2
Power be pleased to state:

(a) whether it is a fact that the
Kammafuli Project in East Pakistan has
been commissioned by the Pakistan
authorities without giving previous
notice to India. and that a large area
of land in West Bengal has been per-
manently submerged urder water,
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causing untold hardship to our peoplc
who had to flee from the catchmenti
area;

(b) how much area and how many
persons were affected by this submer-
gence; and

(c) what steps are being taken by
Government in the matter?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) Due to commissioning
of the Karnafuli Dam in East Pakis-
tan, no part of the State of West
Bengal is likely to be submerged.

(by and (c). Do not arise.

Shri Hem Barua: There is a slight
mistake in this question. May I sub-
mit that I have also tabled a questicn
about this. There is no question of
any area in West Bengal being sub-
merged. Some areas in Assam are
being submerged. Therefore, may I
put a guestion about that?

Mr. Speaker: He might put a ques-
tion straight.

Shri Hem Barua: May I know 1if it
is a fact that there was an agreement
with Pakistan for payment of com-
pensation for the submergence of
Indian territory, and since the Gov-
ernment of Assam have established,
through a survey, that Indian terri-
tory will be submerged, may I know
what is the reaction of the Govern-
ment of Pakistan?

Shri Alagesan: It was agreed at the
conference at Ministers' level which
was held in 1959 that India would not
raise objection to this project, pro-
vided there is a joint survey of the
areas that will be submerged, because
then there was no idea as to what area
will be submerged and how many will
be displaced and what arrangements
would have to be made. This condi-
tion was agreed to by Pakistan. But
later on, the survey was to be a joimt
survey, but before the survey was
completed, they went on commission-
ing the project and we were told abru-
ptly that the project hag been commis-
sioned. Even though the water has
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not reached its full level, certain arcas
have been submerged in Assam. We
have received a preliminary estimate
for Rs. 21'5 lakhs frcm the Govern-
ment of Assam for sanctioning grants
in aid to such of the displaced persvns
who were affected by the commission-
ing of this project.

Shri Hem Barua: My question has
not been answered. I wanted to know
positively whether the Pakistan Gov-
ernment is bound for payment of coni-
pensation. He says that there is a re-
quest from the Government of Assam
for compensation. 1 wanl the Gov-

ernment of Pakistan to pay compen.’

sation, not the Indian Government,

Shri Alagesan: Since the projuect
itself was commissioned quite against
the agreemeni that was reached bet-
ween India and Pakistan, we have in-
formed the Government of Pakistan
that it has committed an international
delinquency and they wculd be res-
ponsible for all the damages, {osses
and other consequences. Whatever
compensation has to be given to the
displaced persons and whatever other
losses may arise as a result of the coin-
missioning of this project will be pre-
ferred against the Government of
Pakistan.

Shri M. L. Dwivedi: May I know
what steps are being taken by Lhe
Government of India in the direction
of claiming damages, etc. to be maue
on the construction of this dam,
which is a delinquency on the part of
Pakistan Government and whether any
correspondence is being made wilh
the UNO or the Pakistan Government
or ag any other level?

Shri Alagesan: We have informed
the Government of Pakistan.

Shri Indrajit Gupta: Since only the
first stage of this project has been
completed in violation of the agrece-
ment, T want to know what steps cur
Government arc taking to see  that
further stages are not taken up by the
Pakistan Government until they nege-
tiate with us again with regard tuv the
terms of compensation and so on?
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Shri Alagesan: There are no two
stages in the project. The dam has
been built, but the water has not come
to its full level

Shri P. K. Deo: From our past
experience, we know that the Pakistan
Government is not going to honour the
settlement. In such cases of inter-
State riparian disputes, may I know
if the Government would consider
taking this matter to the International
Court?

Shri Alagesan: All the relevant ar-
tion that can be taken in this regard
will be considered.

Shri Suboedh Hansda: The Minister
stated that no areas of West Benzal
have been submerged. But, when t'.e
technical engineers' conference  was
held at Dacca, at that time, in the
survey it was apprehended that some
part of West Bengal will be submerged
and there are press reports that a lurge
arcas of land have been submerged in
West Bengal. May [ know whether
the Government have any information
in that regard?

Shri Alagesan: [ thought in my e
ply I have answered in the negative,
that no part of West Bengal will te
submerged.

Shri 5. M. Banerjee: May I  know
what is the total land which has Lcen
submerged and how many familles
have been displaced?

Shri Alagesan: Except the bruwd
estimate, 1 am not able to give any
other information that the hon, Memn-
ber is seeking at present. I shal! be
able to get the information and pass
it on to the House if another quest:on
is put.

Shri §. M. Banerjee: [ want to know
the number of families that have been
displaced.

Mr. Speaker: He said he will pass

on the information.
Mr. Speaker: Next question.

Shri Indrajit Gupta: Question 210
may be taken up along with this ques.
tion.
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Mr. Speaker: If they are connccted
und if the Minister has no objecti'n
[ will allow.

Shri Alagesan: I have no objection.

Mr. Speaker: Then both may be ans
wered,

Power Break-Down in Delhi
[ Shri P. K. Deo:
| &hri Basamatari;
rShri Narendra Singh
| Mahida:
| Shri Rameshwar Tantia:
| Shri Yallamanda Reddy:
| Maharajkumar Vijaya
{ Ananda:

I Shri Shree Narayan Das:

Shri Nath Pai:

| Shri Hem Barua:

| Dr. L. M. Singhv!;

Dr. Ranen Sen:

Shri Dinen Bhattacharya:

Dr. Saradish Ray:

Shri D. C. Sharma:

| Shri S. B. Das:

| 8hri Subodh Hansda:

| Bhri S. C. Samanta:

Will the Minister of Irrigation ard
Power be pleased to stale:

ta) whether there has been power
shortage in general and frequent pow.
break-downs in Delhi in particuian:

(b) what measures nave been adopt
ed or are proposed to be adopted to
guarantec an cfficient ac well az 10-
gular power supply: and

(¢) when normaley in power supply
is likely to be restored?

The Minister of State in the Ministry
of Irrigation and Tower (>hri
Alagesan): (a) Yes, Sir.

(by A Committee was set up n
December last 10 recommend measures
for improvement in the supply of
rower in Delhi. The report of the
Committee is expected in a few days.
The recommendations of fhe Com-
mitive will be considered and ihc
authorities concerned wili be advised
to take urgent steps to etfect improve-
ments,

(c) In about a fortnight's time.
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The Minister of State in the Ministry
of Irrigation amnd Power Ghrl
Alagesan): (a) to (f). A statement is
iaid on the Table of the House.

STATEMENT

On the 26th July, 1962, one of the
two 3BMVA, 132733 KV. trans{o.mers
installed in the Rohtak Road sub-
station of the Punjab State Electricity
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Beard, supplying power to Dell: fiom
the Bhakra-Nangal system, failed
stddenly. This resulted In the supply
of power to Delhi being curtailed by
about 25,000 KW. The Punjab State
Electricity Board made immediate ar-
rangements for disconnection of the
damaged transformer for inspection.
A detailed examination thereof
revealed that one of its limbs had
been damaged. The Punjab State
Electricity Board expect that it would
be possible to put back this trans-
former in service, after repairs. by
the 25th August, 1962

No transformer of (he Delhi Eiccotiie
Supply Undertaking was burnt last
year. In October tast, another trans-
former of the Punjab State Electricity
Board installed at the same substatim
nad failed. Sincve the Funjal Stow
Electricity Board were installing  two
100 MVA 220/33 KV transformers,
work on which was scheduleg ¢ be
completed by the cnd ° Auga.t 196Z,
no spare trunsformer was  kept by
them us standby.

Regarding supply of water, the
Delhi Electric Supply Undertaking
have taken steps to maintain full sup-
ply of energy for the essential ser-
viees, including water works.

Shri P, K. Deo: In view of the hon.
Minister's replv 1o vesterday’s debate
on this guestion, whiva is most disap-
pointing. muay 1 know how long il
will take for the Government to
implement the various recommenda-
tions of the Committee, how long it
will take for the Commitiee to give
its report and when this chronic
malady will be removed?

Mr. Speaker: Should he answer whe-
ther the debate held was disappoint-
ing? The latter part of the question
might be answered.

Bhri Alagesan: We arc taking several
steps. There are two committees, One
committee wag recently appointed to
Ego into the question of failure of trans-
former on the Rohtak Road. This com-
mittee was appointed last year to go
into the question .of frequent power
failures in Delhi and suggest various
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measures that could improve the situ-
ation. This report, I said, will be in
our handg in a few days' time.

With regard to the steps that are
being taken, I may, broadly, inform
the House that thg Punjab State Elec-
tricity Boarq authorities are working
out a plan to set right the position in
the Rohtak Road transformer station.
They are repairing one 38 MVA trans-
former that was damaged. They are
repairing it and testing it. In this
connection, I may tell the House that
it takes at least two weeks for the
transformer to get dried. The oil in
the transformer hag to get dried and it
takes not less than two weeks. So,
subject to that, they are trying to put
this transformer intp commission  as
early as possible. This is expected to
2o into commission by the 20th of this
month. :

Another step thut is being taken
simultaneously is as follows, They are
installing two 100 MVA transformers.
This work has been going on for some
time. In fact, the Punjab State
Electricity Board has been slow on the
question of repairing the transformer
that went out of action last year. It
was due to the fact that they  were
sure that they were going to put these
two new transformers by the end of
this month and meet the demands of
Delhi. So, that work is also simultane-
ously going on and we are sure that
it will be completed not later than
the 25th of this month,

One 10 MVA trunsformer from
Nangal has been brought and that is
also being installed.

These are, Sir, the  various steps
that are being taken by the Punjab
State Electricity Board to set  the
transformer position right.

Shri Rameshwar Tantia: May I know
whether it is a fact that import licences
for spare parts were asked as early
us September last year but they were
given only recently; if so. what are
the reasong for the delay and may I
know what steps the Irrigation and
Power Ministry took with the Finance
Ministry to expedite the matter?
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Mr. Speaker: All these points have
been made out yesterday during the
discussion.

Shri Tyagi: This point was not made
clear yesterday, whether the import
licence was applied for and why there
was delay in giving it.

Shri Surendranath Dwivedy: Al
these points were not answered yester-
day.

Mr. Speaker: Is the Minister pre-
pared to give the answer?

Shri Alagesan: Yes, Sir. It is not
right to say that the application for
import licence was made as far back
as September last and it was issued
only now, although at one stage the
Ministry of Irrigation and Power was
asked by the Chairman of the Punjab
State Electricity Board about facili-
tating availability of foreign exchange
for some of the parts that are
required. Action was immediately
taken and the foreign exchange was
cleared.

Shri Raghunath Singh: When?

Shri Alagesan: In June or July. I
do not have the correct date. I am
not able to give the exact date.

Mr. Speaker: Yesterday the answer
was that the Punjab Government was
late in asking for the foreign exchange.
Is that the correct position of the
Central Government or the delay
occurred here in the Central Govern-
ment?

Shri Alagesan: 1 would not ascribe
any responsibilily to anybody.

Shri Tyagi: There has been a pro-
paganda in the press and, therefore, I
want it to be contradicted.

Mr. Speaker: I allowed that ques-
tion. Now the answer is coming.
‘Whatever it is, I cannot help it.

Shri Alagesan: The import licence..

ot wgmw fag : #ET AR A
Y WA T INAT WE IO AT &
ar ag, & a8 AT NEATE )
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Shri Alagesan: | am prepared to
place a statement on the Table of the
House, giving all the date that are
connected with this. Then the hon.
Members could see for themselves
where was the delay and what was
Wrong.

Dr. L. M. Smnghvi: What part has
the Central Government played in the
alleviation of this difficulty about the
shortage of electricity? 1 should like
to be told of the various steps that
have been taken by the Union Gov-
ernment in the Ministry of Irrigation
and Power in this respect, particularly
because the Union Ministry has dis-
owned any responsibility in the
matter. Have they taken any steps
to specifically alleviate this difficulty
and, if so, under what authority of
law?

Mr. Speaker: That is too wide a
matter for the question hour. Further,
it is coming soon after the question
hour.

Shri P, K, Deo: Instead of expres-
sing a pious hope that the Punjab
Government is {rying its best to
improve matters. ...

Mr. Speaker: He might straight
come 1o the question.

‘Shri P. K. Deo: ....may 1 know
what steps are being taken for alter-
native generating arrangements
instead of fully relying on the supply
of the Punjab Government? It is the
duty of the Government of India to
see the regular supply of electricity..

Mr. Speaker: Order, order. He has
already put the question.

Shri Alagesan: In addition to what
is being done, the following schemes
are under execution. 30, mw steam
generating power house is under con-
struction, which is expected to be
completed by December 1863, instal-
lation of one 15 mw power house by
the middle of 1964; installation of two
50 to 60 mw power house by 1965-66;
12,000 kw electricity will be received
from the Bhakra-Nangal system of
Punjab from September-October, in
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addition to what we are receiving.
Now that 48,000 kw has been reduced
because of the damage to the trans-
former.

Mr, Speaker: Next question

Shri Nath Pai: Many of us wanted
further information and that is why
we have put our names to the ques-
tion. Yesterday's debate did not give
us any satisfaction on any point.

Mr. Speaker: There are many
motions coming up just after the
question hour. The question hour
cannot be taken up only for that pur-
pose. I am taking wup the other
motions after the question hour. They
are coming up.

Dr. L. M. Singhvi: My point is that
at this stage we are only eliciting
information. An adjournment motion
i3 meant. ...

Mr. Speaker: 1 cannol give more
than a quarter of an hour for one
question, however important it may
be.

Dr. L. M. Singhvi: There are two
questions which have been bracketed
together.

Incentives to Agriculturists

+
[ Shri S. C. Samanta:
176 J Shri Subodh Hansda:
* 7 Shri B. K. Das:
| Shri M. L. Dwivedi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any incentives are
given to the agriculturists other than
in the Package programme areas;

(b) if so, the kind of incentives
given to them;

(¢) whether there is any influence
of Package programme upon the
farmers who are outside but adjacent

to Package programme areas; and

(d) if so, the nature of influence
felt by the farmers?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) to (d). A statement is laid on
the Table of the Sabha, [See Appen-
dix I, annexure No. 49].

Shri 8. C. Samanta: May I Know
whether infiormation has come to the
notice of the hon. Minister that some
of the all India award holders, other-
wise known as ‘Krishi Pandits’, who
have done extensive cultivation in
some of their lands are charged
income-tax for the whole property
even though they did not have exten-
sive cultivation in all the lands?

Dr. Ram Subhag Singh: Yes
Recently when I was in Bengal a
farmer told mc about this. 1 request-
ed the authorities there to look into
the matter. When 1 receive their
report, 1 shall try to do the needful
in the matter.

Shri Subedh Hansda: From the
statement I find that incentives are
given by way of certificates and
awards. What is the procedure
adopted by the Government at pre-
sent where these certificates of Krishi
Pandits have been given,

Dr. Ram Subhag Singh: Actually,
there are two systems. One is crop
competition and the other is com-
munity award. Crop compelition is
conducted in four stages—one at
village level, another at block level,
the third at district level and the
fourth at State level. The fifth is at
all-India level. About the wvillage
level we receive the report through
the blocks and we receive the report
through the Deputy Commissioner
regarding the blocks. We receive
directly the report about the State
competitions. So far as the all-India
awards are concerned, we conduct
the competition ourselves and all the
States are supposed to participate in
it. In the competitions where some
blocks or districls participate, they
are conducted by the State Govern-
ments.
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Some Hon. Members rose—

WUH WEEW. TAT A TEEHZ
F gr a1 wEE A I8 1 OAEA
agf g =fer
Shri P, R. Patel: Apart from_the
other incentives that have been given

by the States and the Union Govern-
ments, 1 would like to know whether
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the incemtive that is named in the
Third Five Year Plan, that is, mini-
mum remunerative price, is given to
the agriculturists. If it is not given,
what steps are being taken to give
that incentive?

Dr. Ram Subhag Singh: Actually, in
this direction it was recently announc-
ed that the price of wheat will not
be allowed to go below Rs. 13 a
maund.

Shri P. R. Patel: That is not the
question. In the Third Five Year
Plan the planners have said that the
minimum price will be a remunera-
tive price and that would be fixed. I
want to know whether the Govern-
ment have fixed that remunerative
minimum price.

Dr. Ram Subhag Singh: It has not
vet been fixed, but the effort will be
to do so. The first step that has been
taken is in regard to fixing a floor
price of Rs, 13 a maund for wheat.
We will see that such prices of other
crops are also fixed.

Shri P. R. Patel: Is this price of
Rs 13 o maund remunerative?

Mr. Speaker: Order, order. 1 allow-
ed him to ask one question and he has
asked two questions more on his own.
Shri Yadav.

A UW @9 TEE {7 AEAE
T agEa w1 oag Aew g o
9337 § mit framt ® "gEmar J8
fasdt | W wfwue 2 za@ TEEET
foedt 2 w1 A1 dE 2 faaEy
qEYr SUTET &, IAFI AEGAT AT &
FEAT E 7

Yo T gan fag - 7 qar A
ITT qeT F ofq Wit ¥ W fraew
FEm f& fFEWT & & gwe &y
wafast 7 @ |

M WM T AT WA AEIEE
® g g At § fv v ow@w ¥
oF AT W T FeEem 7§ o
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Shri Hem Barua: In view of the
fact that the Agricultural production
tecam has fixed the target for 1965-66
a' 110 million tons and the Plan fixes
it at 100 million tons, may I know
whether the incentives proposed to be
provided would be for 100 million
tons or 110 million tons?

Dr. Rum Subhag Singh: We are
trying to achieve the target of the
Third Five Year Plan. But, our
effort will be to inerease as much as
possible.

Shri Shivananjappa: May | krow
whether the Government have any
facts to show that the results in the
package programmu: areas are
pneouraging?

Dr. Ram Subhag Singh: Actually in
the packuge programme  districts
which 1 have wvisited, T have found the
results encouraging.

Shri Inder J. Malhotra: Muay I know
whether there is any special agency
cither of the Central Government or
of the State Governments who, from
time to time assess the progress and
performance in the package pro-
Eramme areas”

Dr. Ram Subhag Singh: Actually
that is being regularly done Ihrough
our package teams.

Mr. Speaker: Next question.

Shri Bishanchander Seth: No. 177.

Shri  Indrajit Gupta: Question
No. 208 may also be taken up.

Mr. Speaker; If the Minister is pre-
pared to answer both together. I have
no objection,
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Rihand Project

*177. Shri  Bishanchander Seth:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Rihand Project has
started generating its full quota of
one lakh kilowatts of power as was
expected; and

(b) if so, whether the Railways and
the Aluminium factory have started
taking their full quota?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). No; Sir.

Mr. Speaker: It was asked whether
Question No. 206 may be taken
together

Shri Indrajit Gapta: [t is the same
question.

Shri Alagesan: 1 would answer that
also.

Rihand Power for D.V.C.

»206, Shri Indrajit Gupta: Will the
Minister of Irrigation and Power be
pleased to state:

() whether o decision has been
taken to allecate a part of the surplus
Rihand Power to the Damodar Valley
Corporation;

(b) if s0, details of the arrange-
ment made: and

(¢) whether the State Governments
of West Bengal and Bihar have made
any new proposals in view of the
critical power position in their indus-
trial areas?

The Minister of Statle in the Minis-
try of Irrigation and Power (Bhri
Alagesan): (a) and (b). Yes, Sir.
Power to the extent of 20 MW at 100
per cent load factor will be supplied
by Rihand Dam Project to D.V.C. on
a temporary basis This will be
reduced to 5 MW by lst November,
1983 with the progressive increase m
lopad in Uttar Pradesh. Supply of
power will be discontinued from 1st
April, 1964,

(¢} No, Sir.
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Shri Alagesan: All the five units
are ready to be commissioned. They
have been installed.

Mr. Speaker: He says that nothing
i3 being produced.

Shri Alagesan: No. About 47 mega-
watts of power is being produced.
Forly-seven megawatls means 47,000
kw. Out of these 24,000 kw. is being
consumed by the Hindustan Alumi-
nium factory. The power block that
has been allotted to them is 50 mega-
watts. The rest of it they will take
shortly. Another consumer is the
Railways. The Railways has to be
supplied by the Bihar Electricity
supply Board. They have to take the
supply from Rihand and then supply
them. They have not completed the
transmission system. They propose
to do it by the coming September.
Then the Railways will draw 105
megawatts of power.

st fas aom 93 ¢ § 9gar Tz
g % o diqwz 71 foad qma § qoy
&= wfzg a1 933 awa | az 9O w6
TE T wiT IAR  SEY W2 wadHe
F e awr @ g w2 aifE
WET JAFT  UF A Ferare A
feyeqz w7 =ifed o a@i 77 wwg
¥ ¥¢ gome ferarr @ feefege
F R F T AR E
W R0 1 s oFmw g 7
Shri Alagesan: That is because the
consumers are not ready to take the
load. As 1 said, the two bulk con-
sumers namely the Aluminium fac-

tory and the Railways are not at
present taking the load.

An Hon, Member: Who are the con-
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sumers?

Shri Alagesam: It takes some time
for the load to develop. The con-
sumers’ installations also are not
ready. Some sub-stations have to be
completed. These are the reasons.

As for the remainder of the power
that is available we have made
arrangements that they will make
available to the DVC grid 20 M.W.
power up to 31st March, 1963, and it
will go on getting reduced, and by the
beginning of 1964, the entire power
load will be utilised.

Shri Indrajit Gupta: May 1 know
whether this phased reduction which
is going to take place during 1963 and
1964 in the diversion of Rihand Power
1o the DVC grid is being co-ordinated
by Government with other measures
taken at the same time, so that in the
DVC area, sufficient power will be
generated to meet the requirements of
that area?

Shri Alagesan: Yes, Sir; thal is the
position.

Shri Vidya Charan Shukla: Is it a
fact that all the five generating sets
of the project have been ready for
some time for opefating on a commer-
cial basis, but power is not being sup-
plied to consumers because certain
main sub-stations of the grid have
not been completed?

Shri Alagesan: I think I have
answered that question already.

Shrimati Remu Chakravartty: What
is the phased programme for the cup-
ply of electricity o be taken over by
the DVC grid for the Bihar-Benyal
coal-fields, without which there pil
be no production? What is the exurt
phased programme? When we ctop
the power in phases from the Rijhand
project, what is the actual phasing in
regard to the power to be taken over
by the DVC?

Shri Alagesan: At present, the
power that will be supplied f{:om
Rihand will be utilised for the col-
lieries; and that will stop by the end
of 1964, when the DVC itself will be
in a position to supply the power.
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Shrimati Renu Chakravartiy: My
question was specific. I wanted to
know the phased programme of re-
duction of power to the DVC grid,
and how the DVC will meet the addi-
tional power, which it will have to go
on supplying as the Rihand power is
withdrawn? )

Shri Alagesan: That is a different
question altogether. My hon. friend
is asking about the DVC's programme.
1 do not have it at present with me.
If a specific question is tabled, I can
give the answer.

Shrimati Savitri Nigam: When the
State of U.P., and especially Bundel-
khand, is already starving for power,
may 1 know why power from the
Rihand Dam was given to these two
concerns? 1 would also like to know
the actual date of supply of 1 lakh
k.w. power, and why that target has
not been completed?

Mr, Speaker: The answer to that
guestion had been given earlier.

Shri Alagesan: There is no question
of diverting Rihand power from U.P.
to other arcas. Even now it is sup-
plying power to Mirzapur, Varanasi
and Allahabad districts. The point is
that load has not developed in UP
itself sufficiently; and until such
time, this power diversion is being
made.

Mr, Speaker: Next question,
Shri Vidya Charan Shukla: There is

one point which has not been clearly
answered.

Mr. Speaker: 1 have passed on to
the next question.

Divisions in Railway Organisation

+
( Dr. P. N, Khan:
Shri Subodh Hansda:
*113_J Shri §. C. Samania:
| Shri M, L. Dwivedi:
Shri P. K, Deo:
Will the Minister of Raillways be
pleased to state:
(a) whether Divisions in the Rail-
way Organisation have proved to be
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effective in efficiency and efficient
running of the Railways; and

(b) if so, whether the same divi-
sional system is proposed to be made
applicable on the North Eastern Rail-
way, Northeast Frontier Railway and
the South Eastern Railway in future?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan!: (a) The Divisional organisa-
tion is suited to the needs of the
larger Railways.

(b) The divisional system is being
introduced on the S.E. Railway.
There is no intention, at present, of
introducing the divisional system on
the North Eastern and Northeast
Frontier Railways because these rail-
ways are small enough to be run effi-
ciently on the District System.

Shri Priya Gupta: Is it a fact that
the divisionalisation in the South-
Eastern Railway is yet to be complet-
od, and one more division has not been
finalised yet, and if not, when is it
going to be finalised, and... .

Mr, Speaker: There ought not to be
so many conjunctions. There should
not be so many ‘and’s’.

Shri Priya Gupta: gz A1 w9
FAE AN |

Shri Shahnawaz Khan: The South
Eastern Railway is being divisionalis-
ed. It is proposed to have seven divi-
sions on the South-Eastern  Railway.
Five divisional superintendents are in
position, Two divisional superinten-
dents namely for Nagpur and Waltair,
will be in position by the end of the
year.

Shri Priya Gupta: May I know the
increase in the number of the adminis-
trative and class I officers, and the
decrease or increase in the number of
class III and class IV staff, and whe-
ther as a consequence, their service
conditions have been affected, so far
as their seniority and avenues for
promotion are concerned, end if so,
what methods are going to be adopt-
ed, whether in consultation with the
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‘unions or in any other way, to resolve
those difficulties and redress thosc
grievances?

Mr. Speaker: I do not think it can
be answered within the next 25
‘minutes,

Shri Priya Gupta: It can be answel-
2d in two minutes. 1 put only two
questions. Unfortunately, the langu-
age I used is a foreign language.

Shri Shahnawaz Khan: There is no
question of any reduction in Class 111
‘or IV staff. As to whether there will
be any increase in the number of
class | officers on the administrative
side, I require separate notice to
answer,

Shri Priya Gupta: What about the
service conditions? He has not given
.a complete answer.

Mr. Speaker: Service
cannol be given now,

vconditions

Shri Priva Gupta: They can be
€iven.  Divisionalisation is  being
effected.  The Railway Minister does
not give the answer. It is a puthe-
tic state of affairs.

Mr. Speaker: Can | dismiss it?

Shri Priva Gupta: You cannot dis-
miss it.  You can ask him to reply. ..

Mr. Speaker: Hc will kindly re-

sume his seat.

Shri Priya Gupta: Financial ap-
proval has been taken for divisiona-
lisation. Yet he does not disclose the
service conditions about which 1
.asked,

Mr, Speaker: Would he resume his

seat?

Shri Priva Gupta: Yes, 1 will. 1
submit to you. But if in Parliament
‘we cannot get a reply, what is the
use?

Mr. Speaker: Order, order,
Shri Priya Gupta: Thank you.

Shri Sobodh Hansda: The Minister
thas stated that there will be several
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divisions on the South-Eastern Rail-
way. Are there any financial impli-
cations in this divisionalisation?

Shri Shahnawaz Khan: Certainly,
there will be financial implications.
In some places, divisional head-
quarters will have to be constructed.
A large number of guarters will have
to be built and so on.

Shri §. C. Samanta: The hon, Minis-
ter has stated that the divisinnal
system was introduced in the larger
zones. When the zones were original-
ly reclassified, was the South-Eastern
Railway lesser in size?

Shri Shahnawaz Khan: The South-
Eastern Railway 1s a very important
railway. It was never a minor zonec;
it was always considered a major
zone. But the hon, Member knows
that on the South-Eastern Railway,
there were some major projects like
the steel plants which were in pro-
aress,  In order to cope with the oro-
blems of carryving traffic to the stcel
plant, major works were in progress.
If we went in for divisionalisation,
we were afraid that those works might
suffer. That was why divisionalisa-
tion was postponed.

Shri Sham Lal Saraf: Will the re-
organisation that has been effected
improve the operational capacity of
the railway: more particularly run-
ning of trains in time? Also, how far
will it help to save the railways from
meetling with accidents?

Shri Shahnawaz Khan: The divi-
sional system is more conducive to
cfficieney and betlter running of trains.

Shri P. K. Deo: Large construction
works have been taken up on the
South-Eastern Railway in conneclion
with the D.BK. lines. After the
completion of these D.B.K. lines, there
should be more divisions. Are Gov-
crnment considering establishing an-
other division besides the seven al-
ready existing divisions on the South-
Eastern Railway?

Shri Shahnawaz Khan: At present,
there is no such intention. But as
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Wwe go on, if we find it necessary for
operational reasons, we may have to
think of having another division.
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Shri Bhagwat Jha Azad: Knowing
the reported success of the divisional
pattern. may I know if only area is
the limitation or there are other limi-
tations which have not been consider-
ed to be conducive to the introduction
of this system on the North-Eastern
Railway and NF Railway?

- A - et

Shri Shahnawaz Khan: The main
consideration is the workload. The
workloud on the North-Eastern and
NF Railways is not such as to neces-
sitates the changeover to  the divi-
sional system,

Hooghly Pilots

179 f Shri Indrajit Gupta:
* 3 Shri Munammad Elias:

Will the Minister of Transport an
Communications be pleased to state:

(a) whether the assurances given {o
the Hooghly pilots in May, 1962 on
the basis of which fhey called off
their strike, have been fulfilled;

(b) whether any fresh inquiry has
been held into their grievances; and

(c) if so, the result thereof?

The Minis'er of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Attention is invited to fhe statement
made by me in the Lok Sabha on the
21st May, 1962. No assurance was
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given to the Hooghly Pilots as a con-
dition precedent to their resumption
of duties on the 19th May, 1962.

tb) and (¢). Do not arise.

Shri Indrajit Gupta: [ wani to-
know whether it is a fact or not that,
although some formal assurance may
not have been given, the Govern-
meat had stated that they would
sympathetically consider their grie-
vance regarding their administration
being under the Port Commissioners,
and that some sort of compromise
arraagement would be ‘made to satisfy
them on this point. I would like to
know whether any such compromise
arrangement has been made, and its
nature,

Shri Raj Bahadur: I refer to the
following part of my statement in
thiz behalf:

“In order ifo secure proper Co-
ordination and happicr relations
amongst the various marine services
in the Port of Calcutta and to pro-
wnote grealer efficiency all  round,
Government  propose, in consulta-
tion with the Calcutia Port Commis-
sioners, {0 examine the question of
rearganisation of the marine  ser-
vive in the port”

1 think that should satisfy the hon.
Member,

Shrj Indrajit Gupta: I would like to
know what has happened to this re-
organisation. That is precisely  my
point. Have any steps been taken in
the direction of reorganisation?

Shri Raj Bahadur: The Chairman of
the Calcutta Port Commissioners has
already undertaken an examination of
the question. He is busy studying the
various set-ups in the various major
ports of the world, and after he has
done that aad consulied the Port Com-
missioners, he will submit his pro-
posals or recommendations to the
Government, and the Govermment
propose to take a decision in consul-
tation with the Port Commissioners on
that report or otherwise,

Shri S. M. Banerjee: May | know
whether the controversial paragraph
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{k) of the 1948 agreement between the
pilots and the Port Commissioners will
be referred for interpretation to a
High Court or an eminent person?

Shri Raj Bahadur: It has been laid
at rest for ever, and there is no ques-
tion of referring it to a High Court or
.anybody else,

Shri Hem Barua: Is it not a fact that
a definite assurance was given in 1948
to the Hooghly Pilots when this
Bengal Pilot Service was taken over
by the Calcutta Port Commissioners
that in case of an increase in  the
salaries and emoluments of the other
wings of the scrvice, the case of the
Hooghly pilots would be taken into
consideration?

Mr., Speaker: Now we are talking
of May, 1962, not the assurance given
in 1948

Shri Raj Bahadur: Sir, in order to
lay the controversy at rest, I should
like to reply to that question. This
point was specifically considered, and
the pilots accepted the position which
was put before them by the Govern-
ment, that this cannot be considered,
and this has been laid at rest for ever.

Air Accidents

+
(" Shri Harish Chandra Mathur:
‘180‘4 Shri Indrajit Gupta:
| Shri Sham Lal Saraf:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government have taken
note of a series of accidents met by
Boeings and givea any consideration
to our decision to change over to jets;
and

~(b) what is our programme for
future purchases?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) Yes, Sir. A
vigilant watch is kept on all incidents
and accidents involving Boeing and
other aircraft. The results of techni-
cal investigations to date on the var-
lous accidents to the Boeing 707 are
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reported to have revealed no signifi-
cant deficiencies according to the US.
Government authorities and the Boe-
ing Aircraft Company. The question
of giving any consideration to replace-
ment of the present Jet aircraft does
not arise, at this stage.

(b) The programme of future pur-
chases has not yet been finalized.

Shri Harish Chandra Mathur: Re-
ports on which of the accidents have
beea examined by the Ministry, and
what were the 'main causes of the
series of accidents to Boeings during
the last six months?

Shri Mohiuddin: The last four acci-
dents are stillrunder investigation by
the concerned authorities. 1 may re-
mind the hon. Member that the last
two accidents occurred only in May
and June. As far as the first accident
is concerned, it was reported that
there was an explosion by sabotage
on the aircraft, and that was the
cause of the disaster.

Shri Harish Chandra Mathur: In
view of the fact that a series of acei-
dents has happened and four of them
are still under examination, will the
Ministry finalise its programme for the
purchase of these Boeings only after a
thorough examination of these reports,
as this has already seriously affected
traffic on the air?

Shri Mohiuddin: I have already as-
sured the House that there is no signi=-
ficant deficiency in the aircraft. There
is nothing common in the accidents
that have taken place. As far as the
suggestion of the hon. Member is con-
ceraed, that we should very carefully
examine these reports, that is already
being done. I thank him for the sug-
gestion that we should be very care-
ful about it

Shri Indrajit Gupta: In view of the
fact that in the 5 accidents which took
place betweea 15.2.61 and 22.6.62, 416
persons were killed, does the Govern-
ment not consider that it is necessary
to examine the question of whether
these Boeings 707 are particularly sus-
ceptible to some sort of metal fatigue
after doing a certain number of ‘miles
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and to assure ourselves about . the
safety before we make any purchase?

Shri Mohiuddin: That is exactly the
point asked by Shri Mathur. I have
stated that there is no significant com-
mon factor in the various accidents.
(Interruptions). And, we have been
assured that there is no structural de-
fect that has been found so far.
Though the reports have not yet come,
we have been assured by the manu-
facturers as well as by others that
therc is no structural defect.

As for keeping the aircraft in
absolute airworthy condition and the
pilots up to the mark, 1 can assure
the House that our pilots and our
maintenance are of the wvery high
order.

Shri Sham Lal Saraf: May 1 know
if our Government depend upon the
enquiries that may be launched by the
other Governments where the acci-
dents have taken place or will they
satisfy themselves that there is nothing
wrong as the hon. Minister just now
said?

Shri Mohiuddin: We have got to
depend upon other enquiries that take
place all over the world. But, of
course, we have to see that the report
"is examined very carefully and to see
that there is no lacuna in the findings.
That, we will examine,

Shrimati Sharda Mukerjee: May I
know whether it is a fact that the
bovings are, probably, wused much
more in international aviation and,
thercfore, we hear more of accidents
in the Boeings?

Shri Mohiuddin: It is a fact that it
is the most widely used aircraft and
they compose the largest number of
jet aircraft that are in use at the
present moment.
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Shri Umanath: Is the Government
aware of the report of the NARA
which went into the question and
which pointed out that there is a
structura] defect, namely, that a nut
got loose for want of a pin; and has
the Government issued any instruc-
tions to the manufacturers?

Shri Mohjuddin: Government does
not issue any instructions to the
manufacturers; but the manufacturers
study these warious accident before
even the reports are received and they
advise the users as to what modifica-
tions are to be made and so on for
the purpose of any contingency.

Mr. Speaker: Next question,

Shri Joachim Alva: Sir, I rose half
a dozen times; I wanted to put just
one question,

Mr. Speaker: | am very sorry.

French Caravelles for 1 A.C.

S

Shri M. L. Dwivedi:
ri 5. C, Samanta:
ri B. K. Das:

Shri Subodh Hansda:
Shri Yashpal Singh:

Will the Minister of Transport and
Communications be pleased lo state:

(a) whether Indain Airlines Corpo-
ration has drawn up a plan to intro-
duce the Freach Caravelles on trunk
routes;

(b) whether it is also proposed that
Viscounts and the Fokker Friendship
should take over gradually the regi-
onal roulecs elrminating the Dakotas
almost entirely; and

(c) the details of the proposal and
the amount to be spent thoreon?

The Deputy Minlster in the Ministry
of Transport and Communlcations
(Shri Mohjuddin): (a) to (c). The
Indian Airlines Corporation, aflter
making a study of the traffic trends
particularly on trunk routes, huave
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come to the conclusion that they re-
quire a larger aircraft than the Vis-
count to meet the growing demand on
the trunk routes. After a study of the
various Jet aircraft available at pre-
sent, the Corporation have submitted
proposals to Goverrment for the pur-
chase of 4 Caravelle VI N aircraft at
@ rost of Rs. 9.00 crores during the
Third Plaa period. with an option to
go in for 3 more aircraft at a cost of
Rs. 6.00 crores in the beginning of the
Fourth Plan. The proposal is under
consideration  of Government., The
intention of the Corporation is that as
and when jet aircraft are acquired
for the trunk routes, the Viscounts
will be utilised on the larger regional
routes,

Shri D, C. Sharma: May 1 know if
the Corporation has drawn up any
phased programme for the purchase
of these French Caravelles?

Shri Mohionddin: As | have stated
the phased  programme is that we
should now place an order for four
of them if the Government approves
the scheme and if foreign exchange is
available. In the Fourth Plan, we
will require three. That is the phased
programme.

Shri D. C, Sharma: May [ know if
we are going to use the jet planes for
our regional routes also and if so.
what is geing to be the programme for
the replacement of Dakotas?

Shri Mohiuddin: | have stuted that
the thirteen Viscounts which are therc
may become surplus when we get the
jet aircraft for the trunk routes, They
will be used on longer regional routes.
For the small routes we have already
purchased five Fokkers and five more
will be received by the first quarter
of 1983 and for more replacement of
Dakotas we have issued instructions
to the IAC that they should fully
examine the purchase of Avro T48.
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Shri Mohiuddin: It is a technical
matter. The IAC had examined a
large number of types including Fok-
ker, Electra, Caravelle, Trident, Boe-
ing 727 and Illyushin BAC ill. After
examining all these aircraft they came
to the conclusion that for the type of
trunk routes that we have, 800 1200
‘miles in India. Caravelle would be
the best,

Shri Birendra Bahadur Singh: In
the Third Plan the provision is Rs. 10
crores for the  replacement of the
Dakotas; out of this amount Rs. 4.5
crores go for Fokker Friendship. T
want to know whether there is provi-
=z1on ‘n the Third Plan for meeting the
cost of the Caravelles,

Shri Mohiuddin: The Indian Airlines
Corporation will avail of the Thira
Plan provisions. Out of Rs. 11 crores
provided. . .

Shri Birendra Bahadur Singh: My
point is aboutl the purchase of Cara-
velles,

Shri Mohiuddin: Qut of Rs. 11 crores
or 50, the TAC has paid aboul Rs. 3-4
crores fur the purchase of Fokkers.
About Rs. 7-8 crores are left for the
purchaze of new aircraft. If the Gov-
srnment decides to purchase Caravelles
it may be necessary to approach Fin-
unce Ministry,

Shrimati Shardn Mukerjee: May I
know whether the TAC has considered
the standardisation of the planes it =
going to use? Because it seems to
me that we have three types of planes
now. Viscounts, Fokker Friendship
and Dakotas. Now we are getting the
fourth: Caravelles. Perhaps we will
have Avro 748 as the flfth category.
Can we afford the luxury of an assort-
meat of planes and can the country
absorb so many planes on ils internal
routes?

Shri Mohiuddin: I entirely agree
with the hon. Member that the types
of aircraft should be as little as possi-
ble. We have of course got Dakotas,
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Viscounts, Skymasters and Fokkers.
It is proposed to reduce gradually the
number of Dakotas. The Viscounts,
Fokker Friendships, Caravelles and,
of course, Avro 748, if it comes, will
be in use. These are in addition to
Caravelle.

Shrimati Jyotsnma Chanda: May [
know whether the Government propose
to replace the Dakotas by Fokker
Friendships on the route from Calcutta
to Agartala, Silchar and Imphal
(Manipur)}?

Shri Mohiuddin: On the eastern re-
gion, t.ere are five Fokkers that are
in use at the present moment, and I
am afraid the extended use of the
Fokkers on that side will be very
difficult.

Shri Jaipal Singh: I do not know
whether the Minister has contradicled
himself or not. In reply to a question
by Shrimati  Sharda Mukerjee, he
said that the Caravelle will be there.
That is what he said. I thought that
the whole matier was under examina-
tion and no final decision had yel been
taken. That is the first point. Sccond-
1y —

Mr. Speaker: Why should he not
be content with the first point?

Shri Jaipal Singh: He may  correct
himself when there is the opportunity
now. and the time of the House need
not be wasted later for corrccting hime-
self.

Shri Mohiuddin: T request the hon.
Member to interpret the Caravelle as
a jet aircraft.

Shri Jaipal Singh: That is not the
point, My question is this. The Min-
ister said, in replv to the question
put by Shrrmmati Sharda Mukerjee in
regard 1o the multiplicily of the air-
craft which would complicate our
maintenance and add expenditure in
consequence, that of course the Cara-
velle will be there. I think earlier on
he said that the question of going
in for the Caravelles was still under
examination. These two things do not
tally. I wish to know what is the
exact position.
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Shri Mohiuddin: I have just ex-
plained it. I might have made a mis-
take. What I meant was a jet air-
craft, whatever type it may be.

Shri Jaipal Singh: I know what a
jet is. In view of the fact that—

Mr. Speaker: Order, order. He has
had a chance.

Shri Jaipal Singh: I want to put one
question. Whatever be the justifica-
tion for us to go in for the Caravelles
in the third Plan or the fourth Plan,
in between, what arrangements are
being made to meet the increasing
traffic, because the Caravelles will
not be delivered till 1964. Between
now and then, what are we going to
do? Are we going to get Viscounts or
Fokker Friendships or anything else to
meet the increasing demand?

Shri Mohiuddin: I have stated that
1 expect five Fokkers by the first
quarter of 1963, and fortunately, in
1962-63 season, a Boeing 707 will be
available for carrying the traffic bet-
ween Bombay and Delhi. Of course,
the purchase of more Viscounts is al=-
ready under consideration. The winter
plan has already been made by the
IAC and 1 hope that this plan will
mceet the growing demand of the pub-
lic for air transport.

Shri Vidya Charan Shukla: Is it a
fact that the Govermrment have issued
a directive to the IAC to purchase only
the Avros for expansion of the Dakotas
and, if so, may I know if they are
going to purchase any more Fokker
Friendship planes to replace the
Dakotas?

Shri Mohiuddin: Two years ago, we
had given an order for five Fokkers
and they will be delivered by the first
quarter of 1963. After that, we had
issued instructions that Avro 748
should be considered for replacement
of Dakotas,

Mr. Speaker: Nexl question.

Shri Birendra Bahadur Singh: This
is a very important question.
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Mr. Speaker: 1 have called the next
question.

National Council of Study and
Research in Community
Development and Panch-

ayati Raj

+182, Shri Shree Narayan Das: Will
the Minister of Community Develop-
ment, Panchayati Raj and Coopera-
tion be pleased to stale:

(a) the important subjects discus-
sed at the meeting of the National
Council of Study and Research in
Community Development and Panch-
ayati Raj held in the first week of
July; and

(b) the decisions taken by Govern-
ment on the recommendations made
at the meeting?

The Deputy Minister of C. D.
Panchayati Raj & Cooperation (Shri
B. S. Murthy): (a) & (b). A state-
ment showing the important subjects
discussed at the first meeting of the
National Council held on 3rd July,
1962, and the action taken|proposed to
be taken on the recommendations by
the Government is laid on the Table
of the House. [See Appendix 1,
annexure No. 50].

Shri Shree Narayan Das: From ihe
statement it is scen that the Govern-
ment have accepted the recommenda-
tion with regard to the formation of
a standing committee, 1 would like
to know what the precise function
and scope of this commiiltee are.

Shri B. 8. Murthy: The standing
committee will process all important
items before they are placed before
the National Council.
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Shri B, S. Murthy: I would like the
hon. Member to tell us.

Mr. Speaker: The Questit.‘m Hour
is over.
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Narmada Valley Authority

*173. Shri Hari Vishnu Kamath:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government. propose to
constitute the Narmada Valley Autho-
rity or Corporation; and

(b) if so, the tentative plan or out-
line thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). The Govern-
ment of India have appointed an
Officer on Special Duty to work out
dctails of the scheme—the charactler
of the Authority, its powers and
functions, financial arrangements and
mode of functioning. His report is
cxpected in September, 1962, Further
action in the matier will be consi-
dered thereafieor.
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Export of Sugar to Malaya
*184. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Malayan
Government have lifted all restric-

tions on the import of sugar from
non-communist countries; and

(b) if so, how far the sugar exports
to that country are expected to rise
in the ensuing year as a result of
this revised policy?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shrl
A. M. Thomas): (a) According to
reports received, Malayan  Govern-
ment liffed restriction from 1st July,
1962, on sugar imports from any
country outside the Soviet Bloc and
from  Czechoslovakia within  the
Bloc

tb) Does not arise, as the restric-
tions had no effcct on cxport of
sugar from India to Malaya.

Iduky Hydro Electric Project

r Shri Warior:
| Shri Vasudevan Nair:
s185.) gpri Kappen: .
\ Shri M. K. Kumaran:
| Shri A. K. Gopalan:
Shri A, V. Raghavan:

—

Will the Minister of Irrigation and
Power be pleased to state:

(#) whether the dispute  buiween
Koerala and Madras regarding sharing
of the Iduky waters is settled; and

by if so, whether any  progress
has been made in the implementation
of the Hvdel Project on Iduky river?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (u) The maltter has been
under examination in  consultation
with Kerala and Madras and a final
decision has not been taken so far.

(b) The project report on Idikki is
being finalised and the  necessary
approval of the Planning Commission
for implementation of the Project is
likely to be accorded before the end
of this year.
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. Supply of Wheat to Pakistan

[ Shrimati Renuka Ray:
*186. { Shri Yashpal Singh:
| Shri Raghunath Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that at the
request of the Pakistan Government,
the Government of India have
allowed two ships carrying wheat to
India to be diverted to Pakislan; and

(b) if so, the total quantity of
wheat diverted to Pakistan?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
A, M. Thomas): (a) Yes.

(b) About 20 thousand tons.

Rajasthan Canal

[ Shri Yashpal Singk

| Shri Raghunath Singh:
*187. { Shri R. N. Reddi:

| Shri P. C. Borooah:

| Shri Karni Singhji:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that defec-
tive materials are being used for con-
struction of Rajasthan canal; and

(b) if so, the action taken against
the suppliers of the alleged defective
material and also against the officers
who approved such material?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) At the time of a sur-
prise visit made on 1st July, 1962,
the Deputy Minister for Irrigation
and Power, Punjab, found some
under-burnt bricks being used for
lining. at a point about 56 miles from
Harike headworks, of the Rajasthan
Feeder.

(b)Y he Punjab Government have
appointed an Enquiry Officer to in-
vestigate into the matter. His find-
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ings are awaited, pending which the
Sub-Divisional Officer and the Sectio-
nal Officer concerned have been
placed under suspension.

Shipping Corporation of India

<188 [ Shri K. N, Tiwary:
| Shri Bibhuti Mishra:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that tne
Shipping Corporation of India has
decided to enter into the U.S. trade;
and

(b) if so, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes
Sir.

(b) The Corporation propose to
utilise six out of their ten ships to
be constructed by Hindustan Ship-
vard during the next 3-4 wyears of
providing a service in the India/USA
trade.

VC-10 Planes

+189, J Shri A. V. Raghavan:
"\ Shri Raghunath Singh:

Will the Minister of Transpori and
Communcations be pleased to state:

(a) whether there is any proposal
{o acquire VC-10 planes for Air India;

(b) whether it has the advantage
of being operated from a number of
air fields with limited runways; and

(¢) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Transport and Communications

(Shri Mohiuddin): (a) No, Sir.

(b) VC-10 aircraft of the long range
type has no such advantage over the
Boeing used by Air-India.

(c) Does not arise.
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Acquisition of Coastal Vessels and
Movement of Coal

*190. Shri Tridib Kumar Chaudhuri:
Will the Minister of Transport and
Communcations be pleased to state:

(a) whether it is a fact that the
Shipping Corporation of India is going
10 acquire six coastal wvessels for
stepping up the movement of coal;

(b) whether these vessels would be
purchased by direct negotiations with
foreign shipbuilders or by inviting
tenders; and

(c) whether the possibility of
having some of these vessels built by
the Hindustan Shipyard Limited at
Visakhapatnam has been ascertained?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) A
proposal for the acquisition of six
vessels for the coastal trade has been
received from the Shipping Corpora-
tion of India Ltd. and is under con-
sideration of Government.

(b) The matter is under considera-
tion,

(cy As the Hindustan Shipyard at
Visakhapatnam will be busy during
the entire Third Five Year Plan
period in building ships for the over-
scas trade it would not be possible to
construct these ships at that vard.
But the possibility of getting some of
the ships built in the country is being
explored.

Decp-Water Paddy

“191. f Shri M. N. Swamy: )
1 Shri M. K. Kumaran:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the extent of flooded areas in
the country; and

(b) the feasibility of raising deep-
water paddy in combination with fish
culture?

The Minister of Siate in the Minis-
try of Food and Agriculture (Dr. Ram

Subhag Singh): (a) No reliable data
is available of the extent of flooded
arcus in the country. Rough indica-
ticiis show that one million acres of
land remain under water for atleast
four months in a year.

(b) It is feasible to raise paddy in
combination with fish culture in flelds
holding water for a considerable part
of the year angd reservoirs. It would
not be possible to take up this work
in water logged areas as sufficient
water is not available on the surface.

Extension of Industrial Disputes Act
to Railways

*192. Shri Nambiar: Will the
Minister of Railways be pleased to
state:

(a) whether the Indian National
Trade Union Congress has demanded
the extension of the Industrial Dis-
putes Actl to the Railways; and

(b) if so, whether the Governiment
of India have considered the demand
and iaken a decsion thereon?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Government have not re-
ceived any such demand from the
Indian National Trade Union Con-
gress so far. The Industrial Disputes
Act, 1947, is applicable to Railways
also.

tb) Does not arise.

Defects in Hirakud Dam

[ Shri Surendranath Dwivedy:

| Shri Raghunath Singh:
*193.<{ Shri P. Venkatasubbalah:

| Shri K. Pattnayak:

| Shri Eswara Reddy:

Will the Minisfer of Irrigation and
Power be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of the Chief Minister of Orissa
made at @ press conference at Bhu-
baneshwar on the 14th July, 1962
to the effect that some glaping defects
have been detected in regard to the
Hirakud Dam;
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(b) what are these defects and
whether these were examined by the
Central Water and Power Commis-
sion;

(e) if so, when; and

(d) how far the present defective
dam is responsible in reducing the
flood control capacity of Hirakud Dam
and what steps are proposed to be
taken to make up this lacuna?

The Minister of State in the Min-
istry of Irrigation amd Power (Shui
Alagesan): (a) to (d). A statement
giving the requisite information is
laid on the Table of the House. [See
Appendix 1, annexure No. 51].

Agricultural Commission

*194. Shri Inder J. Malhotra: Will
the Minister of Food and Agricullure
be pleased to state whether any deci-
sion has been taken regarding ap-
pointment of an Agricultural Com-
mission to review the agricultural
progress made in the country over
the last 15 years?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): Yes. The Gov-
ernment have decided not to appoint
an Agricultural Commmission at pre-
sent.

Cholera in Calcutta

“105, Shrimati Renu Chakravartiy:
Will the Minister of Health be pleasced
1o state:

(a) whether the Central Govern-
ment are aware of the virulent out-
break of cholera in epidemic form in
Cualeutia at an unusual time of the
year;

(b) what sleps have been taken by
the Union Government to help the
State Government to counteract this
attack;

(¢) in view of the fact that Calcutta
has been declared an endemic area
for cholerag in Asia, whether Gov-
crnment propose to tackle this on a
priority basis; and

(d) whether any financial or other
aid is forthcoming?
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The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir. The Govern-
ment of India are aware of increased
incidence of cholera in Calcutta from
about mid-June to mid-July owing,
perhaps, to late on set- of monsoon in
that area.

(b) The out-break of cholera has
been effectively controlled by the local
authorities. The State Government
did not ask for any Central assistance.

{e) and (d), The problem of Cal-
cutta is being dealt with on a priority
basis for which all help is being given.

Slow Unloading of Coal

*196. Shrimati Maimoona Sultan;
Will the Minister of Railways be
pleased to state:

(a) whether slow unloading of coal
from Ruailway wagons in certain States
has resulted in disruption of the sche-
dule of coal transport by the railways;

{(b) if so, how far this siluation has
deteriorated during the past six
months; and

() what steps are being  taken to
improve the situation?

The Deputy Minister in the Ministry
of Railways (Shri 8. V. Rumaswamy ):
(ay There 1s no gencral disruption of
the schedule of coal transport by the
Railways duc to slow unloading of
conl from Railway wagons, Cases
have, however, nccurred  where coal
wagons, especially BOX wagon rakes
suffered detentions at destination sta-
tions for unloading, resulling in their
turn round becoming longer.

(b) The position has not shown any
marked deterioration in the past six
months.

(¢) (i) With a view to expedite un-
loading of BOX wagon rakes, the
State Governments are being persu-
aded to operate coal dumps at suitable
locations. While some coal dumps
have already been opened, the ques-
tion of opening coal dumps at other
points of consumption is being pursued
with the State Governments.
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(ii) The bulk consumers have been
approached with the request to in-
crease their coal handling capacity
ang to accept BOX wagon rakes of
coal.

(iii) Free time has been curtailed
for removal of vconsignments and
wharfage has been increased at cer-
tain stations.

Subsidy for Air Services Through
Rajasthan

*197. Shri Rameshwar Tantia: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the Indian Airlines
Corporation has claimed somg subsidy
from the Government of Rajasthan in
regard to certain flights being made by
it via Jaipur;

(b) whether the Government of
Rajasthan has declined to pay the sub-
sidy; and

(¢) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Transporlt and Communications
(Shri Mohiuddin): (a) Yues, Sir,

(b) No, Sir.
(¢) Does not arise.

Shoriage of X-Ray Films in the
Country

“198. Shri Hem Barua: Will the
Minister of Heallh be pleased to state:

(a) whether 1t 1s o fact that there
is a shortage of X-Ray films in  the
country,

(b) whether it is also a fact that
Government have reduced the import
of X-ray films;

(¢) whether it is also a fact tha
duc to this non-availability of X-Ray
films a large number of clinical diag-
nosis hag been held up; and

(d) if so, what steps have been
taken by Government to meet the
situation?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). During the first

quarter of the present financial year
there was a shortage of X-Ray films
in the country due to a cut imposed
on import licences on account of short-
age of foreign exchange. However,
the cut imposed on import of X-Ray
films has since been restored and the
position of supply of X-ray films in
the country is now normal. During
the intervening period there was some
hold up of X-Ray investigations in
routine cases but not in those which
required immediate diagnosis.

Permanent Indus Commission

+1g99, J Shri Mohan Swaru:?:
1 Shri D. C. Sharma:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 56 on
the 21st April, 1962 and state:

(a) whether the Permanent Indus
Commission subsequently met; and

(b) if so, the decisiong taken at the
meeting?

The Minister of State in the Minls-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). A statement
is laid on the Table of the House.

STATEMENT

Subsequent to the Meeling  of the
Permanent Indus Commission referred
to in reply to Starred Question No. 56
on 21-4-1962, another Meeting of the
Commission was held ay Rawalpindi
(Pakistan) from 4th 1o 8th May, 1962
At this Meeting, the Commission took
up the following items out of those
considered by 1t at its carlicr Meet-
ing:

(i) the 2nd Annual Repory of the
Permanent Indus Commission
for the year cnded on 31st
March, 1962; and

(i1) General {our of inspection to
be undertaken by the Perma-
nent Indus Commission under
Article  VIII(4)(c) of the
Indus Waters Treaty 1960.

While the Commission finalised its
Annual Report for the year ended on
31st March, 1962 and submitted it te
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the two Governments on 7th May 1962,
the Commission only studied addi-
tional information made available to
it by the two Commissioners for
chalking out a programme for the
General Tour of inspection.

Week Against Hunger

*200. Shri H. N. Mukherjee: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether India is participating in
the “Week Against Hunger" obser=
vance announced jointly by the UN
and F.AO. in early 1963; and

(b) if so, the broad features of the
programme to be observed?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No decision has
been arrived at in this matier.

(b) The main features of the pro-
gramme are expected 1o include
world-wide issue of postage stamps,
national radio and television broad-
casts, observance of family fasting
days, austerity lunches, silent guest
meals and bread sur-taxes with a view
to creating a new attitude to the pos-
sibility of eradicating world hunger
and intensifying the Campaign.

Krishna-Godavari Commission Report

[ Shri Basumatari:

Shri D. C. Sharma:

Shri Rameshwar Tantia.

Shri Umanath:

| Shri Vidya Charan Shukla:

“201. J Shri P. Venkatasubbaiah:

| Shri Ram Ratan Gupta:
Maharajkumar Vijaya Ananda:

Shri M. N. Swamy:

Shri Nath Pai;

Shri Mohsin:

| Shri Vishram Prasad:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 175 on
the 25th April, 1062 and state:
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(a) whether the report of the Kri-
shna-Godavari Commission has since
been received; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Out of 18
Chapters comprising the repori, 14
Chapters have been receiveq and the
remaining 4 Chapters are expected to
be received within the next few days.
A statement on this subject was laid
on the Table of the House on August
7, 1962. The report has still to be
examined in the Ministry.

River Boards

[ Shri D. C. Sharma:
202 ) Shri Hem Raj:
"7 Shri P. Venkatasubbaiah:
L Shri M. K. Kumaran:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given (o Starred Question No. 169 on
the 25th April, 1962 and state:

(a) the progress made so far in the
selting up of Boards for various rivers
(Inter-State) for regulation of supplies
of water; and

(b} the reactions of the State Gov-
ernments thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Details in re=
gard to the setting up of River Boards
on Mahi, Mahanadi ang Tapi river
basins are being worked out. For
Narmada it is proposed to set up a
Central Authority,

The proposal to set up River Boards
on (1) Krishna-Godavari, (2) Sutlej,
Beas ancL Ravi, (3) Jamuna, (4)
Cauvery and (5) Ajoy River Basins is
still under consideration in consulta-
tion with the State Governments con-
cerned. While many States have
given their concurrence, some States
have raised certain issues which are
under examination. Final replies
from three States are still awaited.
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Power Requirements of Coal Industry

( Shri Shree Narayan Das:
*203.4 Shri Ram Ratan Gupta:
| Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the measures recommended by
the study team which recently assess-
ed the power requirements of the coal
industrial programme;

(b) whether these recommendations
have been scrutinised by the Planning
Commission and the States; and

(¢) if so, the result of such scru-
tiny and action taken in this regard
both by the Centre and the States”

The Minister of State in (he Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (¢). A statement is
laid on the Table of the House, |See
Appendix I, annexure No. 52).

Italian Airliner Crash

Shri Bishanchander Seth:

Shri P. C. Borooah:

Shri D, C. Sharwa:

Shri S, M. Bancr)ee:

Shri Raghunath Singii:

Shri Indrajit Gupta.

Maharajkumar Vijaya

Ananda:

Shrimati Maimoona Sultan:

Shri Jashvant Mehta:

Shri Basumatari:

i Shri Sarjoo Pandey:
Shri Nambiar:

| Shri Nath Pai:

| Siri M, K. Kumaran:

| Shri Kajroikar:

*204.

——— e e ———— ey

Will the Minister of Transport and
Communications be pleased to state:

(a} whether it is a fact that an
Italian airliner was lost over Bombay
on the 7th July, 1862; ,

(b) if so, the details thereof;

(c¢) the total number of passengers
who lost their lives;
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(d) whether it is also a fact that
eight top officials of Alitalia same to
India to assist in the search for the
missing plane; and

(e) if so, how far their assistance
helped us?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) to (c). A
ic). A statement giving the requisite
information is laid on the Table of
the Sabha,

STATEMENT

Fatal accident to Alitalia DC-8 air-
craft occurred about 25 miles West of
Junnar on Poona-Nasik road on a hill
on the night between 6th and Tth July,
1962, The aircraft was on its way
from Bangkok to Bombay. All the
85 pussengers and 9 members of crew
on board were killed and the aircraft
was completely destroyed,

2. The accident is under investiga-
tion by a Court of Inguiry, presided
over by a retired judge of the Bombay
High Court. The Director of Air Safe-
tv of the Civil Aviation Department,
the Operations Manager of Air-India
and a senior officer of the Indian Air
Force have been appointed to act as
As:o:sors. Italian Government have
nominaled an accredited representa-
tive and he and his advisers are heing
given all facilities to participate in the
investigation.  The Court of Inquiry
has already begun its work. It will
be some time before its findings be-
come available to Government.

(d) Some local Alitalia officials

went in a Government transport, at
their request, in search of the missing
aircraft,

(¢) The aircraft was located through

the help of the Maharashtra State
Police.

Naturc-cure Centres
[ Shri K. N. Tiwary:
+205 J Shri Ram Ratan Gupta:
"] Maharajkumar Vijaya
( Ananda:
‘Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that his
Ministry has decided to give financial
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assistance to nature-cure institutions;
:and
ib) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Financial assis-
tance is proposed to be given to suit-
able public charitdble institutions in
nature cure with at least three years’
standing for

(i) equipping themselves with
pathological laboratories;

(1i) research project; and

(iii) introduction of a uniform syl-
labus for a 4-year2-year
course for practitioners of na-
ture-cure and for training of
assistants to help nature-cure
practitioners.

Meial Card Railway Passes
=207, Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:
ta) what are the categories of offi-
cers, Class I and 1I, who are entitled
to the use of Metal Card Passes;

(b) whelher these officers are also
allowed to take their families on their
passes while they travel on duty; and

(c) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
{a) All class I and II Railway Officers
who are required o perform  rail
Journey on duty are issued Metal:Card
passes,

(b) Yes, Sir.

(e) Railway officers have o tour
extensively the areas  under their
jurisdiction, and the piivilege of tak-
ing family (wife and children only)
on Metal|Card passcs has been in
vogue from the time railways started
running in the country.

D. V. C. Power Supply

( Shrimati Renu Chakravarity:
] Shri Hem Barua:
*208. Shri S, M. Banerjee:
| Shri Mohammad Elias:
Will the Minister of Irrigation and
Power be pleased 1o state:
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(a) the Sachdev Committee’'s asses-
sment of West Bengal's electricity de-
mands which the Damodar Valley
Corporation will be called upon to
meet in 1965-66;

(b) what will be the total require-
menis of power for West Bengal at
the end of Third Five Year Plan;

(c) whether State Governments and
Damodar Valley Corporation have
separately submitted their views on
the Sachdev Committee Report;

(d) whether the Central Govern-
ment have made detailed comments on
the report as a whole; and

(e) whether it is a fact that indus-
trial expansion has been stopped in
West Bengal due to shortage of power?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Inside the valley 17£-07
MW (simultaneous demand), Qulside
the valey 155.58 MW. (simultancous
demand).

{b) 1283:15 MW.
{cy and (d). Yes, Sir.

(¢) Industrial expansion has also
been affected by shortage of power.

Suicide committed by jumping into
Engine Furnace at Cuttack
[ Shri M. N. Swamy:
“209.< Shri Yashpal Singh:
. Shri Ram Ratan Gupta:

Will the Minister of Raillways Lo
pleased to state:

(a} whether it 1s a fact that a waan
jumped into the furnace of an engine
of Howrah Madras Mail at  Cutlack
Railway Station on the 3rd July, 1962;
and

(b} whether it is alsg a fact that th»
driver of the engine in spitc of being
informed of the oceurrence, movey the
train?

The Deputy Minister in the Munistry
of Railways (Shri §. V. Ramaswamy):
{a) While no definite evidence from
any eye-witness is available to con-
firm the incident, circumstantial evi-
dence would seem to suggest that an
unknown person entered the smoke
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box not furnace of an engine and
was burnt to death.

(b) The driver appears to have
been told so casually by another un-
known person but he (driver) did
not{ believe that person because of
the very unusual nature of the in-
formation.

Haulage of Goods by Road

sny1 J Shri Hem Barua:
"\ Shri Yashpal Singh:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Guv-
ernment propose to undertake luong
distance haulage of goods by road;
and

(b) if so, the broad outlines therec-
of?

The Minister of Shipping (Shri Raj
Bahadur): (a) and (b). The matier
is under consideration.

Second Telephone Factl ory

[ Shri D, C, Sharma:
212 J Shri Bibhuti Mishra:
7T Shri Bhakt Darshan;

| Shri Bhagwat Jha Azad:

Will the Minister of Transport and
Communications be pleased to state:

(a) the progress made so  far in
sciting up of another factory for
manufacture of telephones;

(b) whether any site has  been
scelected for the purpose;

(c¢) the details of the site; and

(d} the target date for the comple-
tion of the same?

The Depuly Minister in the Ministry
of Transport and Communications
(Shri Bhagavati}: (a) to (d). No final
devision has so far been taken regard-
ing the setting up of another factory
for manufacture of telephones. Gov-
ernment are still awaiting the report
of a Technical Committee regarding
the type of equipment to be used in
future and further consideration to the
matter will be given after this report
has been submitted to Government.

Gandak Project

_[ Shri K, N. Tiwary:
7\ Shri Bibhuti Mishra:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Gandak Project is facing difficulties
owing to coal scarcity; and

*213.

(b) if so, what steps Government
propose to take to remove those diffi-
cullies?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No; Sir.

(b) Does not arise.

Bagh River Project

*214. Shri Mohan Swarup: Will the
Minister of Irrigation and Power be
pleased to refey tp the reply given to
Unstarred Question No. 49 on the 21st
April, 1962 and stale:

(ay whether the Madhya Pradesh
andq Maharashtra Governments have
finally considercd the proposal regard-
ing Bagh River Project; ang

(b) whether the Planning Commis-
sion have approved this joint venture
of the two Governments?

The Minister of State in the Minis-
try of Irrigation and Power  (Shri
Alagesan): (a) No, Sir.

(h) Approval could be conveyed
only after the agreed proposals are
reccived and examined.

Regiona] Fruit and Vegetable Research
Stations

423, Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 1460 on the
17th May, 1962 and state:

(a) whether any decision has since
been taken on the location of the re-
gional Fruit and Vegetable Research
Stations; and

(b) if so, where they will be locat-
ed?
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The Minister of State in the Minis-
try of Fooq and Agriculture (Dr. Ram
Subhag Singh): (a) The matter is still
under consideration of the Govern-
ment.

(b) Does not arisc.

Development of Horticulture in
Punjab

424. Shri D. C. Sharma: Wil] the
Minister of Food ang Agriculture be
pleased tp state:

(a) the grants given o the Gov-
ernment of Punjab during the Second
Five Year Plan period (year-wisc)
for the development of horticulture;
and

(b) the name; of the schemvs for
which the grants were given?

The Minister of Agricnlture (Pr.
Ram Subhag Singh): (a) The
grants and loans given to the Gov-
cernment of Punjab during the Second
Plan period for the developmeni of
horticulture are as under:—

Year Grant Loan “Total

Rs, Rs. Rs.

1956-57 . Nil Nil Nil
1957-58 . 4,000 10,66,000 10,70,000
1958-59 . 52,000 67,000 9,19,000
1959-60 . 52,000 8,75,000 9,27,000
1960-61 . 50,000 10,63,000 11,13,000

(b) Development of Horticulture in
the Punjab State.

Aerodrome near Ghaziabad

(Shri D. C. Sharma:
425.{ Shri Prakash Vir Shastri:
[ Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) the progress made so far in
taking a decision regarding the cons-
truction of a civil aerodrome near
Ghaziabad for Delhi; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Transport and Communications
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(Shri Mohiuddin): (a) and (b). As
the selected site near Ghaziabad may
not be a suitable place for an inter-
national aerodrome, another site may
have to be selected. This question is
under consideration.

Family Planning Centres in Punjab

426. Shri D. C. Sharma: Will the
Minister of Health be pleased to
slate:

{a) the number of fami]y planning
centres opened in Punjab during the
Sccond Five Year Plan period, year-
wise; and

(b} the total expenditure incurred
thereon?

The Minister of Health (Dr, Sushila
Nayar): (a) 191 family planning cen-
during
the Second Five Year Plan period as
follows:—

Family
Year Planing

Centres
1956-57 -
1957-58 33
1958-59 o
1959-fio 44
1960-6G1 79

(b} A sum of Rs. 9,60,015 was spent
on the family planning centres men-
tioneq above,

Willingdon and Safdarjang Hospitals,
Delhi

427, Shri Biswanath Roy: Will the
Minister of Health be pleased to state:

(a) whether in view of the in-
creasing number of patients in Wil=
lingdon and Safdarjang Hospitals
Government propose to increase the
number of doctors and nursing staff;
ang

(b) if so, whether any step in that
direction is expected to be taken?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The number of
doctors and nursing staff is gradually
increased ag and when the number of
patients and work of different Depart-
ments increase,
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Motor Repair Training Centre at
Agartala

428, Shri Dasaratha Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any step has been
taken 1o establish Motor repairing
Training Centre at Agartala in Tri-
pura under the direct management of
Government; and

(b) if not, whether Government
propose to open such a training Cen-
tre at Agartala in future?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). The information required is Leing
collected from the Tripura Adminis-
tration and will be laid on the Table
of the House as soon as it becomes
available.

Consumption ©of Pineapples

429, Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a} the total guantity of Pineapples
consumed by fruit canning industries
in Tripura in 1961-62:

(b)Y the estimated quantity of Pine-
apples that may be consumed by fruit
canning cer'ves in Tripura jn 1962-63;

(¢? the price offered per
pineapple to producers; and

hundred

(d) whether any steps are being
taken to encourage the pineapple pro-
duction in the Slates?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
A. M. Thomas): (a) 1,048 maunds,

(b) 1560 maunds.

{e) (i) Rs. 850 nP. per
pineapples during 1961-62.

hundred
(ii) Rs. 11'00 nP. per hundred pine-
apples during 1962-63.

(d) Yes (i) The scheme for distri=
bution of pineapple suckers is being
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continued ang 2.20 lakhs of suckers
are proposed to be distributed during
the current season.

(ii) The existing Fruit Canning
Centre at Apgartala is being expanded
ang a new one will be set up at
Arundhutinagar.

(iii} A proposal to establish a Fruit
Preservation Centre at Kumarghat in
1964-65 is receiving consideration.

Leprosy Patients in Tripura

430, Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

ia) whether any machinery was
set up in Tripura lo collect data on
leprosy patients; and

{b) what steps arc being taken to
segregate the leprosy patients from
the rest of the family members and
the society?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. A leprosy Survey
Unit has been working since Novem-
ber, 1959 under the Tripura Territo-
rial Council to assess the prevalence
of leprosy.

(b) None sn far.

V.M. Hospital, Agartala, Tripura

431. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that V.M.
Hospital, Agartala (Tripura) has
been in need of one Ear, Nose and
Throat specialist for a long time;

(b) if so, whether there has been
any move to fill up this post; and

(e) when a specialist in Ear, Nose
and Throat is likely to be appointed
in V.M. Hospital?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, ever since the post
was created in November, 1957.

(b) and (c). On two separate occa-
sions the U.P.S.C. were requested to
nominate a candidate for this post.
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On both occasions, however, the
U.P.S.C. nominees failed to report.
The U.P.S.C, have once again been
requested in the matter. Pending
receipt of their nomination an ad hoc
appointment has, however, been made
by the Tripura Administration, on a
purely temporary basis.

Over Bridge at Ratangarh Railway
Station

Will the
of Railways be pleased to

432. Shri Karni Singhji:
Minister
state:

{a) whether Government are aware
that inhabitation of Ratangarh Town
(Rajasthan) lies on both sides of
the Ratangarh Railway station
{(Northern Railway) and that in the
abzence of any overbridge over the
railway lines, the pedestrian as well
as vchicular traffic has to cross the
railway track resulting in  accidents
and loss of life.

(b} if so. whether Govt. have consi-
dered the urgent necessity of putting
up an over-bridge or under bridge
across the railway track near the
railway  station and with  what
results; and

(¢} when the work of  the  over
bridge or under-bridge is likely to
be taken in hand?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) and (b). The main town
of Ratangarh lies on one side of the
Railway station, and on the  other
side only a small colony has devclop-
ed afler partition. For providing
access 1o cither side of the town,
there is a ‘D’ class level crossing at
the Rewari ond of the station for
pedestrians and cattle but not for
vehicular traffic. The Railway will
consider provision of a Road under-
bridge if the scheme for such an
under-bridge across the railway line
is sponsored by the State Government
who has to bear their share of cost
as per extant rules. There has been no
proposal, so far, from the Government
of Rajasthan for any over/underbridge
at Ratangarh.
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(c) Does not arise.

Mangalore-Hassen Railway Line

433. Shri M. K. Kumaran: Will the
Minister of Railways be pleased to
state:

(a) whether the final
the Magalore-Hassan
been completed;

survey for
railway has

(b) at what stage are the preli-
minary works connected  with  the
construction of the line; and

tc) whether it has becn decided if
the line should be broad gauge or
metre gauge?

Tihe Deputy Minister in the Minls-
try of Railways (Shri S, V. Rama-
swamyl: 1a) No.

(1) Finual Location Survey has been
siunctioned,  The Railway has comp-
leted  all preliminary 'Frangements
for carrying the fieldwork of the
survey, =o that actual curvey may
commence immediately  after the
riins.

te) The line will be metre gauge
Artificial Limb Centres

424, Shri M. K. Kumaran: Will the
Minister of Health be pleased to
sinte:

{a) the number of artificial  limb
centres in the country;

(b) whether provisions have been
made in these centres to supply free
of charge artificial limbs and aids to
orthopaedically handicapped persons
who are in indigent circumstances;
and

tc) if so, the details thercof?

The Minister of Health (Dr. Sushila
Nayar): (a) There are three artificial
limb centres in the country which are
under the control of the Government
of India wviz. Artificial Limb Centre,
Poona under the Ministry of Defence,
the All India Institute of Physical
Medicine and Rehabilitation, Bombay
and the Artificial Limb Centre in
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Irwin Hospital, New Delhi. The
information in respect of  artificial

limb centres under the State Govern-
ments is being collected and will be
laid on the Table of the Sabha in due
course,

(b) and (c). In the Artificial Limb
Centre, Poona, there is no provision
to supply free of charge artificial
limbs and aids to orthopaedically
handicapped persons who are in
indigent circumstances, but an annual
provision of Rs. 10,000 exists in the
All India Institute of Physical Medi-
cine and Rehabilitation, Bombay, for
this purpose. In the Irwin Hospital
centre, for poor and indigent patients,
the cost is met out of the Poor Fund
maintained in the Irwin Hospital.

Supply of Rice to Tripura

435. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

ta) the quality of rice supplied to
Tripura from the Centre in 1962 so
far;

(b) whether there are any fair
price shops apart from ralinn'shops
in Tripura;

(c) if so, the number of such shops
and also the rate of selling price of
rice per seer in such shops; and

(d) the ecstimated requirement of
rice in Tripura for 19627

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Common rice.

(b} and (c). There are 104 fair
price shops functioning in Tripura
from where rice at the rate of 45 nP.
per seer is being issued,

(d) Our estimate of rice require-
ment of Tripura for 1962 is about
20,000 tons.

Paradip Port
436, Shri P. K. Deo: Will the

Minister of Transport and Communi-
cations be pleased to state:
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(a) whether the proposed Paradip-
Port of Orissa has been surveyed;

(b) at what distance is the temr
fathom depth of the sea from the
coast; and .

{c) the details of the latest posi-
tion with regard to the development
of the Port?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) The survey was done upto the
seven fathom contour only. The dis-
tance of the ten fathom contour from
the bench is about five miles.

{cy A provision of Rs. 154.30 lakhs
has been mude in the Third Five
Year Plan for the execution of
schemes to enshle the Port to handle
five lakh of ore and half a lakh tons

of generi!  cargo. Some of the
approved works have nlready been
ifaken in hangd | . the Government of
Orissa,

Last year, the State  Government
proposed that  Paradip  should be

developed forthwith as an all-weather
port and as part of a project for the
cxport of ores on a large scale with
a target of 2 million {ons per year to
start with. The State Government
appointed a  firm  of Consulling
Engineers to prepare a Project Report
for the development of the Port, The
Consulting Engineers' Project Repert
has been received recently from the
State Government and is under exa-
mination,

Railway station at Calleut

437. Shri Koya: Will the Minister
of Railways be pleased to state:

ta) the progress made in the cons-
truction of new Railway Station at
Calicut, on Southern Ruailway; and

(b) when Government expert to
complete the work?

The Deputy Minister In the Minis-
try of Rallways (8hri Shahnawaz
Khan): (a) About 169 of the work
has been completed so far
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(b) By about the end of June,
1963.

Loan to Tripura State Cooperative
Union

438. Shri Dasaratha Deb: Will the
Minister of Community Development,
Panchayati Raj and Cooperation be
pleased to state:

(a) the amount of money given to
“Tripura State Cooperative Union, year
by year, during the two plan periods
and the period ending in 1961;

(b) the purposes for which such
money was given;

(c) whether publication of litera-
ture was one such purpose; angd

(d) what publications have been
brought out during 1960-617

The Depuly Minister in the Minis-
try of Community Development,
Panchayati Raj ang Cooperation (Shri
Shyam Dhar Misra): (a) (i) In the
1st Plan period Nil

(ii) In the 2nd Plan Periog i.e. from
1956 to 1961 as follows:—

In 1956-57 Nil.

In 1957-58 Rs. 7,405/-
In 1958-59 Rs. 3.501/-
In 1959-62 Rs. 12.429 -
In 1960-61 Rs. 24.738/-

(b) (i) to meet pay and allowances
of the Instructors who imparted train.
ing to non-officials and other contin-
gent cxpenditure.

(ii) Stipend to train - < ele.
(e} Yes, Sir.

(d) None., The finuncial assistance
was provided towardg the end of the
year 1960-G1.

Agriculture Loans

439. Shri Dasaratha Deb: Will the
Minister of Community Development,
Panchayati Raj and Cooperation be
pleased to state:

(a) the total number of loan peti-
tions received by the State Co-opera-
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tive Bank of Tripura for agricultural
loans during 1960-61 and 1961-62;

(b) the number of petitioners who
received such loan from this Bank
during the above period; and

(¢) the reasons for rejecting rest of
the petitions?

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri
Shyam Dhar Misra): (a) 298,

(b) 287.

(c) Of the eleven cases rejected,
nine were from socicties which had
defaulted, one was from a non-mem-
ber and one was received late.

Agricultural Implements

440. Shrimati Laxmi Bai: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of factories
producing agricultural implemenis for
small and middle class agriculturists;

(b} the total number of such facto-
ries in public sector,

(c) the location of these factorivs;

(d) the type of implements each of
them produces; and

(¢) the annual production of each
{i tory during 1959-60 and 1960-617

'The Minister of State in the Minis.
trv of Food and Agriculiure (Dr. Ram
Subhag Singh): (a) One hundred and
twenty-one.

(b) Five.

(c) and (d). The required informa-
tion is contained in the publication
entitled ‘Agricultural Implements—
where to buy them from’, published
by the Directorate of Extension, De-
partment of Agriculture, except in re-
gard to the type of implements pro-
duced by one of the factories namely
Govt. Industria] Workshop Tiruchi-
rapalli, Madras. Copies of this publi-
cation, corrected up to date, have been
supplied to the Parliament Library.
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(e) The information is not available
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Compensatory Allowance for
P. & T. Staft

442, Shrl Hem Raj: Will the Minis-
ter of Transport ang Communications
be pleased to state:

(a) the rates of compensatory allow-
ances which are paid to Posts and
Telegraphs Staff posted in Lahaul and
Spiti Districts; and :

(b) whether it is a fact that Gov-
ernment propose to bring the rate of
their compensatory allowance at par
with the rates of the Punjab Govern-
ment ie. equa] to pay?

The Deputy Minister in the Ministry
of Transport and <Communications
(Shri Bhagavatl): (a) As given in the
statement below:

1393 (Ai) LSD—13.

(i) Outsiders  i.e. 75% of their basic
Govt. servants pay in the revised
who do not be- scales of pay sub-
long cither to ject to & maximum
Lahaul or Spiti of Rs. 125/- p.m.

Valley.
(ii) Govt, sesvants $6}9, of their basic
belonging to pay in the revised

Lahaul  valley scales of pay sub-
but working in ject to a maximum
Spiti Valley end  of Re. 100/ p.m.

VICE Versa.

iii) Lahaul's Gov- 37%" of their basic
ermnment servants  pay in the  revised
working in  scales of pay sub-
Lahaul Valley ject to a maximum
and Spiti  of Rs. 65/-p.m.

Government ser-
vants working in
Spiti Velley.

(b) No. vyl

Delhi-Chandigarh Telephones Line

443. Shri D. C. Sharma: Will th»
Minister of Transport and Communi-
catlons be pleased to state:

(a) how many times trunk tele-
phone lines between New Delhi and
Chandigarh were reported out of
order during 1961;

(b) the reasons for these break-
downs; and

(c) what measureg are being taken
to correct the defects?

The Deputy Minister in the Ministry
of Trapngpori. and Communications
(Shri Bhagavati): (a) There were
three trunk circuits between Delhi and
Chandigrah during 1961. The number
of interruptions on each of the cir-
cuits during 1961 were as follows:

New Delhi—Chandigarh.

-do- 1 1 68
-do- 2 : 61
~do= 3 : 129

(b) The circuit breskdowns were
mostly due to line interruptions caus.
ed by natural causes and gue to cnp-
per wire thefts.

(c¢) Line interruptions due to natu-
ral causes are unpreventable, The
following measures are being taken to
combat copper wire thefts:—

(i) close liaison with
authorities,

Police
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(ii) Enhanced punishmeat for cul-
prits who repeat the offence,

(iii) Replacement of copper wirc
by copper weld wire,

(iv) In addition, the number of
circuits has been increased
from 3 to 5 on a high fre-
quency carrier system and
since then circuiy efficiency
hag improved considerably.
As a long term measure it is
also planned to lay a cable
from Delhi to Ambala which
will eliminate line interrup-
tions and copper wire thefts
in this section.

Acreage of Khar Land in the Country

444, Shri Vishram Prasad: Will the
Minister of Food and Agriculture b«
pleased to state:

(a) the total acreage of ‘Khar Land’
in the country, State-wise; and

(b) efforts made to recover tie land
and the land so recovered during 1961°

The Minister of State in the Minis-
try of Food and Agricuitlure (Dr. Ram
Sobhag Singh): (a) and (b). The in-
formation has been called for from
the State Governments and will be
placed on the Table of the Sabha on
receipt.

Tickets Missing from Damoh Railway
Station on Central Railway

{ Shri Subodh Hansda:
J Shri 8. C. Samanta:
3 Shri B. K. Das;

| Shri M. L. Dwivedi:

Will the Minister of Railways bo
pleasaed to state:

445.

(a) whether it is a fact that a pile
of tickets of various denominalions is
missing from Damoh Railway station
of Central Railway;

(b) if so, how it has vanished from
the Rai'way station;

(¢) whether any investigation was
made; and

(d) if so, the result thereof?
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The Deputy Minister in the Ministry
of Railways (Shri S. V. Rumaswamy):
(a}) Yes. Some tickets were found
missing from stock,

(b) to (d). Invesligation is in pro-
gress.
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Forest Policy

( Shri H. P. Chatterjee:
447. 4 Shri Ranen Sen:
|| Shri Dinen Bhattacharya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is being done to carry out
the National Forest Policy;

(b) what is the percentage incroase
of land under forests in the last two
Five Year Plans;

(c) what it will be in the Third Five
Year Plan;
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(d) what is being done to put ihe
catchment areas of river wvallcy pro-
jects under proper afforestation to pro-
tect the costly dams and canals, and

(e) what percentage of the catch-
ment areas has been afforested in the
last two Five Year Plan periods and
what is going to be ione in the Third
Five Year Plan period?

The Minister of State in the NMials-
try of Food and Agricultare (Dr. Ramn
Subhag Singh): (a) '‘Forest’ being o
State subject, the responsibility for
implementing the National Forest
Policy rests on the States. Its working
is however, continuously under rcview
by the Central Board of Foresiry on
which the States are represented at
Minister's level.

The Centra] Government assist Lile
States in the formulation of State
Plans for the development of forests
when such assistance is asked for.
These plans are annually reviewed in
the Ministry of Food and Agricuiture
and appropriate recommendationg are
made to the State Governments.

(b) According to the available sta-
tistics, the area under [orests went
down from 2,77,232 Sq, miles in 1950-
51 to 2.71.634 Sqa. miles in 1955-56, j.c.
by about 27%. This was primarily due
to transfer of forest land to other
Land Utilisation leads. Figures of area
at the end of the 2nd Plan are not yct
available. '

(¢) By the end of the Third Five
Year Plan period an area of 8,339,600
acres is expected tp be covered by ncew
plantations. Information is, however,
not available whether these planta-
tions will be undertaken on the exlsti-
ing forest land or outside the forest
areas.

(d) A special centrally sponsoicd
programme for undertaking soil con-
servation measures in the catchments
of the major river valley projects dur-
ing the Third Five Year Plan has been
approved at an estimated cost of about
Rs. 11 crores. This provides for
various types of works in the catch-
ment areas including afforestation.

Besides this, the State Plans also con-
taih a provision of Hs. 52 lakhs for
such measures in such catchments, In
order to ensure prompt implementa-
tion of this programme in praojects
covering more than one State, it has
been sugegested that the concerned
States should set up inter-state Boards.

(c) Systcmatic attention began to be
given to this problem ounly during the
Second Plan period, when an arcu of
225 lakh acres wag treated under Soil
Conservation  measures, inciuding
afforestation. During the Third Plan
period, an area of 10 lakh acreg iz ex-
pected to be covered by such measures
in the catchments of the various river
valley projects.

Movement of Coal on Sundays and
Holidays

448, Shri Rameshwar Tantla: Will
the Ministcr of Railways be picased
to state:

(a) whether it is a fact thatl there
is a fall in the movemenul of coul on
Sundayvs and holidays;

(b) if so, whether Governmnent are
aware that such a fall effects Lhc over-
all movement of the coal; and

(¢) if so, what measures Gowvern-
ment propose to take to guarantee a
normal movement of coal on off days?

The Deputy Minister in the Ministry
of Railways (Shri 8. V. Ramaswamy):
(ny and (b). Loading of coal for
movement by rail is comparatively
less on Sundavs/'Holidays than on
other days of the week. This drop in
loading affects the overall movement
of coal.

(c) The coal trade and Industry are
being constantly persuaded to resort to
coal leading on Sundays and Holidays
on the same level as on week days.

Incentives to Rallway Employees

( Shri 8. B. Das:

) Shri Subodh Hansda:
3 Shri Basumatari:

| Shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:



1123 Written Answers

(a) whether Government give any
incentive to persons who submit paper
for better designs, construction, main-
ienance and operation of steam locos
and Electric locomotives;

(b) if so, what kind of incentives
are given ;and

(¢) the number of people given
awards in the past in this respect?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) Incentives
{ollowing form:

(i) Cash Rewards;

(ii) Advance Increments;

are given in the

(iii) Preference for grant of study
leave;

(iv) Commendation remarks re=
corded in the Service Files; and

(v) Scholarships to the children

etle,

{c) About 78 employees have been
awasled from 1957 to the end of 1961.

Supply of Fertilizers

[ Shri Kolla Venkajah:
| Shrimati Laxmi Bai:
450, J Shri Karni Singhji:
* 7 Sbri D. C. Sharma:
| Shri Umanath:
| Shri M. N, Swamy:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quotas of Ammonium Sul-
phate and different other fertilizers
advised by the Central Fertilizer Pool
for distribution to wvarious States by
the Fertilizer Corporation of India in
1959-60, 1860-61, 1961-62 and 1962-63;

(b) the quantities of different varie-
ties of fertilizers distributed in
different quarters of 1959-60, 1960-61
and 1961-62;

(c) the basis for this distribution;
end
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(d) the quantities of different ferti-
lizers demanded by various States
during 1959-60, 1960-61," 1961-62 and
1962-63?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b) Alloca-
tion of fertilisers from Sindri and
Nangal factories of the Fertiliser
Corporation of India and the guantity
distributed by the Central Fertilizer
Pool I in different years from this
source are given in the statements
laid on the Table of the Hause.
Placed in Library, [See No. LT-309/
62]

(c¢) Nitrogenous fertilizers are
generally allotted on the basis of the
demands received from different
States and the available supply. Con-
sideration is also given to carry-over
stocks likely to be available with the
States, the past off-take and special
reasons such as drought conditions,
damage to crops due to excessive
rain-fall, capacity of the farmers to
use fertilizers etc.

(d) The requisite information is
Placed in Library. [See No. LT-309/
62]

Power Supply cut in’ the States

( Shri Kolla Venkaiah:
Shrli Rameshwar Tantia:
Shri Tridib Kumar Chaud
451. { Shri Umanath:
Shri Subbaraman:
Shri Muthiah:
| Shri Mohammad Elias:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the States that have introduced
the Electric Power cut in the supbply;

(b) the percentage of power cut in
ithe supply in wvarious States;

(¢) whether the existing agricultu-
ral load is maintained in various
States that have undertaken the cut;

(d) whether the Industrial power
supply is maintained in the States
who have resorted to cut; and
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(e) to which branches of supply

the cut is applied?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (e). Information is
being collected from the State Gov-
ernments and will be laid on the
Table of the Housé.

Assistant Surgeons

452, Shri Priya Gupta: Will the
Minister of Railways be pleased to
slate:

(a) whether a percentage of Assis-
tant Surgeons (Doctors) in Class TIT
have been declared to be in gazetted
rank;

(b) if so, what is the percentage;

(c) whether these Gazetied Assis-
tant Surgeons would be from Class II
or Class I cadre;

(d) the scales of their pay; and

(e) whether the service condilions
of Class III and class II will govern
these Assistant Surgeons?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a} to (c). No percentage has been
laid down. All Assistant Surgeons
alter completion of 5 years service
are eligible for honorary gazetted
rank;

(d) The existing scale of pay of
Assistant Surgeons, viz. Rs, 335—20—
475—25—575—EB—25—650 will be
applicable even to those who are
granted the honorary gazetted status.

(e) This is under consideration.

First-aid Examination for Promotion
of Railway Employees

453. Shri Priya Gupta: Will the
Minister of Raillways be pleased to
state: KA

(a8) whether passing of First-Aid
examination is a pre-requisite condi-
ficn for earning next increment in
the pay-scales in respect of Train
examiners, Drivers, Shunters, Fire-
men, Guards, TTE's; angd

(b) if so, whether Governmeént have
made any arrangements for these
railway employees to get training or

lectures in First-aid at their working
places?

The Deputy Minister of Railways
(Shri Shahnawaz Kham): (a) Yes.

(b) First-Aid training is afforded
at the headquarters of the railway
employees where there is a railway
dispensary or health unit. At stations
where no such facilities are available
staff are required to go to the nearest
available dispensary or training cen-
ires.

Death of Animals in Delhi Zoo

454, Shri Surendra Pal Singh: Will
the Minster of Food and Agriculture
be plesed to state:

(a) how many animals have died
in the Delhi Zoo during the past six
months;

(b) the species of*the dead animals;
and

(c) the main causes of their death?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhab Singh): (a) From February
to July 1962. 75 animals and birds
died in the Delhi Zoo, belonging to
42 different species.

(b) A statement is laid on the
Table. [See Appendix I anncxure 53].

(c) The main causes of death are
given below:—

(1) Attrition (losses
due mainly to
shock during ship-
ment and handl-
ing  hefore an
amimal can adapt
itself to  condi-
tions  within the

Zoo) 22
[(2) Killed by predators 1
(3) Cold blast 4
(4) Killed by cage
mates 4 (mostly birds)
(%) Exposure to rain 4(mostly birds)
(6) Snake bites 4
(7) Entaritis 4
(8) Paralysis 3
(9) Senility (old age) 2

{10) Miscellaneous dis-
cases

13
Total .78
—
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The mortality of animals and birds in
the Delhi Zoo is low compared 1o
world standards. The annual mor-
tality percentage in Washington Na-
tional Park is 18%; in the Delhi Zoo
the mortality of 207 in 1959-60 has
dropped to 18% in 1960-61 and {0
99 in 1961-62.

Breeding of Indian Horses

455. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps so far taken by Gov-
ernment to improve the Tbreed of
Indian horses; and

(b) whether Government  have
brought some horses from other c¢oun-
tries in this connection?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) (i) Improvement of
livestock including horses is primarily
the responsibility of the State Gov-
ernments. The state Animal Husban-
dry Departments have been maintain-
ing superior stallions in their veteri-
nary hospitals etc. where mating
fucilities are provided. The Govern-
ments of Maharashira, Mysore, Guj-
rat and Himachal Pradesh are also
having small horse breeding establish-
ments where superior stallions are
maintained|produced for breeding
purposes.

(ii) To supplement the efforts of the
State Governments, the Government
of India have sponsored a scheme for
the establishment of an Equine Breed-
ing Farm and five Stud Stands under
the Third Five-Year Plan at an esti-
mated cost of Rs. 15 lakhs. The Farm
will serve as a nucleus for coordinat-
ed development of equines in hilly
areas and as a source of superior
breeding stallions for village areas.

(iii) The Government of India libe-
ralised the policy for import of horses
during 1961-62 so as to enable recog-
nised Stud Farms, Turf Clubs and
individual breeders to import good
quality horses for breeding purposes.
Under this policy 82 animals valued at
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Rs. 6.80,000/-were imported during
1961-62.

tb) Import of horses for the pro-
posed Equine Breeding Farm has not
yet taken place. The Himachal Pra-
desh Administration have, however,
imported in recent years two stallions
and four brood mares of connemare
breed from Ireland. The Government
of Mysore have also recently heen
allowed to import horses worth Rs. one
lakh for their Stud Farm at Kunigal.

Increasing of Trains between Varanasi
and Gorakhpur

456. Shri Vishram Prasad: Will the
Minister of Railways be pleased to
slate:

{a) whether Government have any
proposal to increase the number of
trains between Varanasi and Gorakh-
pur on the North-Eastern Railway to
minimise the overcrowding in trains;
and

(b) if so, when they propose to in-
troduce more trains?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):

(a) Yes, Sir.”

(b) It is proposed to introduce an
additional passenger train each way
between Gorakhpur and Varanasi
with effect from 1st October, 1962
replacing one pair of existing trains
viz. 73 Down and 74 Up between
Gorakhpur and Bhatni.

Irrigation Projects In Kerala

457 S Shri A. K. Gopalan:
" \_ Shrl Imbichibava:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 2467
on the 4th June, 1862 and state:

(a) whether the reply to the com-
ments of the Central Water and Power
Commission on Kallada, Pamba and
Kanjirapuzha Irrigation Projects have
been received;
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(b) if so, the details thereof;

(¢) whether the Project reports in
respect of Chiturpuzha, Kutliyadi and
Valapatnam Irrigation projects have
been received from the State Govern-
ment; and I

(d) if so, the action taken thereon?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) (1) Kallada Project
Replies to the Preliminary comments
of the Commission on Kallada Irriga-
tion Project are still awaited from the
State Government,

(b) Pamba Project

Replies to the preliminary com-
ments of the Commission on Pamba
irrigation scheme have been received
from the State Government.

(3) Kanjirapuzha Project

Replies of State Government fo
CWPC's comments have been received
except those relating to part II of the
Project Report, which are awaited.

(b) (1) Kallada Project

Does not arise.

(2) Pamba Project & Kanjirapuzha
Project

from the State
examination

Replies received
Government are under
in the Commission.

(c) The project reports in respect
of Kuttiyadi and Valapatnam have
been received, but the Project Report
in respect of Chiturpuzha, is still
awaited.

(d) The Kuttiyadi Project report
was received on 19-7-62 and is under
examination in the Commission. The
preliminary comments of the Com-
mission on Valapatnam Project have
been sent to the State Government in
February, 1962 and replies to the
comments are still awaited.

Cashew  Cultivation

458. Shri A. K, Gopalan: Will the
Minister of Food and Agriculture be
pleased to state;

(a) the amount allocated during
the first and second year of the Third
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Five Year Plan period for the de-
velopment of Cashew cultivation;

(hb) the amount spent; and

(¢) the additional acreage brought
under cashew cultivation in the first
and second year of the Third Plan
period in Maharashtra, Orissa, Mysore,
and Kerala?

The Minister of State in the Minis-
try of Food and Agriculture (Dr,
Ram Subhag Singh): (a) The amount
allocated for the development of
Cashew  cultivation to the warious
Cashew growing States is as under:—

(Rs. in Lakhs)
1961-62 16.53
1962-63 17.17

(b) A sum of Rs. 7.75 lakhs is re-
ported 1o have been spent by the
States of Mysore, Maharashtra, Kerala,
West  Bengal, Madhya Pradesh,
Andhra Pradesh and Tripura during
1961-62. The Government of Madras
have not so far reported the expen-
diture during 1961-62.

The Governments of Mysore, Maha-
rashtra and Kerala have reported an
expenditure of Rs. 1.42 lakhs during
1962-63 (upto 30.6.1962). Reports
from other States have not been
received so far,

(¢) The additional acreage reported
to have been brought under Cashew
Cultivation during 1961-62 is as un-
der:—

State Acreage
Maharashtra 93,815
Orissa Not reported
Mysore 14,900
Kerala 185

Fgures for 1962-63 are not yet avail-
able.

Railway Over-Bridge at Bilimora
Station

459, Shri A. K, Gopalan: Will the
Minister of Railways be pleased to
State:

(a) whether Government have re-
ceived any representations from the
Bilimora Municipality and several
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village Panchayats as also the citizens
of Bilimora for construction of a
railway crossing bridge at Bilimora
station and footpaths on Railway
bridges over Ambika, Kaveri and
Khareda Rivers near Bilimora;

(b) if so, the action Govt. have
taken in respect of these represen-
tations; and

(c) whether Govt. have included
these in the Third Five Year Plan?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes.

(b) and (c¢). There are three level
crossings at Bilimora station namely
Nos, 107, 108 and 109. There is no
undue detention to the road traffic
at the level crossing Nos. 107 and 109.
The road traffic at the level crossing
No. 108 however suffers detention.
The Bilimorg Municipality had been
advised that they should approach
the State Govt. to sponsor the cons-
truction of a road over-bridge at the
level crossing No. 108 but such a
scheme has not been included in the
State Govt's. proposal for over under-
bridges for the Third Five Year Plan.

Foot paths exist on all the three
river bridges wviz: Ambika, North
Kaveri and South Kaveri but they
are meant exclusively for the use of
Railway Maintenance staff.” If foot
paths for public use are required.
they can be provided if the State
Govt. or the Local authorities agree
to bear the cost.

Malaria Eradication Evaluation
Consultative Committee

[ Shri Shree Narayan Das:
\_ Shri D. C. Sharma:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 547 on the
3rd May, 18962 and state:

460.

(a) whether proposals for the
establishment of Malaria Eradication
Evaluation Consultative Committee
tor conducting a continuous indepen-
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dent appraisal have been received
and considered; and

(b) it so, the important features of
the proposals and the nature of deci-
sion {aken thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) It has been proposed that the
Special Working Committee on the
National Malaria Eradication Pro=
gramme which has been set up under
the chairmanship of the Director
Genera] of Health Services and has
representatives of the Ministries of
Health, Defence ang Railways as
well as those from the United States
Agency for International Develop-
ment (USAID) and World Health
Organisation as members may func-
tion as the Malaria Eradication Eva-
luation Consultative Committee. How-
ever, for conducting continuous
independent appraisal in the field,
ad hoec committees consisting of
administrative medical officers of the
State Governments, with representa-
tives of agencies like the United
States Agency for International
Development and the World Health
Organisation will be constituted as
and when required and they would
visit the different States for indepen-
dent appraisal. The findings of these
committees will be considered by the
Special Working Committee on the
National Malaria FEradication Pro-
gramme mentioned above

This proposal has been accepted by
the Government of India.

Crushing of Sugar-Cane

461. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleaseq to state:

(a) whether it is a fact that in some
States al] the standing sugar-cane
could not be crushed;

(b) if so, the names of the States
and the estimated quantity of sugar-
cane that could not be crushed;
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(c) the total quantity of sugar-cane
crushed by factories in various States
during the last crushing season; and

(d) the total quantity of sugar pro-
duced?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b)., All sugar
factories have closed down after
crushing whatever sugarcane which
wag available to them in their respec-
tive areas. Some sugarcane is stated
to have been left uncrushed in  the
Dhanaha area of Bihar and the State
"Government is arranging to ascertain
the exact quantity,

(c) and (d). A statement giving the
sugarcane crushed and sugar produc-
ed by factories during the period 1st
November, 1961 to 22nd July, 1962, is
laid on the Table. [See Appendix I,
annexure No, 54].

Kosi Project

462, Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Starred Question No. 1587 on 20th
June, 1962 and state:

(a) whether the Kosi Project autho-
rities have been able to take posses-
sion of land in Nepal and the earth
work on the Western Kosi Canal has
been started now;

(b) if not, the reasons for the de-
lay;

(¢) whether the revised estimate of
the Kosi Project is now available; and

(d) if so, the precise nature of
changes that have taken place in im-
portant aspects of the projects?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) No.

(b) Some changes in the alignment
of Western Kosi Canal have been
suggested by His Majesty’'s Govern-
ment of Nepal. It has been pointed
out to that Government that the
modification of the alignment propos-
ed by them would result in reduction

of the commanded arca. The matter
is still under discussion.

(c) No. The Project is at present
under revision.

(d) Does not arise.
Artificial Drying Units

463. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the progress made in the direc-
tion of setting up of artificial drying
units supplemented by moisture test-
ing metres in jute seed and multiplica-
tion farms in the States;

(b) the nature and manner of par-
ticipation of the Centre and the States
in the Scheme; and

(c) the extent of finance made avail-
able for the purpose?

The Minister of Siate in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The Governments
of West Bengal, Assam, Bihar, Orissa,
Uttar Pradesh and Tripura have been
requested to set up artificial drying
units along with the moisture testing
meters at the Jute Seed Multiplication
Farms in the States. The States have
also been reguestd to provide mois-

ture metres to the Jute Development
staff,

(b) and (c). No reqguest for finan-
cial assistance has been received from
any State so far.
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Soil Conservation

Shri Warior:
“5‘{ Shri Vasudevan Nair:

Will the Minister of Food and Agrl-
culture be pleased to state

(a) whether Government have fina-
lised the allocation of funds for Cen-
trally sponsored schemes of soil con-
servation; and

(b) if so, whether the needs of all
States have been duly considered?

The Minister of State in the Minls-
try of Fooq and Agriculturc (Dr. Ram
Subhag Singh): (a) and (b). There
are 3 Centrally sponsored schemes of
Soil Conservation in the States, viz—
Boil Conservation in the River Valley
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Projects, Dry Farming Demonstration
Project and Survey of Ravine Land.

As regards Soil Conservation in
River Valley Projects, the allocation ot
funds has been made 5o as to meet the
requirements of the major projects
situated in each State in the first ins-
tance. :

As regards dry farming demonstra-
tlon projects, the number of projects
allotted to States has been generally
based on the extent of land requiring
adoption of dry farming measures in’
the States.

Ag regards survey of ravine lands,
the allocation has been made between
the concerned States roughly on the
basis of the estimated ravine areas in
these States.

Shortage of Nurses

466. Shri P. Kunhan: Will the
Minister Health be pleased to state:

(a) whether Government have any
proposal to appoint trained army
medical nursing orderlies in civil hos-
pitals in view of the shortage of
nurses; and

(b) it so, how many have been
appointed?

The Minister of Health (Dr. Sushila
Nayar: (a) and (b). There is no spe-
cific proposal to appoint demobilised
MNursing Ordelies of the Armed
Medical Forces as Staff Nurses in
Civil Hospitals. The Safdarjang and
Irwin Hospitals, New Delhi, have,
however, appointed nine and seven
ex-army Nursing Orderlies respec-
tively as Nursing Orderlies.

Sone Bridge

467. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Starred Question No. 287 on
the 30th April, 1962 and state the
progress made so far in the construc-
tion of Sone Bridge with the aid of
International Development Fund?
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The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): Tenders
for the bridge work have been receiv-
ed and are under scrutiny.

Minor Irrigation Projects

468, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of minor irrigation
projects taken up during the First and
the Second Five Year Plans;

(b) the amount spent thereon;

(¢) the irrigation potential created
therefrom; and

(d) how much land was actually
irrigated during 1061-62 by these pro-
jects?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M Thomas): (a) Minor Irrigation
Projects are so numerous, scattered
and varied in nature that their count-
ing in terms of numbers is not feasi-
ble.

(b) An actual expenditure of Rs. 68
crores was incurred on minor irriga-
tion schemes during the First Plan.
This represents the central loans and
grants to States and not the States’
gshare. During the Second Plan an
expenditure of Rs. 94.9 crores (repre-
senting both central and States'
share) was incurred on these schemes.

(c) An area of 9.5 million acres was
benefited by Minor Irrigation
schemes during the First Plan. 9
million acres benefited during the
Second Plan.

(d) Figures of actual achievements
under the Minor irrigation programme
for the year 1961-62 are not yet
available. However, on the basis of
the assessment made at the time of
discussion of the annual plans of the
State|Union Territories for 1962-63,
the anticipated achievement of area
under minor irrigation from schemes
completed during 1961-62 was put at
1-7 million acres.

Production of Rice

469. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the estimated production of rice
in the country in 1962-63;

(b) Government's procurement pro-
gramme during the same period; and

(c) Government's present stock of
rice from abroad and that procured
from within the country?

The Deputy Minister in the Minls-
try of Food ang Agriculture (Shri
A. M. Thomas): (a) The estimate of
production of rice during 1962-63 will
become available only some time in
April, 1963,

(b) No definite programme has yet
been prepared but it is likely to be
more intensified during this year.

(c) At the end of July, 1962 there
was a stock of about 7-7 lakh tons of
rice in the Central reserve depots
comprising about 45 lakh tons of
imported rice and balance of indi-
Eenous rice.

Central Coconut Committee

[Shri A. K. Gopalan:
470. {Shri Umanath;
[ Shri P, Kunhan:

Will the Minister of Fooq and Agri-
culture be pleased tp state:

(a) whether the Secretary of the
Central Coconut Committee has been
on a study tour of Minicoy, Laccadive
and other Islands between 10th and
18th April, 1962;

(b) if so, the purpose and scope of
the study tour;

(e) whether he has submitted any
report after his tour, and

(d) if so, the main recommendations
and the decisions of Government
thereon?

The Minister of State in the Minls-
try of Fooq and Agriculture (Dr.
Ram Subhag Singh): (a) Yes.
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(b) To advise on problems relat-
ing to coconut cultivation {p the
Islands.

(c) Yes.

(d) The main suggestions in the
report of Secretary, Indian Central
Coconut Committee are as follows:

(1) Establishment of a Regional
Coconut Research Station,

(2) Training of Fieldmen and
Maistries of the Agricul-
ture Department at the Cen-

tral Coconut Research Sta-
tions, Kasaragod ang Kayan-
gulam.

(3) Development of Desiccated

Coconut Industry.

The recommendations are under
Government's consideration.

Review of P.L. 480 Agreement

471. Shri Yallamanda Reddy: Will
the Minister of Fooq and Agriculture
be pleased to state:

(a) whether the secong annual re-
view on the working of PL. 480
agreement has been made; and

(b) if so, the findingg thereof?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) Various factors like production
in USA. their commitments, com-
mercial marketing, our needs and im-
port programme for the U.S. fiscal
year 1962-63 were reviewed and the
import programme was broadly set-
tled. The imports of wheat and rice
during the year 1962-63 would be at
a some what higher level than that
of last year so as to accelerate the
pace of building up of our reserves.

Power from Neyvelj Lignite to
Andhra Pradesh

472 Shrl Yallamanda Reddy: Will
the Minister of Irrigation ang Power
be pleased to state:

(a) whether the Government of
Andhrg Pradesh have requested the
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Central Government to make arrange-

ments for the supply of electricity
temporarily from Neyveli Lignite in
Madras State to Andhra Pradesh; and

(b) if so, the decision taken thereon?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise,

Power Project at Katwa

473. Shrimati Renuka Ray: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Planning Commis-
sion have sanctioned one more Power
Project at Katwa in West Bengal:

(b) if so, when the work on the
Project will start; ang

(¢) what is the target date for its
completion?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri
Alagesan): (a) No.

(b) and (c). Do not arise.
A w8 Wy ¥ fas=t

S wit aw fag s

!“'L-i‘rm:

w7 fearf Wik frgm o 3
T ®r Fm 0 fF o

(%) wrasT sfaiomT & aweqw
w1 faoeft faww ;7 g 4,

(&) w1 57 weqi # z@ &9
wae fFar o & W

() wrdma @l Y qf fea
wai A gk AR AT F T FTOT & ?

e a1 fangey W F wow
w (s wwe) o (F) T,
HTEET A7 Aot & ooy fasredr &
IH AT & Y. R Sfawa w1 wfwwrdr



1141 Written Answers SRAVANA 19, 1884 (SAKA) Written Answers 1142

t Y fF dgaa A i A
feeeft, famrae wRa, weg o Frofic
AqT AT Fearg AR dEdr ® qraw-
FATAT F A KA F QT TG )
wia,” LesR o, qwedT &1 fEEn
Wioo fratae a1 wX oE% R
3t,000 fEaTaTE |

(&) ft, 78

() owears 7 @A FANT
cooo fatae #1 medmm faar g,
it i g & a% W "/
1T 7 fog-godg qof A gU d |

Survey of Railway Lines

475. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government have made
any survey as to which of the Narrow
Gauge Railway lines in different
Railway zones they are retaining and
which of them they are converting
intp Broad gauge or Meter Gauge;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy): (a) No regular survey on
the general question of retentionof Go
owned narrow gauge lines as narrow
gauge or their conversion into wider
gauge or their abolition was made,
but rough financial appreciation of
each of these lines was made re-
cently, The matter is under considera-
tion of the Board and no decision has
yet been taken. i

(b) Does not arise.

Import of Locomotives, Coaches and
Wagons

476. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) the number of locomotives,
coaches and wagons which Govern-
ment propose to import during the
Third Five Year Plan perlod;

(b) what amount of foreign ex-
change will be involved in this im-
port;

(c) the number of rolling stock
which is proposed to be manufactur-
ed in the country; and

(d) how the tightness of the foreigm
exchange affects the import pro-
gramme of the rolling stock of the
narrow gauge lines?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Khan): (a) Locomotives—

Steam locos i . Nil
Diesel locos . . §Bsg
Electric locos . . 213
Total locos . 798
Coaches . " . . Nil
Wagons . . . . Nil

(b) Rs. 81 crores approximately.

(e¢) Locomotives—

Steam locos . 121§
Diesel locos . - 0,29
Elcctric locos . I6I
Total locos . 140§
Coaches—

(in terms of bogies)

Ordinary coaches . 7418
EMU Coaches . . 1029
Rail cars . . . 164
Total coaches . . B6oR
Wagons . . 1,46,200

(In terms of 4-wheelers)

(d) There has sp far been no
change in the programme of import
of rolling stock for narrow gauge lines
but the programme will need fre-
quent review since foreign exchange
is very tight in relation to overall
need.

Railway Accidents Enquiry Committee

477. Shri Morarka: Will the Minis-
ter of Railways be pleased to refer to
the reply to Starred Question No. 1584
on the 20th June 1962 and state:
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(a) the circumstances under which
the two retired officials were appoint-
ed on the Accident Enquirv Com-
mittee;

(b) the dates on which two officers
retired and

(c) the total remnuration paig to
them sp far?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) To provide the Com-
mittee with independent technical ad-
vice baseg on their experience of the
working the Railways.

(b) Shri J N. Nanda retired as
General Manager, ex. Nizam State
Railway in 1948 and Shri Dev Datt as
Chief Government Inspector of Rail-
ways in 1949,

(e) Rs. 2300 each.

Railway Fare on Fatehpur-Churu
Railway Line

478. Shri Morarka: Will the Minis-
ter of Railways be pleased to state.

(a) whether Government have con-
sidered the question of normalising the
railway fare on the Fatehpur—Churu
Railway line; and

(b) if so, with what results?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama.
swamy): (a) Yes,

(b) The financial results of work-
ing of the line for the year 1960—61
revealed that even with 100 per cent
inflation in the chargeable distance
the return on the capital outlay was
as low as 1.01 per cent. It has, there-
fore, been decided that the inflation
should continue, The position will,
however, be reviewed periodically.

Soil Conservation in Tripura

479. Shri Dasaratha Deb: Wil] the
‘Minister of Food and Agriculture be
pleased to state:
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(a) whether any steps have been -
taken to conserve soil in Tripura;

(b) if so, in-which areas this ac-
tion is being taken; and

(e) the total amount allocated for
1962-637

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes. The
meaures taken include demonstration
ang research, training of personnel in
soil conservation, soil survey and land
use planning, land reclamation, ter-
racing, contour bunding, afforestation
of denuded hilly areas and jhum con-
trol.

(b) In Kailashahar, Sadar, Sab-
room, Udaipur, Dharmnagar, Sona-
mura and Belonia Sub-Divisions.

(c) Rs. 3'80 lakhs.
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Train held up by Locusts

481. Shri Raghunath Singh: Will the
Minister of Railways be pleased to
state:

{a) whether it is g fact that 7 Up
Patna—Gaya passenger train was held
up by the locusts on the 29th June,
1962; and

(b) if so the details thereof?



1145 Written Answers SRAVANA 19, 1884 (SAKA) Written Answers 1146

The Deputy Minister in the Minis-
¢ry of Railways (Shri Shahnawaz
Khan): (a). No, Sir

(b) Does not arise.

Target of Shipping

[ Shri Raghunath Singh:
| Shri R. S. Pandey:

Will the Minister of Transport and
Communications be pleased top state:

482,

(a) whether Government are con-
sidering any proposal to increase the
tlarget of shipping; and

(b) if so, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b)., The target set for shipping in
the Third Five Year Plan was a gross
addition of 375,000 G.RT. including
replacement of obsolete tonnage to
the extent of about 194,000 G.R.T. Out

of the monetary provision of Rs. 55-

crores made in the Plan, Rs. 51 crores
arc earmarked specifically for expan-
sion of tonnage. The acquisitions'
commitments made in the first year
of the Plan period itself work out to
about 375,000 G.R.T. This has been
achicved on a monetary expenditure/
commitment of only about Rs 37
crorcs.  With the balance of Rs. 14
crores, it has been estimateg that fur-
ther additions to the extent of 175,000
G.R.T. can be made. This question has
been considered and it has now been
decided that the physical target for
shipping should be raised from
375,000 G.R.T. tp 550,000 G.R.T. in-
cluding replacement of tonnage to the
cxtent of about 200,000 G.R.T.

Postal Headquarters for Gram
Panchayat

483 Shri Surendranath Dwivedy:
Will the Minister of Transport and
Communications be plcased to state:

(a) whether there is a proposal to
provide a Post Office in every head-
quarter of the Gram Panchayat in
QOrissa;

(b) whether all the sub-divisional,
Taluk and Police Siation headquarters
have been provided with public tele-
phone ang telegraph facilities;

(c) the total number of such places
provided with postal and telegraph
facilities; and

(cy the total number of such places
provided with postal ‘and telegraph
facilities and in how many years the
department proposes t{p fulfil the
target?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a). No.

{(b) Only in the casc of Sub-Divi-
sional headquarters.

(¢). A statement is laid on the
Table. [See Appendix I, annexure
No. 55].

Bridge on National Highway 47

484, Shri P. Kunhan: Will the
Minister of Transport and Communli-
cations be pleased to state:

(a) the amount allocated for the

bridge across Karipuzha Canal in
Kerala on National Highway No. 4T,

(b) whether the work has already
been taken up; and

(¢) if so, when it will be completed?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
Rs. 2,21,000,

(b) Tender for the work has becn
accepted recently.

(¢) The work is expected to be
completed in about two years.

Fish Industry

Shri A. K. Gopalan:

485. Shri Umanath:

Will the Minister of Fopq and Agri-
culture be pleased to state:

(a) whether there is any proposal
to expand the fish industry in Lac-
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cadive, Maladive, Kavarath Minicoy
and other Island; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
A. M. Thomas): (a) Maladive is an
independent country, There are pro-
posals to expand the fishing indus-
try in other islands.

(b) The proposals involve the fol-
lowing measures:

(1) Increase of existing fisheries
for local consumption as fresh
and dried fish.

(2) Training islanders in the use
of modern equipment and
mechaniseq boats,

(3) Supply of boats and equip-
ment at subsidised rates.

(4) Training islanders in the ex-
traction of crude shark liver
oil for sale to mainland fac-
tories.

(3) Popularising the Minicoy
method of fishing Tuna
among all these islanders.

(6

—

Training in preparation of
“Mas Meen"” (dried tuna) in
all these Islands,

(7) Setting up of a pilot project
for canning Tuna with the
object of export,

(8) Loans to islanders for con-
struction of non-mechanised
boats.
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Medicinal Plants

488, Shri M. K. Kumaran: Will the
Minister of Health be pleased'to state:

(a) whether Government propose to
promote a comprehensive study of
medicinal plants growing in different
parts of the country;
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(b) whether Government are aware
of the difficulty arising from the
linguistic differences in understanding
the valuable medicinal plants; and

(cy if so, whether Government pro-
pose to take steps to bring about uni-
formity in their names?

The Minister of Health (Dr, Sushila
Nayar): (a) to (c). It is one of
Government’s aims to bring about
uniformity in the names of these medi-
cinal planis. Schemes for the survey
of medicinal plants in the different
parts of the country are under consi-
deration. One scheme at Hardwar has
already been sanctioned.

Deep Water Fishing at Govind
Sagar Dam

489. Shri Raghunath Singh: Will
the Minisier of Food and Agriculture
be pleased to state:

(ay whetlher it is a fact that foreign
experts are being employed to devise
and develop deep water fishing at
Govind Sagar Dam; and

(h) if =0, the details thereof?

The Deputy Minister in the Minis-
‘try of Food and Agriculture (Shri
A, M. Thomas): (a) Not at present.

(b) Does not arise.

Railway Line between Sukinda Mimes
and Paradip Port

490, Shri G. Mohanty: Will the
Minister of Railways be pleased to
state:

fa) whether Government propose
to open a new Railway line from
Sukinda mines to the new port at
Paradip in Orissa; and

(b) if so, when the survey of the
new line will be taken up?

The Deputy Minister in the Minis-
‘try of Railways (Shri 8. V. Rama-
-swamy): (a) The proposal is under
«<onsideration of the Government.

(b) It is proposed to take up the
survey of the line during 1983-64
tinancial year.

1393 (Ai) LSD—4.

Nilgiri Road Station

491. Shrli G. Mohanty: Will the
Minister of Railways be pleased tn
state:

fa) whether several representations
have been received by the authorities
for improvement of Nilgiri Road
station (S.E. Rly.) in Orissa;

tb) whether Government are aware
ot the difficulties the pedestrians and
the carters have to face for want of
ievel crossing facilities on the feeder
road to the station; and

fc) the action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

fh) and (c). A scheme for provid-
‘ng a new Level Crossing on the
feeder road to the station is wunder
ronsideration in consultation with
the State Government, who have been
asked to bear the cost of the level
crossing as per extant rules but their
reply is still awaited.

Hirakud Dam Project

492. Shri G. Mohanty: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) the number of persons affected
by the Hirakud Dam Project who
nave not yvet been paid their com-
pensation money;

by the reasons for non-payment;
and

ic) when Government expect full
clearance of this compensation
money?

The Minister of State in the Minis-
try of Irrigation and Power {Shril
Alagesan): (a) Out of 20,000 families
affected. about 4,000 remain to be
paid.

(b) The reasons for non-payment
of the balance amount of conmpensa-=
tion are as follows:—

(i) A major part of the unpaid
amount of compensation is involv-
ed in cases referred to arbitration
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for adjudication on the right of
recipients to receive the monrey.

(ii) A sum of Rs. 15:45 lakhs
approximately, remains unpaid as
there are disputes on the gquan-
tum of compensation gnd these
cases have been referred to arbi-
tration.

(iii) There is a large number of
items involving small amounts of
compensation, in  which tle
parties are not appearing (o
receive payment. These amounts
will eventually have to be deposit-
ed in the treasury as Revenue
Deposits, if the parties do not
turn up.

(e) All the pending cases can be
settled finally by about early 1964 if
the cases before the courts and arbi-
trations are decided within about a
vear

Deafness

493. Shri P. K. Deo: Will the Minis-
ter of Health be pleased to stale’

(a) whether false ear bones of
plastic are being successfully used in
U.K. to cure chronic deafness;

(b) whether similar attempts have
been made in this country; and

(¢) if so, with what result?

The Minister of Health (Dr. Sushila
Nayar): (a) False ear bones of plastic
have been used in UK. to cure select-
ed cases of chronic deafness success-
fully.

(b) and (c). It is undersiood that
eimilar operations are being done
in the Madras Medical College Hospi-
tal. The detailed information has
been called for and will be laid on
the table of the Sabha in due course.

Rural Electrification im Manipur

494. Shri Rishang Keishing: Will
the Minister of Irrigation and Power
be pleased to state:

_t' a) ?\rhether arrangements for elec-
trification of certain important towns
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and villages in the plain and hill areas
of Manipur have been completed; and

(b) if so, the number of towns and.
villages which will be electrified?

The Minister of State in the Minis-
try of Irrigation and Power ({Shri:
Alageshan): (a) and (b). 148 towns
and villages were to be electrified
during the Third Five Year Plan
period. Qut of these, 16 have bheen
electrified Up to 31-3-1962. The re-
maining work is in progress.

Imphal Water Supply Scheme

495. Shri Rishang Keishing: Will
the Minister of Health be pleased to
state-

fa) whether a temporary arrange-
ment was made in 1961 to increase
the quantity of the existing Imgphal
Water Supply Scheme;

(b) the volume of increase in the:
water supply and the cost incurred
on it:

(c) fo what extent the pipe line
was damaged by recent flood watler;
and

(d) how long it will take to restore
waler supply?

The Minister of Health (Dr. Sushila:
Nayar): (a) Yes.

(b) The volume of increase in the
water supply was 1'5 lakh gallons per
day and the cost incurred: was
Rs. 69,758'57 nP.

(c) 3000 Rft. length of pipes was
washed away.

(d) Permanent water supply was
restored within 3 days and in regard
to the restoration of the temporary
water supply the matter is under
investigation. It is difficult to indi-
cale the time of restoration.

Quick Clearing Arrangements of Fruit
in Guntur District

496. Shri Kolla Venkaiah: Wili the
Minister of Railways be pleased to
state:

(a) whether the Guntur District
lime-fruit growers and exporters® as-
sociation presented to him on the:
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%th July, 1962 a memorandum request-
ing for quick clearing arrangements
on railways from lime-fruit growing
area to Howrah; and

(b) il so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
EKhan): (a) Yes.

(hb) Special arrangements were
made to clear this traffic as a result
of which 55 parcel vans loaded with
lime were despatched from Tenali to
Howrah by passenger parcel trains.
[n addition, compartments of the
Janata Express and Howrah Mail
were utilised for the conveyance of
200 bags and 50 bags lime a day res-
pectively from Tenali. There was
no further demand from the mer-
chants and during the last few days
of July 1962 the room on the Mail
and Express trains was not fully
utilised due to lack of demand.

Electricity in the Country

497. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) when the schemes for installa-
tion of generating capacity of electric
power included in the Second Five
Year Plan were submitted by the
State Governments of Andhra Pra-
desh, Madras, Mysore and Maharash-
tra to the Central Government for
giving necessary technical clearance
by the Central Water and Power
Commission and the Planning Com-
mission;

(b) when the technical clearance
for different schemes was given;

(c) whether any schemes included
in the Second Five Year Plan are
pending for technical clearance: and

(d) it so, the details thereof?

The Minister of State In the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (d). A statement
giving the requisite information is
laid on the Table. [See Appendix I,
annexure No. 58]

Freedom from Hunger

499. Shri Inder J. Malhotra: Wil!
the Minister of Food amd Agriculture
he pleased to state:

(a) whether the National Campaign
Committee of ‘Freedom-from-Hunger
Campaign’ has formulated a program-
me in this connection to be carried
out in India;

(b) if so, the main features of this
programme;

fe) when this campaign was start-
ed; and

(d) what are the achievements S0
far?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes, Sir.

(b) Undertaking  informational
educational and research activities
and carrying out action projects with
a view to mitigating human miseries
caused by hunger and mal-nutrition
which is the main objective of the
Campaign.

(e) 1st July, 1960.

(d) (i) A national Freedom-from-
Hunger Campaign Fund has been
established. Appeals for contribu-
tions to the Fund have been issued.
Contributions to the Fund have been
exempted from payment of incnme.
gift and expenditure taxes.

{ii) Wide publicity is being given
to the objectives of the Campaign
through the circulation of literature
on informational and educational
activities. A symposium on the
Campaign was held in January 1961
A number of rescarch projects have
been recommended to Research Tnsti-
tutes and State Governments for
initiation.

(iii) A few action projects have
been formulated, of which two, relat-
ing to the manufacture of scientiflcal-
ly compounded poultry mash and
improvement of fruit and vegetable
production, are under the process of
initiation. Due to paucity of funds,
foreign assistance is being negotiated
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for other projects relating to popula-
risation of Japanese implements and
training of Indian farmers in  their
use, development of poultry and pig-
gery to supply protein-rich food, up-
grading of sheep, intensification of
plant protection measures, promotion
of nutritional diet, application  of
science and technology to conserva-
tion and effective utilisation of food
and dairy, etc.

Agricultural Research Farm at Leh

500, Shri P. K. Deo: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether it is a fact that the
Government of India is trying lo set
up an Agricultural Research Farm
at Leh in Ladakh area;

(b) if so, whether as a result of
experiment being conducted there
it is found possible to grow vegetables,
fodder or food crops; and

(c) the reason why the control of
this farm is being passed on to Minis-
try of Defence by his Ministry?

The Minister of State in the Mims-
try of Food amd Agriculture (Dr
Ram Subhag Singh): (a) Yes.

(b) From the information available
tt appears that—

(i) attempt to grow maize has
proved successful,

(ii) various tvpes of vegetables
are being developed;

(iii) attempts are being made
to cultivate paddy.

(c) The control of the farm has
been transferred to the Ministry of
Defence with effect from 1-7-1962 on
account of adminis.rative convenience

Conference of Sugar Technologists

501. Shrimati Maimoona Sultan:
Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether a conference of sugar
technologists was called in Delhi in
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the middle of July this year to assess
capacity of the mills; and

(b) if so, what was the assessment
of the conference and what ways and
mean< were thrashed out to increase
sugar production?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir.

(b) Does not arise.

Delhi-London Bus Service

502. Shri D. C. Sharma: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) the progress made so far in
consideration of the proposals regard-
ing the introduction of a direct bus
service between Delhi and London;
and

(b) the nature of the decision
taken in the matter?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a) and
(b). The question of operation of a
regular  bus service directly from
Delhi to London can be decided only
after suitable reciprocal agreements
in this behalf are entered into with
the Governments of the foreign coun-
tries through which the service will
pass. Rules on the basis of which
reciprocal agreements with the con-
tiguous States for operation of regular
commercial traffic can be facilitated
are being finalised. Draft rules have
been framed and  published {for
obtaining the commefits from the
public.

Foreign Exchange Earned by Air
India

503. Shri D. C. Sharma: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) the estimated amount of foreign
exchange earned directly or indirect-
ly by the Air India in 1959, 1860 and
1961;
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(b) the basis on which these
figures have been arrived at; and

(cy the amount respectively of
foreign exchange demanded and
obtairied by the Air-India for its
business purposes during 1959 1960
and 19617

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) According to
the Corporation the amount of
foreign exchange earned|saved by
them durlng the years 1938|539, 1959
60 and 1960/61 is as follows:—

Foreign Foreign Foreign
exchange exchange exchange
Year carned/  outgo earncd/
saved— saved—
GROSS NET

(Rs. in (Rs.in (Rs. in

lakhs) lakhs) lakhs)
1958-59 . 1131-18 86099 26119
1959-60 . 1296°53  975°23 32130
1960-61 .  1886-42 1422°86 46356

(b) (i) Gross revenue is divided
into two parts broadly in proportion
to sales made in India and abroad, to
indicate exchange saved and earned
respectively. Although the sales
made in India are paid for in Indian
Rupees, the Corporation have treated
this as foreign exchange saved on the
basis that in the absence of a national
carrier, the traffic would have been
carried by foreign airlines, resulting
in foreign exchange outflow.

(ii) Expenses involving foreign ex-
chunge outgo are deducted from the
Gross reverlue. Expenses include
depreciation and obsolescence on as-
scets purchased in foreign countries.

(iii) The difference between Gross
revenue and outge on expenses is
shown as net foreign exchange earn-
ed/saved.

(¢) The amount of foreign exchange
demanded by the Corporation and
allocated to them for purchase of
spares and equipment but excluding
mircraft and initial spares during the

years 1958/59, 1959/60 and 1960-81 is
given below:—

60 and 1960i61 is as follows:—

Foreign Foreign
Year exchange exchange
demanded allocated

(Rs. in

lakhs)
1958-59 . 222-98 17°93
1959-60 . 26024 20300
1960-61 44230 320:°00

Minor Irrigation

504. Dr. K. L. Rao: Will the Minis-
ler of Food and Agriculture be pleas-
ed to state:

(a) what are the Third Five Year
Plan targets for minor irrigation
calegorised under different sources
for each of the States in India in
terms of acres and costs;

{b) the achievements in the first
vear of the Third Plan period; and

(c) if there is a shortage how Gova
crnment propose to make it up?
-

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Under the Third
Five Year Plan, a total outlay ofr
Rs. 176-76 crores is envisaged on
minor irrigation wunder the Agricul-
ture Sector. In addition finances will
also be available from Community
Development and Co-operative Sec-
tors

As regards targets, the Report on
Third Five Year Plan indicates an
area of 12'8 million acres (gross)
which is expected to receive minor
irrigation facilities during the Third
Five Year Plan period comprising of
9-5 million acres under Agriculture
Sector and 3'3 million acres under
C.D. Sector. State-wise detalls of
these targets are shown in the State-
ment laid on the Table. [See Ap-
pendix I, annexure No. 57]. Such in-
formation separately according to
sources is not available.
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(b) Figures of actual achievements
under Minor Irrigation Programme
for the year 1961-62 are not available.
However, on the basis of assessment
made at the time of discussions of
the Annual Plans of the States|Union
Territories for 1962-63, the anticipat-
ed achievement under minor irrigation
during 1961-62 was put at 1-7 million
acres. The details are shown in the
statement laid on the Table. [See
Appendix I, annexure No. 58].

(c) No target for the year 1961-62
was fixed. However, in order to step
up the tempo of minor irrigation with
a view fo achieve the target in full
during the Third Plan, three Regional
Minor Irrigation Conferences were
held in QOctober, 1961. These Confer-
ences made many important recom-
mendations relating to the nced for
surveys, a unified agency for dealing
with technical aspects, maintenance of
community works through Panchayats,
undertaking applied research on
techniques of minor irrigation  and
water use, etc. It was also recom-
mended that all savings under  the
Agriculture Production Sector should
be diverted to this programme and
additional finances may also be pro-
vided, if necessary. -

Najafgarh Nallah in New Delhi

505. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether the construction work
going on Najafgarh Nallah has not
been completed so far;

(b) if so, whether with the advent
of rainy season, it is likely to create
floods and water contamination in
Delhi; and

{(e) if so, what adequate precau-
tions have been taken to meet the
situation which has become an an-
nual feature?

The Minister of Health (Dr. Sushila
Nayar): (a) The work is in progress.

(b) Certain areas are liable to flood-
ing. As regards the contamination of
water, there is no chance of contami-
nation of drinking water from Najaf-
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garh Nallah as a Barrage has been
constructed sufficiently far away
frem the outfall of the nallah and
immediately below the intake of the
water works. '

(e) So far as flooding is concerned,
a scheme at an estimated cost of
Rs. 79-20 lakhs 1s being executed by
the CP.W.D. The scheme envisages
quicker disposal of the flood water of
the areas which are liable to flooding
by remodelling the existing drains
and digging of new link drains,

Regarding contamination of walter
supply, the question does not arise.

Concrete Sleepers

[ Shri Raghunath Singh:
A08. | Shri S. M. Banerjee:

‘Will the Minister of Railways. be
pieased to state’ whether  concrete
sleepers have proved to be successful
and are being used on some lines?

The Deputy Minmister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): The trials with concrete
sleepers to examine their suitability,
life and behaviour under Indian
conditions gre still in progress.

Rural Electrification in Punjab

507. Shri Daljit Singh: Will the
Minister of Irrigation amd Power be
pleased to state:

(a) whether any separate grant
has been given to Punjab State for
rural electrification programme during
1962-63; and

(b) it so, the details Ehereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.

Family Plannimg Centres in Hoshiar-
pur

508. Shri Daljit Singh: Will the

Minister of Health be pleased to state

the number of family planning cen-

tres opened in fhe Hoshiarpur District
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(Punjab) during the Second Five
Year Plan period with the names of
Pplaces?

The Minister of Health (Dr. Sushila
Nayar): Three family planning
clinics were opened in the Hoshiarpur
District during the Second Five Year
Plan period at the following places:—

(i) Hoshiarpur
(ii) Gagret
(iii) Nangal.

Allopathic and Indigenous Doctors

509. Shri D, N. Tiwary: Will the
Minister of Health be pleased to state:

(a) the number of superannuated
allopathic and indigenous doctors
under the administrative control of
the Central Government recalled or
granted extension in 1961 and 1962
so far with reasons therefor; and

(b) the
extensions?

nrocedure of granting

Tho Minister of Health (Dr. Sushila
Nayar): (a) and (b). The informa-
tion is being collected and will be
placed on the Table of the House.

International Co-operative Bank

510. Shri D. N, Tiwary: Will the
Minister of Community Development,
Panchayati Raj and Ceo-operation he
pleased to state:

(a) wi. . her Government have any
programme to take initiative for
establishment of an International Co-
operative Bank and an International
Cooperativ- M orieting  Federation;
and

(b) if so, whether any scheme has
been chalked out?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and Cooperation (Shri
Shyam Dhar Misra): (a) No, Sir.

{b) Does not arise.
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C.H.S, Scheme in Delhi

511. Dr. K. L. Rao: Will the Minis-
ter of Health be pleased to state:

(a) the number of contributors for
C.H.S. Scheme in Delhi at present;

(b) the number of dispensaries
functioning under the scheme; and

(¢) the number of patients that a
doctor has to see on an average daily?

The Minister of Health (Dr. Sushila
Nayar): (a) The number of contri-
butors covered by the Contributory
Health Service Scheme is 1,14,170.

(b) static .. 43
mobile .02

(c) The work load per doctor per
day is 118.

Telephone Boards in Madras

512. Shri Umanath: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether there is a proposal for
expanding the capacity of the Tele-
phone Boards in various centres in
Madras circle;

(b) if so, details thereof; and

(c) what is the present capacity and
the proposed increase for Madras?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (c). Details
are given in statement laid on the
Table. [Placed in Library, See No.
LT—310/62].

Claims Offices on Northern Railway

513. Dr, L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that after
the formation of the Northern Rail-
way, the Claims Offices are function-
ing at Jodhpur, Bikaner, Delhi and
Varanasi and all the four offices form
ore unit;
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(b) if so, whether the seniority of
all employees of these Claims Offices
has been pooled and notified as on
the date of integration i.e. 14th April,
1952; and

(e) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes. But for promotions
below grade Rs. 335—425 (Authorised
Scale) these remain separate units.

(b) Seniority lists are maintained
in accordance with the position
explained in (a).

(e) Does not arise.
Medlum Irrigation Projects in Mysore

514, Shri Shivamurthi Swamy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the number of medium-sized
irrigation projects that have been
sanctioned in the State of Mysore
during the Third Five Year Plan;

(b) whether any report has been
submitted by the Gulati Cemmission
to settle the water disputes regarding
such works;

(¢) whether there is anv objection
to take water from Tungabhadra river
beds or reservoir for small irrigation
schemes for the border villages on the
both sides of the banks of the river
and reservoir; and

{d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) OQut of three new
medium irrigation schemes included
in the Third Five Year Plan of Mysore,
one scheme has been approved by the
Planning Commission.

(b) A statement has already been
laid on the Table of the House on
Tth August, 1962 on this subject.

(¢) and (d). Withdrawals from
Tungabhadra reservoir are governed
by the provisions of an agreement
between the riparian States. With
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regard to withdrawals directly from:
the river, each case has to be decided
on its merits.
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Crops Affected by Drought

518. Shri Nath Pai: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that crops
have heen severely affected in large
parts of the country because of the
late arrival of the monsoon; and

(b) what is the estimated damage?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The monscon this
year was delayed by two to four
weeks in the north (except north-east
India) and north-western parts of the
country and remained inactive during
the greater part of June in the Penin-
sula (excluding Madras, Coastal
Andhra Pradesh and Rayalaseema)
after an early start. This resulted in
a virtual drought which delayed pre-
paratory kharif operations and sow-

ings in these areas and also adversely
affected the early sown crops.

(b) It is premature at this stage to
frame any precise estimate of the
likely effect of this failure of rains in
June on agricultural production or
the damage caused to standing crops.
The rains received in July have been
generally satisfactory and it is quite
likely that the effect of the delayed
monsoon on over-all agricultural pro-
duction may be insignificant.

D.T.U.

519. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the progress made so far in the
grant of import licence to the Delhi
Transport Undertaking for purchase
of 20 double-decker buses; and

(b) the details thereof and when
those buses are likely to be on the
road?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). An import licence for import of
one double-decker bus chassis is being
tssued by the Chief Controller of
Tmports and Exports in favour of the
Delhi Transport Undertaking. Messrs,
Ashok Leylands have also been
authorised to import one double-
decker chassis for the Undertaking.
One double-decker bus will be put on
the roud in January, 1983, and the
second is expected to be put into
operation in March, 1963. No further
request from the Delhi Transport
Undertaking for import of double-
decker bus chassis is pending with
the Central Government.

Shortage of wagons in Pathankot

520. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether representations have
been received regarding serious short-
age of wagons in the Pathankot sec-
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tion of the Northern Railway for
movement of grains; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
iry of Railways (Shri S. V. Rama-
swamy): (a) and (b). Presumably,
the question refers to the movement
of foodgrains to stations on the
Pathankot-Joginder Nagar Narrow
Gauge section of the Northern Rail-
way. Complaints have been received
about the delay in the clearance of
traffic to stations on the Narrow Gauge
via Pathankot. Due to limited capa-
city available on the Narrow Gauge
section traffic to stations on this
section is regulated by quotas, which
results in occasional delays in clear-
ance, Steps are Dbeing taken to
increase the capacity on this section
during the Third Five Year Plan
period.

Enquiry into Poona-Bangalore
Derailment

Shri Mohsin
* | Shri Umanath:

Will the Minister of Railways be
pleased to state:

521

(a) whether the officer entrusted
with the enquiry into the causes of
the derailment of the Poona-Bangalore
Express train has submitted his
report;

(b) if so, what are the reasons of
the said accident;

(c) whether it is a fact that railway
track between Poona and Bangalore
is not properly maintained and that
the accident is due to the defect in
the rails;

(d) whether Government will get
the entire route examined by proper
technical personnel;

(e) whether it is a fact that the
ex-Brakesman who died in the acci-
dent pave his life to save the train
from major disaster;

(f) whether it is a fact that he has
ieft behind him his widow and six
young children;
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(g) what compensation has been
paid; and

(h) whether Government are con-
sidering giving some extra compas-
sionate allowance to the dependants
of the deceased employee?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). The Additional
Commissioner of Railway Safety has
submitted his Preliminary Report.
According to his Provisional Findings,
the derailment of the train was due
to tampering with track by some
person or persons unknown.

(c) No.

(d) The tracks are regularly
inspected by competent technical staff
of the Railway and the gquestion of
further examination does not arise.

(e) No.

(f)y Five young children and a preg-
nant widow have been left behind.

(g) Rs. 3,500.

(h) Erx_gratia payment of Rs. 500
has becn made. Giving of a suitable
job to the widow is being vconsidered.

Donkey purchased for Rs. 60.000

( Shri Narasimha Reddy:
| Shri Hem Barua:
528. Shri P. R Patel:
| Shri D. J. Naik:
| Shri Chhotubhai Patel:

Will the Minister of Feod and Agri-
culture be pleazed to state:

{a) whether the Government are
aware of the statement made by the
Revenue Minister of Mysore, Shri
M. V. Krishnappa, in the Mysore
Legislative  Assembly on July 20th
that the Government bought a donkey
for rupees sixty thousand immediately
after partition of the country and that
the donkey is still living;

(b) whether Government will give
particulars of the donkey; and
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(c) why it cost such a huge sum
and who was responsible for the
deal?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c¢). The infor-
mation is being collected from the
Punjab Government and will be laid
on the Table of the House in due
course.

Conference of Sugar Technologists

524. Shri Vishram Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment convened a conference of
supar technologists in Delhi some time
during the second week of July, 1962;

(h) whether it is also a fact that
this Conference considered the pro-
posal to manufacture raw sugar in
India;

(e) if so, what are the recommen-
dations of the Conference; and

(d) the steps taken by Government
to implement them?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) to (c). A
mecting of sugar technologists was
convened by the Indian Sugar Mills
Association in  New Delhi on 18th
July, 1962 to discuss wvarious techni-
cal aspects relating to the manufac-
ture of raw sugar. The concensus of
opinion was that it was possible to
produce raw sugar in Indian factories
for export.

(d) Does not arise.
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Treatment of Leprosy

526. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether Jupan has offered te
collaborate in the treatment of leprosy
in India; and

(b) if so, the details of the offer
and the steps taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). An offer is
understood to have been made infor-
mally by the Japanese Leprosy Mis-
sion for Asia to set up a hospital for
treatment of leprosy patients at Tele-
para Cooperative Farm, Kotdwar,
Bijnor District in Uttar Pradesh. The
details of the offer are still awaited.

Payment of Overtime Allowances in
Post Offices

527. Shri P. KEKunhan: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have
appointed a committee to enquire into
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the question of payment of overtime
allowances to the staff of post offices;

(b) whether the Committee has
submitted any report; and

(c) it so, the details thereof?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, a depart-
mental committee has been appointed.

(b) and (c). Not yet, but the Report
is likely to be submitted soon.

Urban Water Supply and Drainage in
Madhya Pradesh

528. Shri Daji: Will the Minister
of Health be pleased to state:

(a) what was the demand of the
Government of Madhya Pradesh for
drainage and urban water supply
schemes for the Third Five Year Plan;
and

(b) how much amount has been
sanctioned?

The Minister of Health (Dr. Sushila
Nayar): (a) Rs. 929.85 lakhs.

(b) Rs. 480.90 lakhs.
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Medicine for Leucoderma

530. Shri Mohan Swarup: Will the
Minisler of Health be pleased to refer
to the reply given to Unstarred Ques-

tion No. 23 on the 21st April. 1962
regarding medicine  iu. ‘ed .l ima
and state:

(a) whether the Government  of
Punjab has completed its investiga-
tions; and

(b} if so, steps taken by the Gov-
ernment of India in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) Report from the Govern=-
ment of Punjab is awaited.

(b) Further action will be taken on
receipt of the report.

Telegraph Incentive Money Scheme

532, Shri Yogendra Jha, Will the
Minister of Transport and Communi-
cations be pleased tp refer to the re-
ply given to Starreqd.Question No. 46
on the 21st April, 1962 and state:

(a) whether the talks between the
postal unions and Government
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regarding telegraph incentive money
:scheme are over; and

(b) it so, the steps taken to  im-
plement the decisions taken?

The Deputy Minister in the Ministry
.of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) Orders giving effect to the de-
cisions taken were issued on 2nd May,
1962.

Bombay-Sydney Jet Service

533. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the progress made in the jet
service between Bombay and Sydney;
and

(b) the success achived by this

service?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) A weckly ser-
vice with Boeing 707 Jet aircraft is
being operaied by Air India  on
Bombay Bangkok-Singapore-Darwin-
Sydney route since Tth May, 1962,

(b) The route is being operated on
schedule, but the revenue carnings
have not been satisfactory.

Amendments to Indian Aireraft Rules

534, Shri Mohan Swarup: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Unstarred Question No. 48 on
the 21st April, 1962 and gtate:

(a) whether Government have finally
considered the comments received from
the interested organisations regarding
certain amendments to the Indian Air-
craft Rules; and

(b) if so, whether the rules have
been further amendeq to bring them
in line  with the international
'standard?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) and (b). Gov-
ernment have since considered the

commentg received on the draft licens-
ing rules. The final notification amen-
ding the Indian Aircraft Rules in this
regard will be issued shortly.

Rajasthan Canal

535. Dr. L. M. Singhvi; Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it would be feasible to
extend the benefits of Rajasthan canal
to Bap and Phaledi in Jodhpur Dis-
trict for irrigation as well as for
drinking water supply;

(b) if so, when it is proposed to do
so; and

(c) if the reply to part (a) be in the
negative, the recasons therefor?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) to (c). The Bap and
Phalodi areas are so high that it is not
possible to take water to these areas
from the Rajasthan Canal by flow.
Feasibility of supply of water hy lift
with power has still to be investigated.
The Government of Rajasthan propose
to provide funds for these investiga-
tions in the Fourth Plan as the sup-
plies by lift, if found feasible, can be
given only in the Secongd stage of the
Rajasthan Canal Project.

Lung Cancer

536. Dr. L. M. Singhvi: Wil} the
Minister of Health be pleased to
state:

(a) whelber Government are aware
that a large section of medical opinion
considers smoking of cigarette as a
major cause of lung cancer;

(b) if so, whether Government pro-
pose to discourage smoking and under-
take a campaign for the purpose;

(c¢) if not, the reasons therefor;

(d) whether Government are aware
that severa! European Governments
have taken and are in the process of
taking legislative steps to clamp down
on tobacco advertising; and

(e) if so, whether Government pro-

pose to take similar action in this
country?
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The Minister of Health (Dr. Sushila
Nayar): (a) The evidence collected so
far suggests that the habit of excessive
smoking of cigarettes may be one of
the factors causing cancer of the
mouth, throat and lungs.

(b) Action has already been taken
by Government as follows:—

(1) Possession ang purchase of
tubacco in any form by
children under 12 years of age
has been banned in one of the
States in India, namely, West
Bengal.

(ii) Smoking is banned in cinema
houses and trams and is dis-
ccuraged in  railways and
public transport buses.

(1ii) Health education is being
done in  each State. The
Covernment  of India  have
hrought out a number of book-
lets highlighting the dangers
of cancer and how to detect
cancer sufficiently early. The
Central Health  Education
Bureau have produced the
follewing films as part of the
campaign against cancer in
the country:—

(1) From (me Cell.

(2) Crusade,

(3) Problem of Early Diagnosis.
(4) Save these lives.

(¢) Dot:s not arise.
(d) No.

(e) Does not arise.

Directorate of Plant Protection

537. Dr. L. M. Singhvi: Will the
Minister of Foog ang Agriculture be
pleased to state:

(a) whether it is proposed to enlarge
the Dire:toratc of Plant Protection in
the near future; and

(b) the tolal percentage and annual
value of the Gamage done by insects,
locusts and diseases to wvarious crops
in the country?
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The Minister of State in the Ministry
of Food ana Agriculture (Dr. Ram
Subbag Singh): (a) No, Sir.

(b) 70 to 30 per cent of the corpp
and plantations are annually lost in
India through the attacks of pests and
plant diseases. The total value of the
losses may be of the order of about
Rupees one thousand crores. Losses
to crops by locusts alone amounted
to Rs. 75 lakhs during 1960 and Rs.
6:25 lakhs during 1961.
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MOT!ONS FOR ADJOURNMENT
AND CALL'NG ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

STATEMENT OF MINISTER OF IRRIGATION
AND PoweRr re: BrREAKDOWN OF POWER

SuppLy IN DELHI

Mr. Speaker: I have received notices
of adjournmen: motion by Shri Frank
Anthony, $hri Surendranath Dwivedy,
Shri Nambiar, Dr. L. M. Singhvi, Shri
Yashpal Singh,  Shri Bishanchander
Seth, Shri S. M. Banerjee and Shri H.
N. Mukerire and also three calling
attention notices Ly Shri Bugri, Shri
Ram Ruian Gupts and Shri P. C
Borooah, all relating to the power
shortage and the :oply given by  the
hon. Irrizaticn and Power  Minister
yesterday. [ will call upon Shri Frank
Anthony to explain how this adjourn-
ment mot on is admissible,

Shri Nath Pai (Rajapur}: There has
been a further breakdown and we are
submitted to further torture.
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Calling Attention to Matter
of Urgent Public Importance

Shri S. M. Banerjee (Kanpur): It
has come in today's papers....

Mr. Spruker: That is different.

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, my adjournment
motion reads as follows:

“The fai!lure of the Central Gov-
ernment to exercise its authority
over the Union Territory of Delhi
as avoweq by the statement of the
Minister of Irrigation and Power
yesterday that"—

I have sovght to translate it into
English—

“35 far as the constitutional and
legal ce<ponsibility is concerned,
that is ho! mine. I have no auth-
ority whatsoever, I cannot
intervene."”

Apuart {rom the question of respon-
sibility, T :ubmit that this is a matter
of extreme importance to the House
to know what the constitutional and
legal posidun is and whether  with
regard o a Union Territory, it can lie
in th» mcufnh of the Minister or the
Governmaont to say, “We have no au-
thority and we cannot intervenc”. I
will just wlace the law befole the
House vi:ihin two minutes, because 1
fee] this is a matter which must be
decided. .... .

Mr. Speaker: The question boils
down t7 1ii1s 1) at we should determina
whetlie= tiin. Central Government has
the authmitv cr not. The position, ac-
cording to Yhrj Frank Anthony, is that
by the Couitiution and other laws, the
Centre has ' authority, but it is dis-
ownine it The guestion is  whether
that e u'¢ be n subject-matter ¢f an
adjournmer . motion. I will certainly
take thut up afterwards, but firstly,
the Muus‘er says that it is not  his
responsibility. If I accept the state-
ment of the Mirister and the Centre
haz no respoasibility whatsoever, then,
of course, no rdjournment molion ecan
come in. Unless the Central Govern-
ment i« some responsibility, how can
there be an adicurnment motion on the
failure on' the part of Government?
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Shri Frank Anthony: I shal! explain,
Sir. U.der srtficle 239—] do not want
tu reai it--the President is cnarged
with @dministering Union Territories.
That iannot L¢ denied. Under the
Covporation Act, there is specitic power
given to the Centre lo direct the
manag: ™ ..t ond control of the elee-
wricity underiaking, and any decision
by the Cuntre iz final. When the
Minister was asked about this chaos
after this break down, he says? “I have

no properZReXcept iz’ CSt FEG

gragar g, AgeaT § &1 &1 qaFar g’

This thing is continuing. The Con-
situation charges the President....

Mr. Speaker; According to Shri
Frank Antbony, the staterornt of the
Minister is not correct.

Sh:t Frank Anthony: It is palpably
wrong

Shrimati Renu Chakravarity (Bar-
rackp oo This is a guestion of  the
vefuzal »f ‘uc Minister to lake  res-
pons:p

Mr. Speaker: Should I accept the
statement of the Minister so far  as
those proceedings are concerned? If
that is wrong, there are other methods.

Shri Frank Anthony: Unless you
want us to bring a  no-confidence
motion, I thought this would be a bet-
ter way.

Mr. Speaker: I will just now call
upon the Government to say whether
they own that responsibility or not.

The Prime Minister and Minister, of
‘External Affairs and Minister of

Atomic Energy (Shri  Jawaharlal
Nehru): Mr, Speaker, Sir, I was not
here yesterday when this debate took
place. I do not know exactly what
“he said, except this quotation of a scn-
tence. It depends upon the context
and all that. But, apart from that, I
certainly do not take the position that
the Centre has no responsibility.

Shri Surendranath Dwivedy (Ken-
drapara): So far as the point raised by
Shri Anthony is concerned, there is no
.ambiguity.
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Attention to Matter of Urgent
Public Importance

Shri Frank Anthony: The more im-

portant thing ig the question of res-
ponsibility.

Shri Jawaharlal Nehru: The Ccntre
is responsible, and it is true that that
responsibility is shared as many things
are. Even the Government of India is
somewhat shared by various ministries.
The Home Ministry, as generally res-
ponsible for the governance of the
central territories, is  responsible.
Specialised subjects are dealt with by
special ministries—like health, irri-
gation and power, ctc, under the
general superintendence of the Home
Ministry. That is true. So, in that
sense, the statement made by the Min-
ister of Irrigation ang Power is not
quite correct. But, of course, I do not
know what preceded it and followed
it. I dp not deny the responsibility on
the Central Government.

Mr. Speaker: But, if I mav be per-
mitted to say, the Minister said that it
was only by private arrangement bet-
ween Pandit Pant the previous Home
Minister, ang himself that he had
agreed to answer these questions;
otherwise there was no responsibility
at all.

Shri Jawaharlal Nehru: That is true.
I understand, when Pandit Pant was
Home Minister, question, ete., on these
matters dealing with Delhi were re-
ferredq to him and he asked the various
ministries to deal with specialised sub-
jects although Pandit Pant continued
to exercise his gwn authority as Home
Minister in regard to the centrally ad-
ministered territories, That statement
ig true. But that is a matter of divis-
ion of responsibility between the
ministries. The Central Government
is certainly responsible; some part of
it may be dealt with by this ministry
and some by that.

Mr. Speaker: The difficulty has
arisen because all the points that
were raised yesterday were not
answered at all, and protection or,
rather, shelter wag taken that this is
not the responsiblility of the Central
Government. Therefore, hon. Mem-
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bers felt dissatisfied that no explana-
tion had been given.

Shri Frapk Anthony: More impor-.

tant than that, Sir, was the claim of
the Minister that he had no authority
to intervene, That was he dangerous

Shri Jawaharlal Nehru: It may be
said that the executive authority to
intervene would lie with the Home
Ministry.

Shri Surendranath Dwivedy: Then
the Home Minister should have paru-
cipated in the debate.

Shri H. N. Mukerjee (Calcutta Cen-
tral): In that case, Sir, the Home
Minister should have been here. A
certain default has taken place for
which some amends have got to bhe
made.

Shri Jawaharlal Nehru: [ am try-
ing to explain the limits of authority
and competence. ] should imagine—
I am not dealing with this particular
question because I do not know all
the facts—that, broadly speaking, the
Central Government is responsible.
whatever may be the allocation of
work between the various depart-
ments or ministries of the Centrai
Governmeni. And, ag regards exccu-
tion, I presume, 1 speak subject 1o
correction, that an order or directive
in regard to execution should come
fron1 the Home Ministry. Of cours
advice can be given and is usually
followed. That is a different matter.
But, electric power and such like
things being specialised subjects
would be dealt with by the Irrigation
and Power Ministry. If it cannot
deal with it, then the Home Ministry
might perhaps issue a directive.

I do not know, Sir, if I have made
the position much clearer, but I cer-
tainly admit the responsibility of the
Government of India. Take the case
of a power failure in a State like
Bengal, Maharashtra or any other
state. Well to some extent, if it is a
central undertaking, the responsibility
woulid '1e with the Centre. If it is a
State undertaking the responsibility
would be entirely of the State. Even
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if it is a Central undertaking it may be
that the State might have got some-
thing to do with it. This subject ot
power is rather spread out and it is
difficult to draw hard and fast lines.
So far as Delhi is concerned, as it is a
union territory, the Central Govern-
ment is responsible as a whole
and, on behalf of the Central
Government, the Home Minister is
broadly responsible for the govern-
ance of Delhi. Then, in Delhi itself
there is the Corporation of Delhi
which may have something to do
with it, which is more or less an
autonomous body, though I am not
saying that the Corporation has much
to do with it. Then, with regard to
specialised subjects like irrigation and
power and health the Ministries con-
cerned have normally to deal with
them and probably no definite order
has to be passed by the Home Minis-
try.

Shri Frank Anthony: May 1 just
clarify the position? Because, per-
haps the Government itself has not
taken the trouble to read the Delhi
Municipal Corporation Aect. Specific
power has been reserved to the Cen-
tral Government. That is what the
section says.

Mr. Speaker: There is one thing
that 1 was going to suggest. If the
Government, whether it be one
Ministry or the other, own responsi-
bility, then the failure js that of the
Government, whether it be concern-
ing ome Ministry or the other,
and the Members have the right to
bring in such motions. The Govern-
ment should be clear in its minds. Of
course, there have been arguments on
this guestion many a time as to the
extent of responsibility that the Cen-
tral Government has, so far as these
undertakings or the Delhi Corporation
are concerned. Whatever it might be,
the Government might make up its
mind. If the Law Minister wants to
interfere and give the answer just
now, he may do so; or I can hold up
thesa motions for the afternoon or
even tomorrow morning and he could
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[Mr. Speaker]

give the answer to the House then.
If the Central Government owns the
responsibility then the failure is also
of that Government (Interruptions).

Shri Hem Barua (Gauhati); He has
owned it.

Shri Surendranath Dwivedy: The
Prime Minister accepts the general
overall responsibility of the Govern-
ment as & whole. Even in this House,
if a Minister dealing with a parti-
cular subject is not present in the
House, another Minister gives the
reply on behalf of the other Minister.
because there is joint responsibility.
So, in view of that position, how can
a Minister say that it is not his sub-
ject and he has no authority when he
is replying on behalf of the Govern-
ment? So, the responsibility must be
clearly fixed on the Government.

Mr. Speaker: Yesterday the Minis-
ter thought that it was not the res-
ponsibility of the Central Government
at all. He said that it was the abso-
lute responsibility of the Punjab Gov-
ernment.

Shri Frank Anthony: And that of
the Corporation.

Mr. Speaker: Yes, and of the
Corporation, and the Central Govern-
ment had nothing to do with it. Now
I am only trying to enquire of the
Government whether they own res-
ponsibility. If they own the responsi-

" bility for administering the Union
territories then, of course, the failures
also, if any, would be theirs, So, if
the Government wants to answer it
definitely in the afternoon, I can hold
this motion over and the Law Minis-
ter might reply in the evening. If
they accept the responsibility then the
failure also would be theirs.

Shri 8. M. Banerjee: You will notice
that in the adjournment motion tabled
by us we have not referred to the
responsibility, because we know full
well that the responsibility is that of
the Central Government. But, after
the discussion yesterday, most un-
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fortunately, another power plant has
gone out of order with the result that
the power shortage has been aggra-
vated.

Mr. Speaker: 1 was not referring
to the adjournment motion given
notice of by Shri Banerjee and Shri
Mukerjee. They have referred to an
entirely different matter. That has
been referred to by the hon. Minister
for Irrigation and Power in the
beginning when he said that another
unfortunte incident had occured and
he had made arrangements in connec-
tion with that. Therefore, becuuse
that reply had already come, no
motion for adjournment can lie on
that subject.

Shrimati Renu Chakravartty: No
arrangements have been made. They
were only referring to the responsi-
bility.

Mr. Speaker: That answer has been
given. Whether that is complete or
not, that is a different thing
a]togemer,

Shri 8. M. Banerjee: Sir, | seck
your protection. If you will permit
me, may I say that though we discus-
sed this subject yesterday, the entire
discussion was reduced to a farce?

Mr. Speaker: He should not speak
like that. He should make his own
points.

Shri S. M. Banerjee: Our object in
giving notice of this adjournment
motion is not only to bring this
matter to light but to censure the
entire Cabinet because they are play-
ing with the lives of the people.

Mr. Speaker: The hon. Member is
not precluded from censuring the
Government I am not asking him to
desist from it. He can bring a motion
for censure of the Government; but
1 am talking of the adjournment
motion that he has tabled. This peint
was referred to by the hon. Minister
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yesterday. He said that another un-
fortunate accident had happened and
that on account of the scarcity of
water the other engines have gone out
of order.

Shri §. M. Banerjee: He did not
mention it. .About the water supplv
he did not say anything.

Mr. Speaker: He did it in the very
beginning, He should believe me.
That had been referred to.

Shri Nambiar (Tiruchirapalli): It
can be admitted. It can be disposed
of in the usual course.

Mr. Speaer: [t cannot be admitted
on the ground that it has already
been dealt with. But T was talking
of the other adjournment motion that
has been tabled. I should know the
reaction of the Government {o it. Are
they prepared to answer it just now
or do they want time till the after-
noon or tomorrow morning so that T
can hold over this adjournment
motion?

Shri Hem Barua: After the hon
Prime Minister’s gstatement-—he said
categorically that it is the responsi-
bility of the Central Government..

Mr. Speaker: Hon. Member should
realise that that was also qualified so
far as I could follow it.

Shri Surendranath Dwivedy: No,
Sir.

Shri Hem Barua: It was not quali-
fied. The hon. Prime Minister has a
peculiar way of balancing sentences. .
(Interruption).

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: What |
ventured to say was on the constitu-
tional issue. I regret to say that T am
not wholly aecquainted with the
detailed facts. The hon. Minister of
Irrigation and Power referred to the
Punjab—I have just now got a copy
of it—and to this matter pertaining

SRAVANA 19, 1884 (SAKA) Adjournment and 1186

Calling Attention to Matter
of Urgent Public Importance

to the Punjab and Delhi. Actually, if
something happens to electricity sup-
plied by the Punjab; if some unfortu-
nate occurrence happens in the
Punjab, to some extent it is not the
direct responsibility of the Central
Government—ultimately it may be.
Something has hapened. An accident
has happened. I said that so far as
Delhi is concerned, it is the Govern-
ment of India's responsibility. They
may put forward, as an explanation,
that something happened in the
Punjab for which Punjab was res-
ponsible.  But their responsibilily
remains.. I do not deny that..... ...
(Interruption).

Mr. Speaker: Hon. Members should
allow me to make myvself clear. The
hon. Minister said:

“§ ue € fF A ag gATT &
ag & Af famr & Sfew femm A
M ¥ Az g N @ § 9%
UEIHER A & 1 F 4 W T4 A
o% &1 @I § F A&7 9% sidegmaa
ot & fasdeEr &1 g9 & W
w0 A 1 AW T W T T
¥ 59 ¥ eI g|e JEY & awar

Shri Brahm Prakash (Outter Delhi):
The transformer which has failed
belongs to the Punjab Government.

'Shri Surendramath Dwivedy: That
is a different thing altogether. That
has nothing to do with this.

Shri Brahm Prakash: [ want to say
that Delhi..... (Interruption).

Mr. Speaker: Order, order. I might
remind the hon. Member, Shri Brahm
Prakash, that this position had been
explained yesterday, namely, that the
transformer belongs to the Punjab
Government; the cables and the wires
are all of the Punjab Government;
everything belongs to the Punjab
Government and they brought it;
they fixed it up here; it is their pro-
perty; the failure is there and they
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have to run it....(Interruption). 1
should be allowed to finish what 1 o
saying® That has already been dealt
with and the hon. Minister of Irri-
gation made it very clear.

Shri Jawaharlal Nehru: That is
the difficulty. It is one thing to have
responsibility in theory and in law
which I admit; but in practice it may
be divided up. Now, they have fixed
it. It may not be directly the fault
of this Ministry. That has happened.
Subsequently what happens will be
morec n the charge of the Minisiry.

Shri Hem Barua: He said about
the legal and constitutional position.

Mr. Speaker: He should have the
patience to listen.

. Shri Jawaharlal Nehru: Constitu-
tionally I admit the responsibility of
the Government of India subject to
explanations etc. which we may make.
It is an explanation that the Punjab
Government did it; the Punjab Gov-
ernment is at fault or the Corporation
of Delhi did something, whatever it
may be. That is a different matter.

Shri Frank Anthony rose—

Shri Priya Gupta (Katihar): On a
point of order, Sir. The question
here is only whether the Central Gov-
ernment can intervene or not. The
hon. Prime Minister is bringing in
other factors, that is, the liability of
the Punjab Government etc. Here
the point is whether the Central Gov-
ernment can as well ask the Punjab
Government to do it or not. The
position boils down to that, namely,
whether the Central Government can
take action or not. That is my point
of order.

Shri Jawaharlal Nehru: Interven-
tion may be in many things. We
always intervene in the sense of ad-
vice on this and that.

Shri Priya Gupta: On this parti-

cular issue.
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Mr. Speaker: Order, order. He has
said that in the point of order also.

Shri Jawaharlal Nehru: 1 doubt
very much, subject to what the Law
Minister might say, if we can issuc a
directive to the Punjab Government
in regard to some such thing. We
can and they do accept our advice.
Theyx have tried their best. If a break-
dowr rcenrs in something under their
charge, I do not quite see how we
can issue a directive constitutionally.
Otherwise, we intervene, of course.

Mr. Speaker: Would
Minister enlighten us?

the Law

The Minister of Law (Shri A, K.
Sen): As the Prime Minister has
already said, it is a matter in which
the field is covered by so many con-
current authorities exercising jurisdic-
tion in different ways: the Punjab
Government, the Delhi Administra-
tion, the Irrigation and Power Minis-
try, the Delhi Electricity Supply
Corporation and the Delhi Corpora-
tion 1leelf. It will be extremely pre-
carious for me to try to make an
answer off hand to say who parti-
cularly has the principal responsi-
bility in this matter. Having not
studied the matter with that care
that it deserves, 1 would not venture
an answer offhand.

Mr. Speaker: Can he help me in
the afternoon or tomorrow morning?

Shri A. K. Sen: In the afternoon,
certainly, 1 can tell you. As the
Prime Minister stated, the constitu-
tional responsibility of answering to
this Parliament on a matter concern-
ing........

Mr. Speaker: He should say he is
going to express his opinion or if he
wants time, I can give him time till
Monday morning. This question
must be thrashed once for all and we
should know the position.

Shrli A. K. Sen: That is exactly
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Mr. Speaker: Till Monday morning
[ will keep this pending. I will hear
him.

Shri S. M. Banerjee: On Monday
we are having the International
affairs debate.

Shri A. K. Sen: We can take it at
¢ o'clock.

Mr Speaker: At four o'clock: all
right.

Shri A. K. Sen: May I ask you
what precise answer shall T be ex-
pected to give? Would it be regard-
ing the constitutional responsibility?

Mr. Speaker: Constitutional legal,
all responsibility that in such cases
the Central Government has and how
far it is answerable for these things
that happen.

Several hon. Members rose—

Mr. Speaker: At four o'clock we
are taking up this matter.

Shri H. N. Mukerjee: Under the
Constitution, the administration of
Delhi is being looked after by the
President through his Council of
Ministers. At any particular point of
time, if something very crucial and
serious happens in Delhi, it is not in
reason for his House and the country
to wait upcn the legal interpretation
to be given in his wisdom by the
Law Minister three or four hours
later. If something scrious happens,
the country and the Parliament must
be in a position to posit responsibility
for it at once. If that cannot be
done, something is utterly wrong with
everything in this country.

Mr. Speaker: Order, order; there
may be. Certainly something can be
wrong everywhere also and with me
also. If I want time to consul: him,
what shall T do? I want to have some
assistance, some enlightenment before
I give the decision. I am keeping
them pending till 4 o’clock.
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Shri Nath Pai: May I submit this
for his consideration? The matter
seems to be clear with due respect to
the profound knowledge of law"of the
Law Minister whom you have sum-
moned to your assistance. May I also,
as a student, submit something for
his consideration? The Constitution
is absolutely clear.

Mr. Speaker: I will hear the Mem-
bers when he gives the opinion.

Shri Nath Pai: This is for his consi-
deration because he iz coming having
given his thought to it. Is it not a
simnl2 thing? If law and orders are
threatened in any land, the Centre has
the power to intervene. Ministries
are dismissed. Failure of electricity
threatens the continuance of normal
life in the capital. The authority
under the Constitution is absolutely
clear.

Mr. Speaker! He is arguing .n a
different manner.

Several Hon. Members rose—

Mr. Speaker: That should suffice.
When I hear the hon. Minister for
Law, I will give them an opportunity.

Shri Frank Anthony: May I merely
pose the question so that we will
know exactly......

Mr. Speaker: The question has
been posed. He asked me and I have
posed the question. Was that not
enough?

Shri Frank Anthony: I have studied
the subject somewhat, and I think it
wil. Le clear if you would be pleased
to allow me to pose the question to
the Law Minister in this way.

Firstly, Delhi being g Union Tervi-
tory, is it not, all included, directly
the responsibility of tne Central Gov-

ernment?

Secondly, so far as the corporatios
is concerned, all the other electricity
undertakings are under the direct
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[Shri Frank Anthony |

control and management of the

Centre.

Thirdly, so far ag the breakdown
in Rohtak is concerned, since the
responsibility is that of the Centre
because the main breakdown is in
Delhi—incidentally, the breakdown
has taken place in Rohtak—may |1
know whether or not according to the
doctorine of pith and substance the
breakdown in Rohtak is incidental,
whereas the real thing is the break-
down here, and if so, whether the
Union Government cannot give direc-
tions even with regard to a break-
down which has taken place inciden-
tally in Rohtak?

I would like these three matters to
be posed in this way.

Mr. Speaker: Now, calling-atten-
tion-notice.

Shri S. M. Banerjee: May 1 seek
one clarification about the adjourn-
ment motion?

Mr, Speaker: [ can only call one
hon. Member. When so many hon.
Members have given notice, I can
exercise my option to call only one
Member. In fact, I have heard so
many. Again and again, we cannot
go on hammering the same thing.

Shri S. M. Banerjee: May I know
whether only the Law Minister will
answer? What about the Irrigation
and Power Minister?

Mr. Speaker: Now, calling-niton-
tion-notice.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPARTANCE

SHORTAGE OF DRINKING WATER IN RAMA-
KRISHNAPURAM

=it o (feam) @ 7 fraw e
F Waug @k wf &1 ww A=
wfrarad 1% gz & fawg &Y @2
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WIgSZ FTOT § AR TRar g 5 awm o
Ty ¥ w997 9%0eg § —

g, 7% faer ¥ O &
=t FT §F2 |
The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): May
I be permitted to read out the state-
ment in English? Ona behalf of Dr.

Sushila Nayar, I beg to make the
following statement....

=t amEt . ®wlT U gz A9TE
oIET, AT |

wwe WEEd i Ot gl |
wElT qg1 A 78 WY A wh ATET
qZF T WA | W FEAT ArEI e fF
o i w97 7= & faor 9 waR
g m #1 fe=t § mwmr g

o9 A o wg R AR A
F1 Fiferr v2a 78 & Wit ag 959
g wfY e ® qar g R 4 fedr W
difew faar & w9z 7 & G § &Y
AT FRAT § A f6 78 S § 39 &7
FAT AT Fgt aw L & 7

WOy WERY 0 WEY, AET |
WY qEFEY 3 A | v e fafaee
aEd fe=r ¥ Adr T a7 a7 I
wEqe g fF F wudr ¥ Ooaw
Shrmati Renu Chakravarity: If my

hon. frienq is going to insist every
time on a statement in Hindi, then it
hecomes difficult for non-Hindi-know-

ing people to follow jt. (Interrup-
tions.)

Mr. Speaker: Order, order.

§ AT WIEH FT FW@T IACL AT

WEI 9% § B qALAEG |
qE-eTd WW (st W ar@w

fem) @ & ferd) w1 =iz g BT § |
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aagerger for Tz F few &
AT g g # TAT OF Hyarfas qwl’
2 o s aawfrs fawio fawm
¥ fge0 TFE ¥ U WfwEw
famfers fiFar & @ Sl & o%-TF BT
FAE & wre g2y e F faw
fagqr forr & § qEi@ A 0 ¢ & AW TF
FAT AT A 7 AR AT Q&R A
fed g & | v fommw & aeeman & 6 5w
FEdt 3§ TqrdY S I3 F1 qIEdT AA
1853 aF ey g & fod 74 fagg s
% & W ww gEx qfm w2 a6
famtor farar ST & 1 79 Tw & fom, v
seafor qra & €9 |, fZesr e
¥ 7 a=fy Fi g samm & A
33 § a9 & 7 25 F7 fyewa fFar €
g W9 2 92 gOE W R 9E mMA F
faar W@ | 3w @ &0 9T W
wifz arifes gfawmd 3% 1 7 g
qaasfs  gotr ® O afrifas €
51 00 UFT &7 & oA ant { qfg HA
% forg faeet o7 for & < ¢ @mE w0
FY AT FT OF FioraT FATC FL AT E
AAY qFENE QIF-T F T JIF 0F
FEE diwawl ¥ fad €. e FUE
wTF FT ouaEqT T EY TE 8 1 HIT 27 00
uFe % fawfaq &% & waws a7
g Wifs §1 48 &9 &, {9 FUT
wWE T AR &1 SUMOF TAATHI &
uF G g | A & g dArer § sias
gemar & fag &1 91 9% SA Fi gf94
¢ foom mar a1 ff g9 1 9 wfas
wifasd sgrEET T grgey 9% a9 fa=r}
T ATAMT, T & Yo FE T FT A
Tfer agrd a@

gg @t faeelt AT fom & &
¥ o & A7 7% faeelt Frofawr
F A § § ; W FEE a9y Fq-
ya A W i AR et
frmfor farqmr & sl €, fow & o A
faeeft ATCaTiE®T & OF FAwT & T
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aq ¥ feet WX fAm D el
STy ¥ o famr omar g ) WA ¥
qa-gara w1 frawd gw gwg w0
st fmfor fawer g fear o
w31 fm & amemar g s oa B
FE TTFOIGH § IH-YIW  qEEEST
forrad st gidft § At 9 A ¥E-
stfag Frfor ferwmer st o€ faeeft e
qifesT Fi ATaEE FEE & g AT
&Y wiefy € 1 Ferw 7 ag Y FEr g fR 9w
¥ AT o ¥ faselt Y meawwr N
GEAT FETHE & AA-RITC 9T JHTE
q3ar & Wit fpfr-feeft f @ oo
ot fremae g0 wwdT &

ot a1 A AgiEy ag I
T 77 761 fF 987 X FARA & AIEE
di 7% gae glomr oft &, v w0
TAFTT H G2] & AT a9 0w «qv,
7 H @ Ay WA ¥ 5T w@r gl
qT QT 3 T Ja°T FE FTHE 4902
27
Mr. Speaker: Is there any proposal

lo supply water to those jhuggis that
have come up just nearby?

TEEE WA (st ww wpe
et ) - wET o qil w1 g A
Ara we s & e # ey faewd
€T § WY aga @ sg X w4
FIAT 0% ¥ 3 v & gw § wifw
Y frd 9T ¥ 22 1 35 97 ® gErET oft
& v wTer o ofr g §, a9 Rt wTe
agfaga & 19 97 #1 geET W@ | oA
T § Al 7% &/ a¥aT §, @ AR A
7 Yot sgfafacer s34 97 %0 )
WY §g VAT 3 FT goTH FH BT
Fifr &l &

wegw wgEg s FAt

ot wm ;- F F g 1@ & fF aw-
FoTgH T qfa F qrEY 3 F7 A
& ar W
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waw wgaa - fafrex aga 7
gaa far @ f& 5 gfimr & s3@r
I @A |

Shri Ram Ratan Gupta (Gonda):
What about my calling attention
notice. Sir? It does not involve any
constitutional point.

Mr, Speaker: Order, order.

HAAT gzeq FY IF F AT F far
faar mf it e 9w w0 @ g 2

" ATAAETE 33 A | I 7w
ey fem vAE B oAE ¥

Sirni Ham Ratan Gupta: No, Si0 |
may Ec permitted to draw your aien-
tion tc ‘his, that the failure o! the
twe turbunes. ... ..

Mr. Specaker: Order, order.

Wq AAEH AFq7 Mgd 48 A7 | a8
¥4y 78 19 gA & % a8 Frn v fam
T ¢ & W% g FaAd 9w @
&, AV F1E AT giEa @2 g1 ATH A}
JEY qF HqIA ATA FE qE FLE
AT A FT GGA FriAT WA Afew
F e § zfgem 48t fosh, a1 97
anfen fF ag AT 717 o FT Tt FT
& R 37 ¥ IF F T[T FA7 IO,
a w7

Shri Ram Ratan Gupta: [ was in-
formed that my calling attention
notice would be taken up today.

Mr, Speaker: 1 will find that out.
Shri 5. M. Banerjec,

Shri § M. Banerjee (Kanpur): Is
it a fact that about 1,000 families
which were moved to Ramakrishaa
Puram were given an assurance that
they would be supplied adequate
water? Is it also a fact that the first
floor people do not get water at all?
It so, whal arrangements are being
made for them?

Dr. D, S. Raju: At the moment,
there is restricted water supply from
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the Municipal Corporation to the Can-
tonment reservoir for about three
hours in the morning and two hours
.n the evening.

Mr. Spedker: He says that an
assurance was given that they would
he given adequate water supply.

Dr. D, 8. Raju: An assurance was
given by the Municipal Corporation
that continuous water supply would
be given by June 1963.

Shri S. M. Banerjee: Sir, may I ask
a question?

Mr. Speaker: No, second question.

Shri S. M. Banerjee: It is a question
arising out of this.

Mr. Speaker: There are so many
guestions arising out of this. [ have
allowed him one question. T will notl
depart from my practice

*2.36 hrs.
PAPERS LAID ON THE TABLE

Inpian TELEGRAPH (SEVENTH AMEND-
MENT) RULES

The Deputy Minister in the Minis-
try of Transport and Communications
:shri Bhagavati): On behalf of Shri
Jagjivan Ram, ] beg to lay on the
Table a copy of the Indian Telegraph
{Seventh Amendment) Rules, 1962
published in Notification No. G.S.R.
944 dated the 14th July, 1962 under
sub-gsection (5) of section 7 of the
Indian Telegraph Act, 1885. [Placed
in Library. See No. LT.302/62].

STATEMENT OF ACTION TAKEN BY Gov-
ERNMENT ON ASSURANCES

The Minister of Parliamentary Afl-
airs (Shri Satya Narayan Sinha): [
beg to lay on the Table the following
statements showing the action taken
bv the Government on wvarious ass:-
rances, promises and undentakings
given by Ministers during the various
sessions shown against each:—
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(i) Supplementary Statement No.
I First Session, 1962. (Third

Lok Sabha).
[See Appendix I, annexure No. 58]
i) Supplementary  Statement

No. II Sixteenth Session, 1962.
(Sec.iii Lux Sabha).

[See Appendix I, annexure No. 60]

(iii) Supplementary Statement
No. IV Fifteenth Session ,1961.
(Second Lok Sabha).

[See Appendix I, annexure Non. 60]

DeLHI SHops AND ESTABLISHMENTS
(AMENDMENT) RULES

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): I beg to lay on the Table a
copy of Notification No, F. 20(6)|61-
Lab. (i), published in Delhi Gazette
aated the 14th September, 1961 con-
taining the Delhi Shops and Esta-
blishments (Amendment) Rules, 1961,
under sub-section (3) of section 47
of the Delhi Shops and Establish-
ments Act, 1954 [Placed in Library.
See No. LT-306/62].

Report of the Hindu Religious
Endowments Commission

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Mishra):
I beg to lay on the Table a copy of
Aeport of the Hindu Religious Endow-
ments Commission (1960-61). [Placed
in Library.

See No. LT-306|62].

12.37 hrs.
IMPRISONMENT OF MEMBERS

Mr, Speaker: I have to inform the
House tnat I have received the fol-
iowing letter, dated the 7Tth August,
19682, from the Superintendent, Dis-
trict Jail, Bhopal:

“] have to inform you that on
the 6th August, 1962, the follow-
ing Members of Lak Sabha have
been admitted in the jail. They
have been sentenced to seven
days' simple imprisonment by the
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Magistrate, First Class, Bhopal,

under section 188, Indian Penal

Code:
1. Shri Hukam Chand Kachwai
2. Shri Ramachandra Vithal Bade.
3. Shri Homi F. Daji."”

Shri S. M. Banerjee (Kanpur): I
want to know only whether these
Members have been kept in the
Bhopal jail, because we have read that
the condition is horrible there.

Mr. Speaker: This is what is said
in the letter, that it is Bhopal Jail.

12.38 hrs.

STATEMENT RE. AGREEMENT oN CoAL
MINING IN THE STATE oF WEST BENGAL

The Minister of Mines and Fuel
(Shri K, D, Malaviya): 1 am glad to
inform the House today that an Agree-
ment has been reached between the
Government of West Bengal and the
Central Govermment about the exploi-
tation of coal reserves in the State of
West Bengal and the manner in which
the Government of India and the State
Government would be associated in
this work. Thus a long outstanding
issue has been resolveq and the way
cleared for the development of coal
production in West Bengal for the
mutual advantage of both, the State
itself and other parts of the country
which need this coal. 1 am placing
before the House a copy of the Agrec-
ment that has been reached. [Placed
in Library, See No. LT-308/62]

2. 1t will be recalled that the Gov-
ernment of West Bengal had expressed
a desire to develop their own mines
in order that the output from these
may feed the fast developing indus-
tries in that State. They had, there-
fore, requested that the Government
of India agree to mines being set up
in the public sector by the State.
There was some difference of opinion
between the State Government and
tia Central in regard to the arrange-
ment for achieving this object. All
the same, the Central Government,
after giving considerable thought to
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the matter, came to the conclusion
that in the wider context of the need
to step up production of coal in the
Third Plan, it should be possible to
accommodate the State Government's
desire to produce coal on its own for
the purpose of meeting the require-
ments of its public sector projects in-
cluded in the All India Plan.

In order to expedite decision on this
question I had a series of meetings
with late Dr. B. C. Roy. Although
there were certain differences in the
interpretation of the application of the
laws and rules pertaining to mininng
of coal Dr. Roy never questioned 1u:
authority of the Central Government
to exercise control over production,
distribution and pricing of coal. The
points narrowed down to one issue,
namely, his desire that the State Gov-
ernment may be permitted to open
and develop its own mines within the
general framework of thig all India
policy. This constructive approach has
enabled the Govermnent of India to
come to an agreement by which the
State Government will be enabled to
produce coal of the requisite type and
quality according to an approved
plan, the entire production being con-
sidered an integral part of the total
availability of coal in the country.
The needs of the public sector projects
of the State, which form part of the
approved Plan will, of course, be the
first charge on this production, Any
surplus that is left over will be avail-
able for distribution to other con-
sumers in the normal way. Even
whatever quantities are fed into the
State Government’s own projects will
also be duly allocated by the Coal
Controller under the existing statutory
orders.

] must add that the conclusion of
this agreement is mainly due to Dr.
Roy’s having appreciated readily the
All-India policy with regard to con-
trol over production and distribution
of ceal by the Central Government,
and, in this connection, his far-sighted-
ness to accept the national approach
contributed to the settlement of this
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issue. 1 have no doubt that the ar-
rangement that we have entered into
with the State Government will lead
to the acceleration of the pace of pro-
duction of coal in West Bengal and
ultimately to the attainment of the
Tnird Plan target.

Shri Indrajit Gupta (Calcutta—
South-West): May 1 know whether
this agreement between the Central
Government and the West Bengal
Goverament is of the pattern of the
agreements with other State Govern-
ments or is it particular for the Wesl
Bengal Government and it s different
for other State Governments?

Shri K. D, Malaviya: This arrange-
ment has been arrived 2t on account
of the specific issues raised between
the West Bengal Governmeni} and the
Central Government, If the arrange-
ment suits the other Ssate Govern-
maonts they are welcome to follow this
natters of agreement.

Shri Indirajit Gupta: [ have not
had the opportunity of seeing the text
of the agreement. But, subject to
that, may 1 know whether the mining
of this coal and this coal project ‘will
be the sole responsibility of the State
Government or is the NCDC going to
be a partner?

Shri K. D. Malaviya: If the hon.
Mecmber sees the agreement, he will
find that the exploitation of coal in
West Bengal under this arrangement
will be the sole responsibility of the
West Bengal Government, But the
Government of India and the NCDC
will always be giving all the technical
and other assistance needed.

12-41 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
viencing 13th August, 1962, will con-
sist of:—

1. Discussion on the situation along
the Indian China border, particularly
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in the Ladakh region, on a motion to
be moved by the Prime Minigter.

2. Diseussion on the constitution of
a Committee on Public Undertakings
on a motion to be moved by the Min's-
terr of Commerce and Industry.

3. Consideration and passing of the
Land Acquisition (Amendinent) Bill,
1962.

4. Discussion and wvoting on
Supplementary Demands for
Grants (Railways) for 1962-63.

Supplemeatary Demands for
Grants (Gencral) for 1962-63.

5. Discussion on the Eleventh Report
of the Union Public Service Commis-
sion for the period 1st April, 1960 to
31st March, 1961, tagether with the
Goverament's Memorandum thereon,
on a motion to be 'moved by the Minis-
ter of State in the Ministry of Home
Affairs.

6. Discussion on the Report of the
Commissioner for Linguistic Minori-
ties for the period 1st August 1958 ‘¢
31zt July, 1959, on a motion to be
rmoved by Shri Diwan Chand Sharma
and others, at 3,00 p.m. on Thursday,
the 18th August.

7. Discussion on the Report of the
Nationa] Industrial Development Cor-
poration Private Limited for the per-
icd ended 31st December, 1958, on a
motion to be moved by Shri Shree
Narayan Das and others, at 3.00 p.m.
on Saturday, the 18th August.

Shri §. M, Banerjee (Kanpur) Sir,
I only want to know this. These are
important discussions no doubt. But,
yesterday, myself and some  other
Mempbers of the House had also tabled
a motion relating to railway accidents.
1 only request the Minister of Pafia-
smentary Affairs, through you, to see if
this discussion could not be had next
weck. Otherwise, it would become a
story of the past. I would request
that we may have a discussion on
railway accidents instead of the discus-
sion on the U.P.S.C. report.
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Mr. Speaker: That the hon. Member
can do by contacting the Minister of
Parliamentary Affairs.

Shri Indrajit Gupta: Would the hon.
Minister for Parliamentary  Affairs
shed some light on the reports we
read every day in the papers that the
Session is going to be extended?

Mr. Speaker: He has already made
the statement.

Shri Satya Narayan Sinha: 1 am
sorry. I wanted to make this official
announce'ment that the House  will
continue till the Tth September next.

ot W A% TR (IrTEAr)
SIS WERT , f3 WA T ..

Shri Satya Narayan Sinha: The pre-
sent Session will continue till the Tth
September.

=t T § 9% IR : TAW ALY,
§ oo g g fr fm & ary #
SUTT Wt 91 Neq §3 aviE 1 @,
9 9T A AT gEE qENA A
e, 7 fow a@ T T gEa 7

W WG : F T F A
T FHAT E |

Shrimati Renu Chakravarity (Bar-
rackpore): On this business, may 1
also ask for a clarification, Sir? We
have got some important debates.
Would it be possible to change the
dates for the public sector undertak-
ing to a later date ang take up the
Third Five Year Plan and something
else during the course of this week?

Shri Satyanarayan Sinha: I do not
know. I will just try and see if it is
possible.

Mr. Speaker: Election to Committee.

Shri Somavane (Pandharpur) rose—

Mr. Speaker: If the hon. Member
~ants some change be can contact
Minister,
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Shri Sonavane: Sir, we were given
some special information about the
extension of the Session till the Tth.
I want to know whether we can give
notice of questions for those days.

Mr. Speaker: If there is time they
can send in questions.

Shri Satya Narayan Sinha: It is
only for that purpose that this announ-
cement has been made now.

12.45 hrs,
ELECTIONS TO COMMITTEES

ALL-INDIA INSTITUTE OF MEDICAL

ScIENCES

The Deputy Minister in the Ministry
of Health (Dr. D, S. Raju): Sir, on
behalf of Dr. Sushila Nayar, I beg to
move the following:

“That in pursuance of section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
members of Lok Sabha do pro-
ceed to elect, in such '‘manner as
the Speaker may direct, one mem-
ber from among themselves to
serve as a member of the All India
Institute of Medical Sciences, sub-
ject to the other provisions of the
Act, vice Dr. D. S. Raju resigned.”

Mr. Speaker: The question is:

“That in pursuance of section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
members of Lok Sabha do pro-
ceed to eleet, in such '‘manner as
the Speaker may direct, one mem-
ber from among themselves to
serve as a member of the All India
Institute of Medical Sciences, sub-
ject to the other provisions of the
Act, vice Dr. D. S. Raju resigned.”

The motion was adopted.
EstrmaTes COMMITIEE

Shri Dasappa (Bangalore): Sir, I beg
to move:

“That the members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 311 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, one member
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from among themselveg to serve
as a member of the Committee on
Estimates for the unexpred por-
tion of the term ending on the
30th April, 1963, vice Shri Shiv-
ram Rango Rane resigned.”

Mr. Speaker: The question is:
“That the ‘members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 311 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, one member
from among themselves to serve
as a member of the Committce on
Estimates for the unexpired
portion of the term ending on
the 30th April, 1963, wvice
Shri Shivram Rango Rane resign-
ed."
The motion was adopted.

1247 hrs,

MOTION RE: REPORT OF STUDY
TEAM ON CO-OPERATIVE
TRAINING

Shri D. C. Sharma (Gurdaspur):
Sir, 1 beg to move the following:

“TPhat this House iakes note of
the Report of the Study Team on
Co-operative Training (Volumes
1 and II) laid on the Table of the
House on the 19th April, 1961.”

Mr, Specaker, I feel very happy that
I have been called upon to move this
motion which refers to the education
and training of the co-operative per-
sonnel al] along the line. Obviously,
my observations will be based upon
the report of the study team which
has been presented to us and it will
be my privilege to refer to it, perhaps
more than once. But before I do so,
I wish to make one thing very clear.
Qur Prime Minister said once thal
every village should have 2 school, a
panchayat and a dispensary. 1 think
that he also said that to these three
e'ementary necessities of every village
should be addeq a fourth pecessity—
a co-operative society. I believe that
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these four things are the irreducible
minimum for making village life self-
sufficient. Since we are, all Members
of Parliament, interested in these wvil-
lages everyone feels happy that the
programme of training and educalion
is being extended during the Third
Plan but therc is one thing about
which one has to be very careful. We
are dealing with the masses of people;
not with the elite, not with minorities,
not with sections important or un-
important, significany or insignificant,
We have to deal with these problems
in terms of mass movement. Free and
compulsory primary education iz go-
ing to be doleq out to every citizen
of India, whether he is in a village
or in a town. T hope medical aid will
also be made available to every citizen
of India in the not distant future.

Panchayats are also there. When 1
luok at the map of India in terms cf
panchayats, 1 feel a glow of salisfuc-
tion; by having these panchayats you
have translated the dream of India
info specific and concrcte realilies, 1
want something similar should happen
in the case of co-operative moverment
a'so. Panchayats give peopie training
in civic life. Education opens puople’s
eyes. Dispensaries promote longenty.
But I believe the greatest need of vur
country today is more production and
better production. I feel that our co-
operative societics at the village and
other levels could be very big part-
nery in this adventure of greater pro-
duction thay we are having in this
country. I think they can be instru-
mental in bringing about the possi-
bility of having, if not an affiuent
society, at least a self-sufficient society
in this country.

Co-operatives are there with us all
the time. One English poet said that
“the world is too much with us” [
think the co-operative socielieg arc
with us and I can never visualise the
day as long as this world lasts when
I can say about co-operatives that they
are too much with us. I want the pro-
liferation of the co-uvperative move-
ment. 1 want an unhindered cxten-
gion of this co-operative movement. 1
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want this co-operative movement to

« be establisheq in every nook and cur-

ner of India ang be a joyful factor in
the life of every citizen of India es-
pecially in the villages. ‘Therefore, it
can never be too much with us,

Now I want to ask one gquestion. 1
have been reading the report which
the Reserve Bank has brought out
about the co-operative movement. I am
sorry the report is only for the period
from 1956 to 1958. But it is a goog re-
port, though it is not up-to-date. We
are seldom up-to-date.so far ae the
reports are concerned &nd perhaps it
is so in other democratic countries
also 1 believe that this is the latest
report we have got. Anyhow, I am
not going to depend upon these reports
ang statistics but only on the line of
approach that this report has made to
this problem.

What kind of co-operative .mave-
ment do we have in this coun.ry’ We
have agricultura] credit socielies which
are of great use to the debtors. We
have multi-purpose societies. I have
seen some of them in my own consti-
tuency also. I know that they serve
a very useful purpose so far as the
purchase, sale and distribution are
concerned. There are grain banks
and they are very necessary in some
of the States where there is food scar-
city. There are’the rural banks. Since
the State Bank of India and other
commercial banks cannot cover all
the different parts of India, I think
these rural banks are very useful
Then therg are the central co-operative
banks and the State co-operative
banks. Of course they are only useful
in terms of the organisational strue-
ture. There are urban credit societies,
and I know some of my hon. friends
are making use of them. Perhaps
these societieg are also helpful to petty
traders and rickshaw-pullers and
others. Then there are the central
land mortgage banks and primary land
mortgage banks. So, I feel that the
map of co-operative societies in India
is not as bleak as some persons des-
cribe it. Of course, it is not as bright
or rich as it should be. It is not as
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variegated as it should be, but al] the
same it ig there.

Then reference has been made 1n
tie report to the fact that co-opera-
tion is an aid to production, a thing to
which I referred in the introductory
remarks of my speech. There are the
agricultural ang allied production
societies. There is industrial produc-
tion. There are industrial co-operat-
ives in the States. I have some slight,
not much, experience of these things.
For instance, 1 have seen some of
these industrial co-operatives. I know
what good work some of them are do-
ing. 1 am glad that these industrial
co-operatives are being helped by co-
operative societies. I have also seen
some of the agricultural production
societies. I have seen some of these
marketing societies also. All these
things are there. I want the training
and education of the workers to be
seen against the proper background
of the co-operative map that we
have in this country. That is why |
am referring to these things.

Then, there are the consumers’
stores. I visited Sweden only very
recently and I found that Sweden is
very rich so far as the consumer co-
operative societies are concerned. It is
a pity that while our people complain
against rising prices and the injustice
of retail dealers, our countrymen do
not specialise in these co-operative
consumer stores. I do not understand
why it is so. Then there is the hous-
ing society. All these suburbs of
Bombay are a tribute to the co-opera-
tive housing societies. I think most of
these houses are built in Bombay
through these co-operative societies. I
have seen co-operative labour in my
constituency. I have seen some of
these societies angq I am very happy
that they have replaced the contrac-
tors, and have given a better deal to
the workers. There are co-operative
societies for women and the displaced
persons have also taken advantage of
them. I find that the displaced per-
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sons from West Pakistan ang also
from East Pakistan have taken advan-
tage of the co-operative movement
So far as 1 know, some of the trans-
port societies in my own State are
run by the displaced persons with the
help of co-operalive societies. They
are ex-servicemen,

Dr. M. 5. Aney (Nagpur): Is5 co-
operative labour included in agricul-
tura] labour also?

Shri D. C. Sharma: Yes. Then
there are co-operative insurance sche-
mes. This is a thing which is not very
popular in my country, namely, crop
insurance and cattle insurance. I wish
all these should come in. I have re-
ferred to all these things in order to
show how diverse, how manifold and
how wvaried the problems can be for
any Ministry to deal with. Co-opera-
tive education has to go on at two
levels. In the first place, I wish that
level were abolished in the country;
that is, I look forward to the day
when there will be no registrars, when
there will be no inspectors lof co-
operative societies, when there wil] be
no auditors appointed by the Govern-
ment to look into these things. I look
forward to that day. 1 do not know
when it will come. I shall feel happy
when this co-operative movement be-
comes an entirely voluntary move-
ment, an entirely non-official move-
ment and entirely a movement meant
for the common man, run, managed
and administered by the common man.
I want this cooperative movement to
be like that.

13 hrs.

Now we are golng to have certain
senior officers, intermediate officers
and junior officers, When I think of
these three kinds of officers, I am
afraid of one thing. If our coopera-
tive movement ig progressing slowly
today, it is because some of the offi-
cers play their part in keeping down
the cooperative movement as much as
they can, because it ig the duty of the
officers to apply all kinds of checks,
s0 that the movement is run as badly
as possible.
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There are land mortgage officers,
block level officers, etc, All these
things are there. The other day a
question was put in this House and in
reply it was said that everything was
there, but trained personnel was not
there. 1 wag very happy to find in
today's papers what the acting Secre-
tary-General of the United Nations
said in the course of an address at the
Law School of Sau Paulo University
in Brazil, How truly are those words
applicable to our conditions! He said:

“That is why the developing de-
cade iy laying so much stress on
the meobilization of human resour-
ces as a pre-condition to the
achievement of our goals. The
unused talents of the people con-
stitute the present major wasie
and the chief future hope of the
developing countries. High prio-
rity must, therefore, be given to
education and training in the
developing countries so as to
creaie not merely new techniques
ang skills but a receptive state of
mind and a capacity among the
people concerned to absorb and
assimilate new progress.”

I have gone through this report
very carcfully and I have also gone
through the annual report of the Min-
{stry very carefully, on which some
decisions have been taken. I feel that
an honest attempt has been made to
impart education and training not
only to the official functionaries but
also to thHe people in general, and
those persons who are to run coopera-
tive societies, secretaries and other
members of the societies. An honest
attempt has been made to give educa-
tion to them. Of course, an attempt
has also been made to train them. We
have different schools, summer cour-
ses, seminars, etc, to impart this kind
of training. All these thingg are there
in order to create new gkills and new
techniques. But have any new skills
or technigues been created? I do not
know. Have they created a receptive
state of ming among the people? Cer-
tainly not.

The Deputy Minister in the Minis-
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try of Community Development, Pan-

- chayati Raj and Co-operation (Shri

B. S. Murthy): Question.

Shri D. C. Sharma: Have they given
the people the capacity to absorb and
assimilate new progress? [ do not
know.

Shri B. 8. Murthy: The very fact
that the hon. Member has referred to
Sweden is an indication that the minds
of our people have been saturated
with new ideas.

Shri D. C. Sharma: [ am very sorry
the hon. Minister has not given the
Deputy Minister the right of reply to
the debate and that is why he is in-
tervening like this......

Mr. Speaker: Order, order.

Shri D. C. Sharma: I was submit-
ting very respectfully that this.is a
very admirable report. I have already
said that. They have got a programme
for training and education ang that
education extends from primary
school level to university level, There
is no doubt about it. But the forma-
lities of education and training cannot
bring about that state of affairs which
the Minister wants, I want and every
citizen of India wants. I do not ques-
tion the validity of your programme
and I do not want to point out the
defects in the prospectus you have
given. But I want to ask, is that pro-
gramme and prospectus going to create
this state of affairs which has been
described by the acting Secretary-
General of the UN? For that, we will
have to have recourse to other things
and those other things are that this co-
operative movement should be made a
mass movement. It should become a
non-official movement., I am very
happy that the Chairman of the co-
operative union—the non-official orga-
nisation—is here. The -cooperative
movement should be made anp abso-
lutely non-official movement. It should
also become free from the stranglehold
of the officialdom that we have in this
country. If our Minister succeeds in
doing that, I have no doubt that this
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programme for training and education
will become a reality in the sense in
which I want it to become a reality.

I have seen some of the text-books
which are taught in the secondary
schools and in some courses which are
given in the colleges. I have also
come to know that some universities
have intreduced some course here and
there on cooperation. All these things
are there and I think they are useful
in some way. But I would like that
in this country, where the percentage
of literacy is not very high, we should
have recourse to those media which
can serve the needs of the uneducated
people. 1 would like to ask the Min-
ister, what use is being made of the
audio-visual medium, films and other
things in educating them? 1 would
also say that it is not enough to make
a person literate. It is ‘not necessary
that once a person becomes literate,
he should stay literate. All students
of social education are agreed that it
is not enough to jmpart literacy, but
you ghould also have some follow-up
oourse to keep him literate. Therefore,
it is not enough to give training and
education as given in this report, put
we should also have some follow-up
training, so that people are kept cons-
tantly in touch with the cooperative
movement,

The third thing is, it is not only the
functionaries that have to be educated.
But the ordinary member of a society
should also be educated. Of course, the
National Union of Co-operativet has
undertaken the work of education of
persons and it is doing a good job. But
I feel that some kind of adult educa-
tion on a short-term basis has got to
be given in order that these persons re-
main in touch with what the co-opera-
tive movement is. Therefore, the ins-
truments of educatlon have to be
strengthened, and also the instruments
of publicity and propaganda, because
co-operative movement in this country
is not only a movement. It ig tied up
with legislation, it is tied up with ad-
ministration, it is tied up with State
control. It hag got something to do
with auditing, supervision and ins-
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pection. Therefore, unless the people
are fully posted about these things, I
think this programme for training
and education will not be very help-
ful.

But every programme that we have
must require resources, and without
resources I do not think anything can
be done. I Ithink—I speak subject to
correction—about Rs. 12 crores have
been set apdrt in the Third Five Year
Plan for this programme of training
and education.

The Minister of Community Deve-
lopment, Panchayati Raj ang Co-ope-
ration (Shri S. K. Dey): Rs. 8}

crores. Rs. 12 crores was recommend-
ed.

Shri D. C. Sharma: That makes me
still sadder. I think this is a wery
very small sum. When you have such
a big country, when you have to
cover so many States with go many
different set-ups and so many differ-
ent kinds of societies and so many
different kinds of needs, I {feel that
this sum of Rs. 8 crores is hardly
sufficient. Out of these Rs. 8 crores
we have to run co-operative institutes
for advanced study and research,
training colleges, training centres,
audio-visual  equipment  buildings,
member educational programme,
sufficient expenditure in member
educational programme, publication of
popular literature, instructors’ train-
ing institutes, study tours, field study,
publicationg and other things. There-
fore, my submission is that thig sum
is not adequate and I would like that
this sum is increased. I would also
say that the sum reserved for audio-
visual education should be increased,
because that is the one thing which is
going tc¢ help the uneducated people
who are members of these societies.

Before I sit down, Sir, I would like
to say two things. In the first place,
I have been impressed by this report.
In the second place, I feel that the
National Union of Co-operatives is
doing a good job. But I would say
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mass movement in this country. It TE AT 99 & oqrT H ;T-Q?T TﬁT | TF
should bed ]ikt:_ frei and cor}?pulsor_y 9 T gy avT A1 2T a-rfgﬁ T FT I
primary education. As every home js . .

feeling satisfied with that kind of # forx "“[3 fraar =Yz 3z gz fF mfax
thing, similarly, this co-operative Tq g9 A F1 A7 Afew gem I9 T
ml:-vI(-mcnt shnu_ld give them s_atls- HEUIFT BT A9 [T SFIT F 547 ?
faction, I say this because the party to £ . .

which 1 belong—the Congress Party— LT ST A7 qraTH:d TET T § a1 98
is wedded to this programme of co- M TIq7 AT A T g E H@' AT 3T

operative movement. We are wedded 2 . ~ _
1o the programme of co-operative BT ;ﬁﬁ an 1 ANED A w5 .

movement, to the programme of ser- T2 2 A2 LI E A AL 3 & fAvig gy

vice co-operatives, o the programme N amar o
of co-operative farming etc. We know Br ¥% 1 g |
that this co-operative mowvement will
be a big factor in bringing about the
s‘:?a;lrlit ai::ir:;-:'tork of society which A g% T AT ¥ g7 ffazex
' 2TET & FHA AV YEAEE HEZET &
1, therefore, feel that two things AR TEAT AM2AT § 97 a8 77 f& s
mus! be done. In the first place, the o f% &1 wfgese T
funds for thiz purpose should he en- maga:rraﬁb e N ﬂ?“ B
hanced. In the second place, there nF UF qu aF fdt grarsd a1 A
should be oricntation courses at  all TE FT FFAT £ | FAET FOT 99 F
levels. Co-operative movement  is S gz'lrﬁ’“ T qEH
a dynamic growing movement, New "EI 3 ?Hg | afz §f=ﬂT 3_"!
legislations are being framed every A7 T8 WHIT &1 FF1qC |T T K15
day. New subjects are springing up g5 &t fer HE} FaTd 13w & NF |+
every day. Therefore, it is no use S - : .
thinking of education and training of F7 ¥ @l aF AT mtwag &1 gare
co-operative personnel in the same aarammar N A g sifaax
way in which we think of training . - A - S
teaching personnel and others. They ’&l‘ll—I.Ell q, geie A "TF = I_
have to be tonstantly in touch with i gf-‘-l’lT grfas #3& wiE | '-'lﬂd’g ar
new things, new ideas and other I8 WAT gF &7 wrdr @ fF g S
things. Thercfore, they need some . - e
kind of informal and follow-up edu- F1FW FE F T TET FANAA
cation more than the kind of formal ZfFa 9aywd g2 Fadmar g f& TgA e g
educati hich hag be ted . = - :
e et " e S Gy e ot R e
7 & A T FIT & WX IAFT AATAT
Mr. Speaker: Motion moved: STRTAT 92T & FaEa F 9ISl &)
“That this House takes note of e W‘q?m* & U‘fﬁi IFEF e
the Report of the Study Team on e st o fag s 37 d &, 5 9
Cn-oporat.lvle Training (Volumes I ¢, & ndry = ara # Y 39 & Adra #
and II), laid an the Table of the N e .
House on the 19th April, 1961." 39 F 797 M9 § faan qzH@ETF o,
3o HYT Y, Y. FIHL G W0 § | W
T FTAOR TR (HAAT) AT F I Ft FTOr TLATAY ZRAY 8, FHhr TG
wgrza, foiiz #1 2@a & wrew g & ST FatE AT g T qar o S

fag @At ¥ 7o 71 AU e @ TR T @S ST AT R | IT Y A
737 ¥gAa F1 § AR 9 Aga aEHa Tag 91T g § |
1393 (Ai) LSD—&6.
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[+ Fvirm =]
fotd # Wt wiwe fai gu € IW

sfa gt & f& arEg " 3vee
urEnt @9 1850 ¥ Afrae anfee 32
gu 1 A1l sufedi § qoegi mfz &
o e fag o & 1 2 & e 4y
wE 2 Bfpa wfzr 2 fr 3 2fm
a0 &0 A 2T @ it e g
q% g1 at a1 Fraw ¢ fF a6t ¥ zrifE
3fr w7 T @ Bfaa amnfodi & o-
fardt &Y A¥TE T g Wi o A
AT wFA 2 O TIET IFF T WAT ATAT
AT TEAT & | F UF e AR AT AT
¥ 7 7w ¢ afz 72 vF wmrarf
&% 7 LI Y WrF A 9ar A AR
Fy A e rparea F1 A TE 39 7 frAsr
&Y Teed 49T 72 T Adt FT . TARH
gfqriz vz & mA f3qq A9 &
aryg Avfad T4 2 WY AP 6T 39
1 2 A1 Ty & AT 2 A wE AT
AT T2AT E | W7 AT T Al
g s 21, e meere £ g wd
&1 2 At gRdr x o ae A zfAa
@0 g1 A1 &7 w7 aeadr Q' 7M
I OTTH AT AL TZ AT |

adr anfY A oW v e F 3T
fo v 27 A4T el A AT | noey-
Fare 79T I widr wrer fEadr 4Y
A AT TR F7ATA AT A T W A7 0
oY T & WEART 9 w2, (AT, 2N
AT &% 7 S I IS AT O A
gz frep fawwmr 2 " w3 TA |
qu T % a7 rern e a4 2, At
=i ¥ fr fawrfo & 3ug & A
¥ forg o # 1 zq ¥ oAt 7 § far e
v ford o oy @¥A faay mm g f
T FTH {37 wrefugl &1 FA7 TEy
2, JifF xTo 4w & £ AT S T4
3 frersedt vy § T4 9T 7 ofr #
gama a1 W IW T wHA g, A
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ag a1 @m 3T fzar o, fog o
frifear £ fan 9% el e o fad
st &, fawrfar & smane ax OF wu%
& fordt o £, g &y o7 Fm F arf
feeraedt 78T g, @1 faw Y F7A &
fad agi oy W2 &, A T AT
WAFT AAA HHA T AT |

FOFA BT A1 OF (THT 05 T
5 g9 o=t A7 & (e qare 7% )
fe® dare 77 H zw w1 fzwm
LA & | BATY TR AgT R EA 2,
fo % g9 awgiz v @1 qam
T BT & | AR @ Ew oW At
T@T F, A0 A (AT IA 218
@i AW F g FrwmeiEa
H4UE FEA YT AT HES 20T TAT AT
T, FTA w4y www § wwer w7 2

T w1 wY TEuE 4 owr fw
“frw iz a7 & 0 Frew ae i
vz w o e’ | | 57 i fragT aw
7 w2 &4 7 2 o3 §, v o
ASATIF T TH T Q5T q9T¢ i 22790
FIA E W 50 AT ArEw gaE A4t
AT | A TE AT A 2 v e
HLATT HE4| &4 #, @1 aniar ag
TG F@aT AT € (4 39 97 5/ i
& gl W7 wIr 72 W1 fF T
F1 A 7% | &1F 0% MRl arT /A4, a1
FAL TH ATE § A wH # 7T hw 37 11
deT & EETET WIT | TH 3 WA MIAT
ST A ¥ OF R wnoqar 2

gﬁmﬁ‘ﬂﬂwﬁﬁﬂﬂ:mt
aaT gud gen fF S wrmweloar #
a4, F T A, T a1 gHTIT &R
2 oW o # wwd T # Wi oedey
g 7" afew 97 & a1 w1 €17 ganr
7 ardt maiiz & o g & wers o
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@ &, A ATy o gfe & firmoom
ST & | 1 a5 § % a7 § gamd A
W At werm e 1 fr o g3 ww
FTARE, Ty e wmy i fam st @
AEGEEDER S T LA
ATFETEET TET /= § % AuAr qref Ay
WUH T A ATH 9T H5 7T 55 | 97 FT
T 7% & o s i e § e
g W@ g, wwTyTizew ¥ grfarsr
g W R

ORI Tod & GTEfETAT FT AT
ag . £ % s A mfess 30 &
Wi (g A2 gL, F AT AT SH W q@w
g & w7 uw & e gad AT A
T € T w0 0w 3 ATy g A E WY
Fed &, "pw wAt AR & aweeT
Fwmsm izt ) w3 swa
T g1 7 gAY 8 AT g5 AT £ T
Tl & fr wa A1 W gw T ATY
& | fady (4T s AT TR AT AT &
fr & #1 ®aAME W o A W
THAIFA Tgw 9T £ F AT i T
A qE <A1 =it | 5T g i g
¥ T WA & (T 7 6T 80 @ g, ¥
TN GTE, 0 uE AT 2 EW AT
FT, T5 AIHAT 71 ZH WA w@Ar g1
T WFT A FATTNZH AT AT
GTaET § T 24 # 7 qar A g 7

gar geddt Zfer m @A anfig
fF =g gm faedt o nradfas @w & &,
#fFr w2y wryifes & oo ¥ gw w9 Uw
g o< gw &1 @ A-um w9 7 FH
FAT € | 77 § 9t #9ET & yvad
w1 gfmr &1 fex fr mar &1 ST AT
e 7 us fgq &1 wiw w2 A g g
®7E AT LT EIT & 1 T AT AT E |
¥ ¥ 7% e g & s waa oo e
frad 7 waw @ W, a8 AT

wifey, ag g wifew | faegw wgY
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T I Ao, I ¥
gty =i w1 famm @Y
WX WY 5 AT & T 9w fE
3 F4 fre o g fod o & ar o
FUTAS AT AT qTHA AT § | A S0
w0 o & fooma & w97 w7 w2
forg®T a4t Tt AT £, 19 A &
HIEHTT & 94T X WIS &, 99 &1 A=
FeXdt 8 9 & WY o av ¥ 98 T
ST FAS & | 2T &1 BT & aTw § f6T
T A E | WL AHE FEY 7 T
& 2 i TF TR o9 AT w9 & A
©: WEIT AT UF HITA 1T AT A% T4
famm @, &1 AW T FT ZAT AN,
qg TET T AT FAT E |

v w3 & fr frar gvdz mvet
wrofea i wmma M R E I
fog a7 w1 g, a7 #1 gw afax
FT "M za 7T F {27 TamcEa 5
T ¥ | ATHT FoATTHEAT Y are ar
FgT SR E

sizl @ fmr 71 T g, 3AT A
o5 UEF g | e 2P A7 WA AT
2, 57 uz wamy 1Y w1 £ 91 et
€ gt § Wy, 9 # AnA ag gf
W7 34 F T T A E AT gl
g ITH =7 WAZ 91 7T & & ug
ama & sy sgsrivar i ae a9 §
q7 SETET WY I G0 & OTIT 9T TR
FETGT ST | 57 1 T7 A-507 +f FH
FEI R FEAEmmam ¥ g av-
grfram gzt =ifen o &fFA sveivaa
BZ ®d, 5F HIT FIW AORNEA &
oTHTT 97 5| @ 2, ardy 2 i
WSS GT A o T g ? A w g Ar
A w1 @y fxar om fe g @
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[ wrarTm weq)

G S TR A AT E R ga
T2 A0 i1, A3 AN U, &1 3 7194 2
fraidrzTar ararga fqadt & qaran)
w1 foe 7 w27 & fr oaw w
T EH TA W AL A7, AAF A AT
¥ garg 47 i fa<ia §, 97 #7 aeaw
TE FAEA | TN THT &0 qrEfarsr
AT § FF & 1 S wAAfr #-
omifess Al gamdt § 97 F¢ 08
53 & faeran =0 adwr o Zaw
AT &0

za fam wor fadzs ofe gAY 2
fF afz = 2far %) gex 90 2,90
g7 &1 fafeaT =7 & af11d 78 & geaiwa
FT TUFT TAAT &1477 AT a2 AT AGHATT
¥ W TEAT ENT | AF {AAEA FIF
g gt F are # 3@ giar
arfzg, afes sa art ¥ o g =iz
fF 37 77 %7 a1a7 UF gAY T AT AT
E FTaFm d a &7 T 2 2

§ widfzn qragdra ¥ GaT #
AT g | 59 9 B Fe F F=a B
gl ARAAME ! wAT I A H
AT FY AT, q 7 A Feqfy o T
g AT gdft &)

¥ 7z fAagza #Tai AEAr g fwoea
foqtd az {9 adF & w9 FFar a1 =/
g, 99 Fi TA AT AL FLAFTN L85 0
FHFSTARE | 2L A AT AR
985 AT 3T & |  [4&37 F7aT AT
g B waT ga waft & wiwdl § Aew
e, 1 97 FARY agT & WAAF qF
grfY, 99 F TG ZIEA Fi cH AT AT
Sra &7 =gy fE WAt e ¥
I XY Tqeqr 40§, IT AT AZ q77E
¥ o1 @Y & ar a8y | gaw fad q
QAT F1F &1 @ §, 78 FF FHC 7T
2, @ &) fE dare g1 7 7l
Z--T00 ¥ fad OF T@AE w7 A0S,
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39 aaf#3 &1 3 &7 frar M IA F
@ § frgdY FO-0 g5, W s
A AL & EF 7 FO7 40, d1 UF
gT T qr4T AU E AAW A ag
Wrara gl Fow fr gw o § oA
F1 fF741 &7q7 @9 #ar 2 F A fF
ZATT HiEl ¥ #ia T & A 39 97 99
&I T &7 AT FAT 7T T E, A
pary forrd ov 491 & o gardy wial
ymaT e

wT 2T T i F ETET AT @
A TAR T AT AT SWITH <@
T2 fF Fr7 o w09 A8 7T &,
afew 39 & e §1 wiAar faiza &,
T F AAT F A F 77 T A wr
qTeAT FLAT H(ATTE ¢ R A owm
FAAT F =@rar geafad §, 7 9 FA-
WA, @ A T wEelAr & wmEa § )
7z ux w127 faag o @7 w9 faan
afamd aFfT Fyeareg 57 34 @
T | TH WFC FT I AT (TIAT-
A1) TAH faaraiar 30 28 TRT FY
FAEAT IAT FTARIT 94 F #17 AT
wai s faor o fnE FAyafzT a1 93
frmif 3fziez #0% 7, @ds =7 7
4y Aifza, 97 =9 & fF 3z faadde
¥ 57 A AT A7 T AR g
A FaT 77 T & 717 g0 F7 PRI gRaar
fo i1 &1

T @ H W AFIAIZT AT
&, I F gL F0 fAgaa T 0
T W qFAY AIAERE AT FI-HIR-
feod & TaAfT &1 wq@ 129 & A
qHAF Fi 4T a0F a A fasrfar
¥ WUTT 9T FrEar W 0F AFAEALIG
arT 3 | famifd s & amag a9
T Fofy gih, AT Fr-waifer waide
q fasrfoa & s qv wifeed ar
AT AHTU 1 7 agT & TFAA @
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aw g | = faq aga &t e Fama 5w
®T THETEET FAT AT | qAG FA
OF1 8, T 9T g9 1 W\ AT &
faa st few

wq # & 0F am AR faae
g wgan § 1 foadr o w<za g
IT F OAFEAL, FF AR E foa
T faFar o aFAT § | A A w228
®T mew wew agegd ofT gt 8 )
affa o1 o TEed A= FY AW,
uF gae 8 faadt Iy €, 97 awend
a'aqtaraﬁr."rfmﬁafwsﬁf‘raﬁml
T #7000 g fF OFaE ¥ g 81
AT 3 g0 W fRET gEd w2 H
FH 47 SATET 39 g0 | HIT qF AW
T § ar ot fogs g ownw &, 9
&1 5w @2 F fau g7 frae gfead
I AT T ™ IR #1 #%
ot forw oAdt & R F gfawd 9w oW
frey A 7€ an fFe awT AT gfau
IFFT fr=Aar ) =7 =/ ot w FT =@
ST =i

o # ¥ 3T Y FEA A g
fF ot quma aF f@@ & ST o waw
fear st wfed SR Y @wg W
¥ faar €, 99 ¥ faw 7 W ® g
J|E

Wy AERA AT 39 fe g%
UF FET @gd w e AR F g
%ﬁ%aﬁ&qmm T

Shri Man Sinh P. Patel (Mch-
sana): Mr. Speaker, Sir, on reading
the Study Team's Report on Co-opera-
tive Training I find that it is a very
enlightening brochure for any co-
operator or for any man who intends
to enter into the field of co-operation.
But, at the same time, I am sorry to
say that so far I do not find what is
the reaction of the Centra] Govern-
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ment or what action has been taken
on this Study Team's Report. It was’
envisaged that this report should be
submitted much ahead of the planning
of the Third Five Year Plan. While
going through the financial aspect of
this Study Team’s Report I do not find
that whatever has been suggested is
included in the Third Five Year Plan
so that all the suggestions made by
this Team canaol be implemented
within the span of the Third Five
Year Plan period.

13.32 hrs.
[Mr, DepuTy-SpeEAKER in the Chair.]

My personal experience as a small
co-opcrator in a small district shows
that the first aspect of The educative
value requires that one common man
should know how far and to what
length he should be g cooperator. As
we know, today a man who is on the
management committee of either a
small primary unit or a Taluka union
or a District Central Co-operalive
Bank, is a man maintaining himself on
other incomes. He is maintaining him-
self on other incomes and is having
hig further knowledge of other sides
of business while having co-operation
as a secondary business or a part-time
social  service, Sometimes some
political workers also accept it as a
social service. A co-operator should
initially and principally be attached
to the institution, co-operative, or any
concern so that he can devote much
more of his time to co-operation.

I remember that our revered Leader
of the House announced in Nagpur in
1958 about the formation of co-opera-
tive farming societies or service co-
operatliveg throughout the country.
The time limit suggested at that time
was hardly three years. What do we
find today? The existing multi-pur-
pose co-operative societies are to be
termed as cooperative gocieties only in
name. If really we want to encircle
the whole country with any type of
co-operative societies, whether it is
an industrial co-operative society or
a consumers' society, a multi-purpose
co-operative society or a service co-
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[Shri Man Singh P. Patel]

operative society, the spirit and edu-
cation has to be imparted not only to
the members, the management com-
mittees or the officials who look after
or, shall I say, control them but to
every one in the country. )

I would like to mention my experi-
ence of the last elections and of the
propzganda about the colleclive farm-
ing societies in my area. Many of the
hon, Members know that Shri Nanda,
our hon. Flanning Minister, is elected
from Sabarkantha in Gujarap State.
He has his own experience and he has
put that in his socialist forum. People
today are very much frightened by
the name of joint farming society or
collective farming socicty. [ would
say that even members of the manage-
ment commitiee of the Central Co-
operative Board are frightened by the
words of joint co-operative farm-
ing societies or a collective farming
sociely as if the Heaven are likely to
fall upon it.

If we try o understand the primary
economics of our rural arecas, in prin-
ciple every man, by nature and by
birth, is a co-operator. He belongs
primarily to a joint Hindu family.
Only when the family expands he
diverts from it and they spread.
When the membership is 20 or 25,
collective or joint farming society will
be evolved. What I was stressing
here was that the instruction or edu-
cation to be imparled cannot be con-
fineq to the Study Team’s Report
alone. When it cannot be confined to
the Study Team's Report alone, when
even al] the financial implications or
suggestions are not being accepted
in the Third Plan, I would humbly
ask a simple question of the hon. Min-
ister and that is this. What time limit
does he expect to set to fulfil this
ambition or this cherisheq goal of co-
operation?

My hon. friend, Shri Dey, is not
only in charge of community develop-
ment projects and co-operation but
the words “Panchayati Raj" have been
added to his designation to evolve a
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political democracy through an econo-
mic democracy or to have a common
social democracy. So, all the three
subjects are now combined and put
under one ministry. Then we shall
have to sce that first education is im-
parted not only to the public at large
but to officialdom also and that too
starting from the registrars of co-
operative societies,

In this Report it is sugpested that
a man who is an IAS officer and who
is in charge of the Registiar of Co-
operative Societies, should preferably
have training of one year as Joint
Regisirar or something, I come from
a progiessive State. My State is also
known for development in co-opera-
tion. I wan{ to know whether it is
accepled by c¢very State that an IAS
officer who is in charge of the Regis-
trar of Co-operative Socictlics has to
learn what an indusirial co-operative
sociely is or what the difference is
between a collective farming society
or joint farming socvicty and other
societics. I may be enlightened by
giving a very descriptive picture of
all the States where all the Registrars,
whether TAS or otherwise, have a pre-
liminary knowledge of this. No doubt,
they may be very intelligent in other
respects, but will they be in a position
to explain directly to the common man
or to a man who is a co-operator going
to them for some information regard-
ing co-operation, for example, when
certain members are nol admitted or
when certain bifurcation of a group
co-operalive socicty ghould be made,
or will they have to seek the assist-
ance of subordinates and all that para-
phernalia?

Not only that; as fhe suggestions
made by the Study Team are very
wide in nature and a beginning has
been made in some of the higher
secondary education institutions to in-
clude co-operation as a subject, will
there be co-operation between *he
Education Ministry and the Co-opera-
tion Ministry to see that the 48 or 49
universities in India accept in their
curriculum the teaching of co-opera-
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tion to their professors and to the
future generawon of our country
which is likely to lead us after ten
years. Not only that. We have got a
number of High schools, especially
secondary High schdols, now termed to
be Higher Secondary Schools where
this training can be introduced.
The question is whether this pro-
gramme was persistently and con-
tinuously followed. 1 know regarding
the progress of training of members
of management committees of societies.
There are some officials in charge of
co-operation. That normal procedure
is going on. It will not suffice to
achieve the purpose in the time limit
within which we want to progress and
have the co-operation aspect in every
sphere of human life, It may be new
avenucs of social life. There is the
industrial policy of the Government,

Mr. Deputy-Speaker: The  hon.
Member mus{ close now.

st TR @A (T
IIreae wEvem, § off f1ara Sz awi
1 agd wdA g v S=i o fao
9T TH A=A H e o 95T @7 A
7 faqr | @vg 7 Avg A WA T
HAg A gamn, o% fag &% foiE
R WE AR faAaz s @ E I @
&1 AAT 4 AT W1 IT F AEAIT qEET
g 37 & Afa ft gw R # fw
IR g AAAT FT & FTAAT =T
yfad g TaAGE F ®TAG FET (U &
AT T AT FrEATE F74 T fam
oA IR

gz am R ot AT # fFoEw
I gy O § A1 AAANAF Fqq T
Fifrag Mtz A Em A A
T AEY g AFAT 5T AF gAIL WAA AT,
gaifTs wrafgs fraq & ggefon
gt wifr | W A g AW aga
i A% A S TET 6§ wAq @
ST o & §fr &, ] A W
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T q 9t W@ fF gw 3 gami &
af & ar g4t & Ifa & afes ¥
sfux amw @Ay Jod | SfF gaT-
aifsw  sftaw &1 wwre ag gFm R
fegeam & w7 a1 @) Wi gEt
g1, Tt Tw gl W o w=r Ay
FoffET gvq FaF 159 & fAg
wEEs ¢ gw owwd amifaw
uwAfar w  wfes  d@a #§
azFifear F1 sy @A | gy
AMA F WA AT So, wo FUI ¥
fafwm et # =g F oo awer g
TE S | OF g9 qIATT A%l 4, 39 9%
Mt @E o wIT g 4, gE A
@ am # wzgd faw fr fgemm
F1 Y F1 g T & fa, o feepema
@ AN # i a1 FT 3T F1 gefy
qETH FATA FT AT FIE TLHT EY
TFAT & af a8 gz #1 & adE
graTar &\ oo fan gwA agerd
et &1 "TT ag & famr &
agd @ wa+ 7 1

*ffA ara9s o7 AT & fF qgt
%o, Vo AWT ¥ FEFIFAT AR T
77 & WY Fafww &1 % sz wfwfaar
wraw gt & o awfy aet 97 gf § W
I9 T A=IYT T AV @Ay A
A1 a2 F21 I 47 ¢ % gare wfaw
FrAT H FHFT SqTA AT AT &1 T
famr zw a #t ye wgga gt fw
= qx frax fear ag f& fom
aTEAA & o weg fagia, oar wegr
Fq & I W&o # wfa w41 a5 gy
W AT 9T 997 797 03 faa
frar T 77 WA & dreweg
Farzia & aga weay 2407 & e agFiten
& WrETe 9 ZW W 1 AEw «emAr
e &, T wrew Sfraw gom fe ofY
gz AT Wt e A
W@ T A WY
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[ shareo z@]

IEH A g@TQ &9 & wRmgl
! AT dx g@ETh 87 % Wi w5
W, fom at &1 WIS geH w71
WRIEH gWIR 30 R q@  HFAT £,
3 #1 g oY A€ Y & Ty
A F WTETT /A F{ THG GHY 9T
g & faew s afoeor @ sgawan
A m few woww F ooEw Al
faeo wtx  wfaew &t aEear 49
g wgd AW 41 1 3 fa s qw
WIATE gAT at foad 4% 7 59 F 77
¥ F@ FIM ISW | ET 9T UF G5
FHEY FTAW 7 E, {5 7 70 ™ 7
T FOT F w7 &1 favAw s wfmweao
2| IH A & IO M OFA AT
i & 0f | fex W sw  aFdfw
Gaata drar & fagin &1 9@ wrar
a1 wET A TEaa F1 aggy fFErfE
ST e & faeror Ay sfweo
N g 98 X g are § fa=n
=g, W fafww =3 a7, faem @
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g fv =9 w1 wwifea s Tfgg
Aoy T AW AT W W
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I WERA . WM §T A6
|/eH g T |

Y ST | R TR
ar agd T a1 At qfw 777 T @
gt & 39 fou anr S §

Shri Jashvant Mehta (Bhavnagar):
First of all, I would like to congra-
tulate the leader of the Study Team
for having presented this important
report. As far as the co-operative
movemeny is concerned, my hon. friend
Shri D. C. Sharma has visualised and
has wished that this movement must
spread in the country as a mass move=
ment.

The history of the co-operative
movement is before us. After the
report of the Rural Credit Sur-
vey Committee appointed by the Re-
serve Bank and Shree V. L. Mehta
committee, the co-operative niove-
ment has been totally changed and
revolutionised in the whole country.

Now, the question before this coun=
try is this. In our country, there is a
mixed economy. Firstly, there is the
private sector; secondly, there is the
public sector, and thirdly, there is the
co-operative sector. The co-operative
sector is on the defensive line, be-
cause it is encroached from both the
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private and public sectors. So, Gov=
ernment should also make up their
raind in repard to the scope and func-
tion of the co-operative sector, and
how far the co-operative sector is go-
ing lo progress,

As- far us the co-operative secter
is concerned, there are people in this
counlry who have adopled the co-
operative movement, or who believe in
or who have faith in the co-operative
movement, and they wish that the co-
operative movement musl  go  deep
down to fae masses in such a way
that the whole social order may he
changed on the lines of co-operation,

If we take it up as a2 mass move-
ment, as Shri D. C, Sharma has said,
then we have also got tn think of the
educutional aspeel; we should empha-
sise on the educalion and the training
of the cadres ete. All these things
have been emphasised in the report.
But the practical approach and the
practical aspect of the co-opcrrative
movement should also be considered
by this Ministry.

1 would like to draw the atlention
of the House tn only one suggestion
made in the report of this committee.
Ip this report, in conclusion, the
chairman has stated that:

“It will be necessary to draw in
for the management of the co-
- perative institutions public-spiri-
ted workers who will subor-
dinate their personal interest and
party and political considerations
to ther common good of the pco-
ple™.

The question before us is this. As
we have adopted the programme of
democratic decentralisation in this
country, simultaneously, the co-opera-
tive movement is also another thing
which we have adopted, In this also,
we are pleading for democratic decen-
tralisation. But, in practical approach,
the co-operative movement is an eco-
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nomic movement and a social move-
ment, and it is going in a different
way. So, when we start mixing de-
mocratic decentralisation and co-ope-
ralive movement, again, politics comes
in. If we are genuine about the co-
operative movement, and if we are
clear in our minds that polities should
be kept aloof from the co-operative
movement, then we should not join
together democratic  decentralisation
and co-operative movement. We do
rcalise that at the State or the district
or the taluk level, we should give
impctus 1o this co-operative move-
ment, and we also wish that the co-
operative movement should develop as
an cconomic and social movement, and
inat it should also be a mass move-
ment, and further that iy should stand
on ils own legs without the officialdom,
Dut, again, we are involving these co-
operative socicties under the democra-
tic decentralisation scheme,

The whole structure of democralic
decentralisation which is there before
us in this country is as fol'ows, Under
thiy scheme, thereg will be election
from village to the district level. At
the district level, the co-operative re=
presentiatives will be there, If we wish
thay there should not be any politics
in the co-operative movement, then
we should see that we do not mix the
two. For, if ‘here is democratie de-
centralisation in the co-operative in-
stitution, the institution will become a
citadel of power, and pecople would
like to come into the co-operative in-
stitution for their political purposes or
political ends, and once again, the co-
operative movement which is progres-
sing on its own lines will come under
the sway of political influence, For,
in this country, if the political parties
have to exist, then they will have to
go into the co-operative movement for
their existence. It is a question of the
struggle for existence by different
political parties, If any political party
wants to exist in this country at the
districy or taluk level, then it will
have to capture the taluk panchayat
and the district panchayat and all the
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co-operalive societies. So, the inten-
tion or purpose will not be served, if
the two are mixed up, because in that
«case, the co-operative movement will
again be in the same old chaotic con-
dition, and be subject to the same
political influence; as before.

So, I want to know how Government
look at this question. I would like to
suggesy that if we really want to keep
the co-operative movement apart from
poliiics, then Government should de-
¢ide this question also, and they should
not mix up the co-operative move=
ment with the democratic decentrali-
sation scheme, Then and then alone
wil! the co-operative movement be
successful, and it will go on on the
proper economic linc.

1 have seen in Gujarat a lot of peo-
ple working in the co-operative muve-
mont, who were never  politicians,
They were first co-operators and then
only anything else. But, after Indc-
pendence, all the politicians  joined
the ce-operative movement; they were
first politicians and then only co-ope-
rators, whereas before Independence
the pevsons in the co-operative move=
ment were first co-operators and then
only politicians.  So, this is a very
serious problem, Of course, there arc
two opinions on this oroblem. But my
own opinion is that in the interesis of
th, co-operative movement, and with
a view to making it a success, Gov-
ernment should consider this  point
seriously,

" The second point that I want 1o
mention is this. We are putling more
emphasis on the success of the co-
operative movement; we are gtarting
training institutions ete.  All those
programmes are there, But there is
the problem of the cadre also, That
is the one problem which is discussed
among the co-operators, namely whe-
ther there shou!ld be a common cadre
or not. The All India Rural Credit
Survey Committee recommended that
group socicties should be formed, but
now the opinion is changing in the
country and it is said that the group
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societies should be disbanded, and
there should be single or solitary
societies, because there are nalural
disadvantages in the group societies,
and these have been experienced prac-
tically. At this time, for the success
of the co-operative movement, a new
idea is there, namely, that there should
be a co-operative cadre throughout
the country for implementing the phi=
losophy into action. If the co-opera-
tive cadre is organised by the etting
up of a National Board which Gov-
crnment are going to constitute, then
this cadre, which will be a well-dis-
ciplined and conscious and uniform
cadre, will be able to deliver the goods,
and will be able to implement the
policy into action, So, my suggestion
is thalt a common co-operative cadre
should be organised by setting up a
national board or if it is lo be decen-
tralised, it may be handed over to the
Stales, and the States can organise
such types of cadres, so that the cadre
can implement the whole co-operative
policy of the country.

The third point that I would like
to moention is this. In the eo-opera-
tive movement, we have seen the dis-
advantages of the group societies. Why
have these group socicties failed? Sup-
pose there is a group sociely for seven
villages; if five villages are prepared
to repay the credit, and two villuges
are not prepared to repay the credit,
then, ultimately, the society becomes
defunct. We have also seen in these
socicties that some members who are
genuine co-operators are prepared to
help and repay the credit, bul there
are also some blacksheep in society,
who are not genuing co-operators, and
who are not interested in the co-
operative movement. Due to such
people, the co-operative movement is
hampered, Some legal and adminis-
trative change should be introduced
in the co-operative legislation of this
couniry. Only those who repay the
credit should be entitled to credit, so
that the ultimate aim of the co-opera-
tive movement, namely more produc-
tion and more prosperity, may be
achieved and those who are genuine
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co-operators may not be put in diffi-
culties but can get the benefit of co-
operative institutions and co-operative
schemes. These are two or three sug-
gestions which the Ministry will kind-
ly consider.

14 hrs.

»fl WANFTH (TR, 1TEAT) A
et &%, »f 4 571 =i 7 9%
YET@ ATTY &g weegr wrA fzur i
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Shri S. K. Dey: I am most grale-
ful to my hon. friend, Shri D. C.
Bharma, for having brought this very
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vital subject for discussion before this
House, and equally so to my friend
Shri Brahm Prakash who has just
spoken and put his finger on what
I consider the very nerve-centre of
our problem as also the potentialily
cf the programme.

In our Ministry, the Ministry of
Community Development, Panchayati
Raj and Co-opcration, we have becn
placing the highest importance on the
subject of education and  training,
both of the functionaries jin Govern-
ment as also of the functionaries in
the institutions that we set up and of
the neeple in general. In the field of
co-gperalion In particular, in  the
eontext in which we are now fune-
tioning, traiaing and cducation wili
GuouRy Ll even more significuni place.

Shri Brahm Praliash has just men-
{ioned a very  distressing  situaticn
wiiichi the Ministry has been facing
in the Third Plan. We know that this
Hous¢ wants co-operation to be a
significant feature in our econory in
the country, We know that till anw,
in spite of all the succesy that  we
claim as reported by the Resawve
Bank or by our Ministry in the 2
of co-oparaiive cre expansion in
metzhorship, expansioa in the number
of co-gporative seoctiv:  ete,  com-
pared to the co-operatively ferward
countrics in the world, co=operst:on
in our countey, I mainiain as the Min-
ister for eo-operation in the Governs-
ment of India, is still relatively in the
primitive stage, Therefore, when the
Third Plan came, as a Minidtry we
wanted to go all out to sec that we
secure our share from the Third Plan
resources for promoiing the co-opora-
tive sector in the economy of Indiz in
such a way that the whole country
could vibrate from one end ta the
other with co-operation. What did we
find? In th, first place, a provisional
allotment wag made by the Planning
Commission of Rs. 80 crores to the
Ministry, We were very unhappy, we
wanted more, and the Planning Com-
mission told us that they would be
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prepared to stretch it up to Rs. 100
crores, In regard to certain essential
sectors of the co-operative movement,
they were prepared to find money
even outside the normal aliotment in
the Five Year Plan. We felt very en-
couraged indeed with these assuranceg
from the Planning Commission.

Then started some of my disillus:on-
ment. When we began  discussions
with the State Governments about the
Third Plan, with all the pressure that
we could bring on them from our
Ministry, we discovereq that the tc'a
of India’s co-operative requirement
amounted to only Rs. 71 crores as
against the earlier financial allotment
by the Planning Commission of Rs. #0
crores and further assurance of addj-
tiona' funds if we wanted. As the
months progressed, the State Govern-
ments have even whittled down on the
total of Rs. 71 crores. Now we should
be cxtremely luckly if we can spend
about Hs, 69 crores by the end of the
Third Plan.

I aik mysclf: why is iy that this is
happening?  The only answer 1 can
fing is that thy co-operative sectar in
vast tracts of the country has remain-
ed conlined to a very seleet and iimi-
ted number of people whe have tricd
to devive advantages out of the co-
operative movement for themsoelves
and their ncarabout kin and fricnds.

Shri Krishnapal Singh (Jalesal):
Dors this kind of remark apply to the
hon. Minister also?

Shri S. K, Dey: In vast tracts of
the country there ha; not been that
sensation that we wanted in the minds
of the peop’e for more of cu-operative
activity to help themselves, There-
fore, in the competing stress of priori-
ties in the States, State Governments
were under obligation to surrender
what they might have planned under
co-operation.  The co-operative sec-
tor became the easiest casualty in the
scheme of things in the majority of
States with the exception perhaps of
three or four States where the popular
sector of the co-operative motement
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was fairly vocal and well organiced
and demanded of the Government fur-
ther expansion of the movement. I
have given this introduction only to
confirm the extent to which we are
in agreement with what my hon.
friend Shri D. C. Sharma and others
subsequently have stressed, namely
that education and training is the mast
important feature if co-operation is {o
grow in this country as a vital move-
ment.

.

We arc completely in agreement that
co-operation should grow as a people’s
movement, Ag Shri D. C. Sharma
stressed in particular, and as has been
repeated by other speakers after him,
it is because we want it to be a peo-
ple’s movement that we have attempt-
ed during the past three or four years,
ever since this department was creat-
ed anew and the responsibility was
cast on us, to see that this movement
is rid of the weight of officials, whe=
ther the officials are Ministers, Deputy
Minisicrs or other functionaries of
Government, and I am very happy to
report that to a very significant degree
the movement is now unburdened of
the weight of officials. Whatever re-
mains will al:o be liquidated in the
not too distan! future.

We agree that co-operative training
and education cannot be conducted
as parl of a peonle’s movement or as
a mcans to a pecp'e’s movement un-
less this programme of education and
fraining is ontrusted to a non-official
peuple’s agency. 1 am quite sure,
therefore, that this House will share
our happiness and joy over the [fact
that we have succeeded, with the fu!l
concurrence of the State Governments
ana the willing accepiance of the
National Co-operative Union of India,
to transfer the responsibility of this
vital scctor of the co-operative move-
ment, namely training and education,
to a special board created under the
National Co-operative Union.

The same National Co-opcrative
Union has now been re-constituted as
the federal organisation of the co-
operative movement charged with the
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respunsibility of promoting education
and training in co-operation and an
understanding of co-operation in the
mas=ses of the people. We are hoping,
and thy Government will go all out
to assist the National Co-operative
Union and the Board under it and
also the State Co-operative organisi-
lions, to propagate the idea of co-ope-
ration. not merely within the univer-
sity campuses, not merely, in the
schonls and colleges, but also amongst
the general masses of the people. For
this purpose, already the National Co-
operative Union is contemplating to
organise zonal congresses of distin-
guished co-operators and then, ulli-
maltely, a national congress. We are
encouraging them 1o go ahead with
these plans.

Similarly, there is a programme for
carrying out the training of office-
bearers in primary co-operatives at
the village level. There are two types
of training programmes for this class
of people. One is the peripatetic tvpe
where parties are being sent out under
a scheme which is being run by the
National Co-operative Union, tinan-
cially supported by us, which under-
takes the training of office-bearers on
a peripatetic basis. Thery are 500
parties, which are cxpected to be
increased to 1200 by the end of the
Third Five Year Plan.

Apart from this, there is also a pro-
gramme now in the Community De-
velopment Blocks under the Commu-
nity Development Organisation itself
to conduct what is called the Gram
Sahayvak training programme. There
will be 5 to 10 camps in every block
in the course of the year in which the
co-operators and those who are hold-
ing office in the co-operatives can
have 3 to 4 days camp, trying to learn
from each other, with the active as-
sistance of the Co-operative Exten-
sion Officer, whom we have placed at
the disposal of the Block organisation,
on the one hand, and with prominent
co-operators coming from the State
Co-operative Unions and the District
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Co-operative Unions where such ¢rga-
nisations are available for assisting
the Block organisation for carrying out
this programme,

Shri Sinhasan Singh (Gorakhpur):
May I know how these things are
going to happen so long as the Act
remains as it is? It provides that
these cooperatives can be registered
only when the people belong to  the
same village or group of villages and
when they belong to the same caste
or tribe.

Shri S, K, Dey: T do not know what
the hon, Member i: quoting Dut, 1
can say that village c-operatives can be
formed anywhere in India of which
members of all communities can be-
eome members.  That is the proce-
dure for registering co-operative socie-
ties and that is the procedure for en-
rolment of members. In fact, all villa-
ge service cooperatives which are
being registered or which are already
in cxistence are open to everyone,
every single farming family within
the orbit served by the co-operative so-
ciety.

Shri Sinhasan Singh: Section 6 is
still there, It should be amended.

Shri S. K. Dey: So far as specialis=-
ed cooperatives are concerned, like
fishermen's cooperatives, handloom
cooperatives, poultry cnoperatives,
dairymen cooperatives, carpeniers’ cn-
operatives, which are functional co-
operatives, naturally, we have to have
special provisions for the organisation
of co-operatives of that nature. These
are two different kinds altogether. In
the funclional cooperative, naturally,
the profession will come. The other
is the general multi-purpose service
cooperative which is open to every
farming family in the village. So,
there is no difficulty about it.

We have already organised a number
of training centres for intermediary
peraonnel. There are also training
centres for office-bearers in coopera-
tive sotieties. We are now trying to



1245 Motion re

organise a central institute for study
and rescarch in copperation. That ins-
titute will be the apex of all the train-
ing and edueational institutions in the
country engaged in cooperative educa-
tion ang training. That institute will
conduct research on coopcrative pro-
blems,  That institute alse will have
a programme for training of instruc-
tors of cooperative training centres so
that it becomes, so to speak, the highest
university of this cooperative training.

Apart from this we are trying to
bring in the universities for doing re-
search on cooperative problems. We
are tryving to bring in the universities
for starting special chairs in coopera-
tion.

An klon. Member: What about cva-
lunting the results of the training?

Shri 8. K. Dey: That also will be
conducted by a special organisation. It
is expected that  the  special  board
created under the National Coopera-
tive Union wili be entrusted with the
responsibility of evaluating the train-
ing programme conducted under it in
the same way as community
development, for  instance, is  be-
ing evaluated by an cvaluation orga-
nisation which is stalioned with the
Planning Commission in the Govern-
ment of India. So, there will be a
con‘urrent evaluation of this pro-
gramme. It is beceause we wanted to
bring in the predominant impact of
non-official co-cperators that this pro-
gramme was handed over to the Na-
tional Cooperative Union and to the
special board, Out of the 21 members,
14 are non-official representatives of
the cooperative movement or educa-
tional institution: which are interest-
ed in conducting the educational and
training programme in the subject of
cooperation.

It has been mentioned that coopcera-
tives are being dominated by politi-
cians. We have no easy remedy to this
situation. Cooperatives are open ins-
titutions; so, anybody can become a
member of them, The legitimate ans-
wer to this would seem to lie in broad-
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basing the membership of cooperative
societies so that, ultimately, coopera-
tion will be virtually coterminous with
the entire population of the area, and
simultaneously, a sincere, honest and
intensive  education on membership,
their responsibilities and the rights
which they enjoy in these co-operative
institutions. I do n2t know any short-
cutout of wrong politics.

Couperation is supposed to be a part
of the cconomic democracy that we
are trying to build up. Cooperatives
will have more intimate relationship
with the social structure of  society
which we want to build up in this
country; they wil] have more intimate
relationship with the political demo-
cracy thalt we are trying to eslablish
here, How can you, therefore, secure
the cooperatives free  from  politios?
There will be politics; but we want to
ensure that there will be good poli-
tics, that people will have a good and
proper understanding ol cooperation
consistent with the goal that we have
set for a socialist paitern of society.
Therefore, it should not be insulated
against politics. But we should create
such conditions as can ensure that the
people who are Members in these
societies will not permit bad politi-
cians to run away with them, That
can be achieved only through a broad-
based system of education and tran-

ing.

I wil]l finish in two minutes, Sir.
Audio visual aid is being very fully
used in the intermediate level training
schools. We shall try to spread this out
to all the training centres that we are
establishing. We realise fully the
value of audio visual aid in education.

It has been said that allotment for
training and education is very small
But the question, as Shri Brahm Pra-
kash said, is not allotment being small
but whether even the allotment that is
there will be fully utilised, Apart from
Rs. 810 crores provided, there is also
provision of a crore and a few lakhs
for training in co-operative farming:
there are in the community develop-
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ment blo:ks funds for social education
of people a part of which will be uti-
lised for the training of members.

Shri Patel has suggested that a time
limit should be put to achieve the ob-
jective of co-operation. I do not
know whether there should be any
time-limit, Co-operation is not build-
ing up a structure, a bridge or a house;
it is a way of life and therefore it has
to be a conlinuing process so long as
humanity remains what it is. We want
to see that proper structure of an or-
ganisation has been given and initia-
tive has been created in the people so
that they can guide the movement on
their own without requiring special
crutches from the Government which
will invariably make the movement
depend upon the Government and
thereby detract from the co-operative
character of the movement. I know
there is na time and I do not also want
to burden this House with any further
data on this subject. We shall have
many more opportunities for discus-
sing co-operation in this House I am
very grateful that there has been so
much of interest aroused on the sub-
ject of co-operation. 1 understand that
there are quite a number of other re-
solutions coming up on this subject
and we shall have more opportunities
of exchanging ideas. 1 thank you.

Mr. Deputy-Speaker: Is Shri D. C.
Sharma replying? He may take two
or three minutes.

Shri D. C. Sharma: Sir, the area of
agreement belween the Minister and
myself has been quite large and I
thank him for endorsing some of the
suggestions that I have made and also
other friends have made,

The statement made by Shri Brahm
Prakash depressed me; he say: that
it may be difficult even to spend Rs. 8
crores that are at our disposal. If that
is the state of affairs, I do not see any
bright future for the co-operative
movement in this country. If the or-
ganisers themselves fee] that there is
more money than js necessary what is
to be said about it?
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Another thing is that this Act re-
quires to be absolutely overhauled, It
has been modified up to the 1st De-
cember, 1959 and 1 will be failing in
my duty if I do not request that the
Co-operative Societies Act of 1912 as
modified up to 1st December, 1959
should be thoroughly revised.

Shri B. §. Murthy: Act of- which
State?

Shri D. C. Sharma: It is a Cenitral
Act. The difficulty is that I have gol to
educate even........

Shri Sinhasan Singh.... .. Ministers,

Shri D. C. Sharma:... .even those
persons who are supposed to know it
very well,

Section 6 of this Act is repugnant
to the ideals and the spirit of the India
Constitution. Look at 6 (b), No s3-
ciety shall be registered unless the
persong reside in the same town or
village ‘or in the same group of villa-
ges—] can understand that—or mem-
bers of the same tribe—that can be
there—or members of the same caste.
Now, we are talking of a casteless so-
ciety and herg is the stamp of the
Central Government sanctifying ‘he
caste system. As long as suth Acts are
there, I do not know what my hon.
friend Shri S. K. Dey is going to
achieve. 1 think this Act should be
changed root and branch.

There is one more point. The hon.
Minister has said that good politicians
are good, Of course we all know that
we practise good politics. But I can
say that we should keep them free of
politics, There are of course many
other problems and the hon. Minister
was pleased to refer to nepotism. Some
of the persons who belonged to co-
operative sicicties helped themselves
and their relations and their friends.
I think we are all aware of that. There-
fore, a foolproof method should be
devised so that this co-operative move-
ment is kept as clean as is humanly
possible. With these wards, 1 thank
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all the persons who took part in this
discussion and 1 am sure that we have
given some slight ‘impetus to the
spread of this movement whose good
all of us have at heart.

Shri S. K. Dey: I am grateful to the
hon. Member for bringing the Act
1o my notice.

Mr. Deputy-Speaker: The hon, Mi-
nister has no right of reply now. I
shall put the motion ta the vole of the
House. The question is:

“That this House takes note of
the Report of the Study Team on
Co-operative Training (Vols. T &
II) laid on the Table of the House
on the 19th April, 1961.",

The motion was adopted.

14.37 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FourTH REFORT
Shri Hem Raj: Sir, 1 beg to move

“That this House agrees with the
Fourth Report of the Committee
on Private Members' Bills and
Resolutions presented to the House
on the 8th August, 1962."

Mr. Deputy-Speaker: The question
Is:

“That this House agree with the
Fourth Report of the Committee
on Private Membets' Bills and Re-
solutions presented to the House
on the 8th August, 1962."

The motion was adopted,

14.38 hrs.

RESOLUTION RE: REPRESENTA-
TIVE CHARACTER OF TRADE
UNIONS—contd.

Mr. Deputy-Speaker: The House
will now take up further discussion
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of the following Resolution moved by
Shri S. M. Banerjee on the 15th June,

1962:

“This House js of opinion that
with a view to check the rcpre-
sentative  character of Trade
Unions, rival Unions should be
compelled by legislation to have
their influence tested periodically
by refcrence to a secret ballot of
the workers concerned.”

35 minutes are left. Shri Indrajit
Gupta. He may take ten minutes.

Shri Indrajit Gupta (Calcutta-—
South West): Sir, this Resolution was
moved on my behalf by Shri S. M.
Banerjee,

The Minister of Labour in t:e Min-
istry of Labour and Employment
(Shri Hathi): Are you replying?

Shri Indrajit Gupta: Shri Banerjee
will reply because he has moved the
Resolution and 1 am only speaking. 1
consulted the proceedings of the last
day’s discussion ang I find to my
surprise that two hon. Members who
spoke after the hon. Mover, both of
them gentlemen who are gassociated
with the INTUC seemed to have felt
some sort of an alarm or panic by
this Rasolution. Much of what they
said was quite off the mark and irre-
levant because this Resolution does
not make any reference to the ques-
tion of compulsory recognition by the
employers. I drafted this Resolution
and ] know exactly what is meant to
say. It says that rival unions should
be compelled to have their influence
tested periodically by reference to a
secrct ballot of the workers concerned,
It does not refer to the question of
recognition explicitly because that is
a totally different question and T am
not taking it up here in the compass
of this Resolution. Whatever means
you adopt, whether it is to be a secret
ballot or the existing method of veri-
fication under the code, it does not
necessarily follow that the employers
will honour it. My experience as a
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trade unionist in Bengal at any rate
is that g¢ven after this code has been
adopled and verification procedure
had becn adopted, hardly onc or two
per ecnt of the employers come for-
ward voluntarily to recognise the
unions whose representative character
has becn established by the verifica-
tion proceedings. They will not neces-
sarily do any better on the basis of
the results of the ballot. 1 do not
mean to imply that at all. That s
not my question. We are not debating
here  the question of recognition
bicause that will never come about
until there js some statutory compul-
sion on the employers. Otherwise,
they will continue to go their own
frec way and only where the unions
have the requisite strength to compel
them we may be able to get recogni-
tion. But this guestion is different.
This is a question of trade union
democracy. I would request the Min-
ister to pay a little attention to that.
I am not quarrelling here with the
INTUC or any other thing. I find ‘hat
the specches were made in the spirit
as though there was a battle betwecn
the INTUC and AITUC or something
like that. 1 am not at all concerned
here for the moment with that. I am
concerned with the question of trade
union democracy irrespective of the
union’s affiliation; it may be with the
INTUC or the AITUC or anybody's
union. It is not that question. This
is not a question of competition bet-
ween the INTUC and the AITUC. 1
am only concerncd with Government
policy regarding the question of bring-
ing about some so-t of greater demo-
cracy in the functioning of the trade
unions because I consider that to be
a question which is vitally bound up
with the whole question of industrial
rclations and industrial peace which
are the professed aims of cvervbody.
We want vou to carry out the Plan.
If it was only a question of rival
union:z belonging to different central
trade union organisations, the question
would be a different one, I cannot
refrain from mentioning a very un-
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fortunate event which is  probably
still continuing.

I am mentioning the strike which
has taken place in the Parbelia colliery
in Purulia district which was formerly
within the State of Bihar, and later on
included in the State of West Bengal
on the border. That colliery is situat-
ed on the border. Il is a very dis-
tressing fact that at a time when codl
production should be increased and
everybody wants that, a strike s
going on in this colliery. Section 144
has becen declared. The mine js clos-
ed due to the guarrel betweern two
unions both of which arc affiliated to
the INTUC, one owing allegiance to
the West Bengal branch of the INTUC
and the other to the Bihar branch of
the INTUC. It is not a queslion of
the INTUC or the AITUC. My point
is that this verification which is the
present procedure that is being fol-
lowed, namely, the membership claim
of unions is checked only on the basis
of the books and papers and registers,
by officials of the Government, is not,
in my opinion, satisfactory at all. T
am not saying that this should be
given up, because, under the Indian
Trade Unions Act itself. whether we
like it or not, every year, every
registered trade union has to main-
tain its books, records and accounts
and submit them to the Rcegistrar of
Trade Unions. So, there is no ques-
tion of giving that up. But mv expe-
rience is that this verification proce-
dure, with which has been connected
the problem of recognition, which can
be or should be given voluntarily by
the employers, has led to very many
abuses,

1 am not blaming anybody. I am
saying that the unions feel that on the
very basis of this paper verification,
our claims to recognition will be
either upheld or rejected. The way
has been opened to a lot of what is
called bogus membership, inflated
membership, being shown. I know of
cases where sometimes the employers
themselves provide certain unions with
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lists of names from the registers of
the company, and help that way to
show an inflated list of membership.
False receipts are mainlained and
there is no possible way that I know
of, by which this can be effectively
checked.

Therefore, to claim that this proce-
dure of verification s a satisfactory
one for establishing the claim of a
union is, in my opinion, completely
wrong. I am not saying that any
particular party is to be blamed or
not. But by this very naturc, this
procedure leaves the way open for
a cortain amount of jntimidation being
exercised on the workers both by the
employers and by the official agencics.

Secondly, bogus claims ure put for-
ward and bogus membership rolls can
casily be maintained, and are being
muintained. Therefore, the point that
I want tu raisc is, do you want to
have unions in the context of the
third Five Year Plan which claim to
be representatlive on the basis of their
“manufactured, paper-returns but are
not in a position to deliver the goods,
whose leaders enter into an agreement
with employers sometimes behind the
back of the workers and even with-
out consulting them. Then, when
they go to implement that agreement,
it is found that the overwhelming
majorily of the workers repudiate
that agreement because there was no
consultation at the stage when the
agreement was being entered into. Is
that conducive to industrial peace? 1
do not think so.

There arc one or iwo exceptions
among the cmployers in  individual
units who have been realistic enough
to understand that if their production
is to be increased, and if production is
to be maintained uninterruptedly, then
it is better, irrespective of other
extraneous considerations, to have
dealing with a union which really
commands influence and strength
among the workers so that if they
enter into any negotiations or agree-
ment with that union they at least
have the confidence that they will be
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honoured and maintained and accept-
ed by the workers. By the present
procedure jt cannot be done. There-
fore, 1 am suggesting in this resolu-
tion that further steps should be taken
towards proper recognition. Not that
books and registers will not have to
be maintained. They have to be, but
I submit that that should be supple=
mented by another provision to the
cflect that the membership of regis-
tered unions should be periodically
checked by a secret ballot. It does
not matter whose union it is. It may
be that in a particular place the
claims of the INTUC union cannot be
substantiated and in another place it
may be that my union's claims cannot
be substantiated. But when it is put to
the test of the ballot, what is there
to be afraid of? 1 do not understand
why my hon. friends of the INTUC get
so frightened about it whenever this
is raised. Nor do I understand the
Government's grgument against this
thing. Of course. some may argue
that after all, ballots and clections can
also be open tp malpractice and abuse.
That is true. 1 do not think there is
1y hon. Member in this House who
can put his hand on his heart agnd say
that the very elections on the results
of which he is sitting here—and we
are all silting here—are frec of mal-
practice and abuse. However much
we are trying to avoid it, everybody
knows what goes on. and the clections
are the commonly accepted way in our
country, the most democratic means
that are available to us in the present
context. Beginning from panchayats
and municipalities, right up to the
State Assemblies and the Parliament,
this is the method which we have
adopted whatever may be its short-
comings and certain abuses to which

it may be open and so on.

Even jn factories, in industrial
establishments, there is one provision,
namely, that a statutory works com-
mittee of that establishment has to be
clected by the workers in that fac-'
tory. It is a very good thing. But
when it comes: to the question of
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verifying claims of a union regarding
its nembesship, why is it that the
same democratic procedure is not ex-
tended there? Why is it that the
workers are not being given a chance
to express their will through a secret
ballot which will guarantee to some
extent that they will be free from
coercion of any kind? Some hon.
friends may say that it is the INTUC
which does not indulge in coercion. I
may say the same thing about ano-
ther union. But put it to the secret
ballot where nobody can coerce any-
body else and see what the result will
be. 1 do not know if the Minister is
aware that an experiment of this type
was tried out in Madras. The State
Labour Minister, Shri Venkataraman,
did agree a year or two ago to having
a plebiscite or something like that in
the case of some rival unions in res-
pect of the Madras City State Trans-
port. This was agreed to and a ballot
was held. It was agreed before the
ballot was held that whoever or which-
ever union got the majority of votes
would be recognised by the Madras
State Transport Department BRut 1
regret to say that when the result of
the ballot was announced, they went
back on that assurance and refused to
recognise that union. The same thing
happened in one of the big textile
mills in Madurai. I do not know
exactly what is there in the Govern-
ment's mind, behind this aspect. 1
would submit that they should con-
sider themselves not in their spiritual
or political affiliation to any particular
trade union organisation, but az a
Ministry, not only of Labour but of
Planning also—both are combined—
and look at the problem from this
point of view. namely, how to bring
about more democracy in the inner
functioning of the trade unions s0
that they are in a better position to
deliver the goods and therefore contri-
bute to a better industrial relation
and industrial peace,

Mr. Deputy-Speaker: The hon.

Member's time is up.
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Shri Indrajit Gupta: You have rung
the be l. I have a lot to say, but since
there is on time, I will just conclude.
If this provision is accepted by the
Government, it wil] do good. I am not
going into the details, because it is
only a question of principle that is
involved here. The parties concerned
can sit round a table and discuss how
it is to be worked out and how it can
be implemented in practice. But if
the principle is not accepted, I am
afraid there will really not be much
of a change in the present position
and industria] strikes wil] continue,
because very often they are based on
the fact that unions which are not
really representative of the workers,
pul forward claims or enter into
agreements which have no basis of
support among the workers. 1 hope
the Minister will consider this ques-
tion and give a favourable reply.

Shri Hathi: Sir, I have followed
the speeches of the hon, mover of this
resolution and other Members who
supported the motion. 1 tried to see
if 1 could convince myself of any
strong angd sufficient reasons or ad-
vantages of the system of secret bal-
lot over the present system, namely,
verification. I could not, however,
persuade myself and I shall give my
reasons. But I am happy that the
last speaker, Shri Indrajit Gupta,
dealt with the question in a way
which was different from the previ-
ous speakers. Before he spoke, it
lookeq as though this was a question
not about the procedure of determin-
ing the strength of a union, but a
question of testing the superiority of
one union over the other, each trying
to blame the other for malpractices.
I would like to take out that portion
and deal only with the merits. I am
not accustomed to create that sort of
heat in the debate. I would simply
deal with merits.

I tried to go through the whole
speech of the mover, Shri S. M.
Banerjee, and except at one place, he
dealt with the history and various
other things. In one part of his
speech, he has said:
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“In the Sixteenth Labour Con-
ference, thanks to the hon, Minis-
ter, he came out with a verifica-
tion procedure. According to the
verification procedure the Gov-
ernment may say that the mem-
bership of INTUC is far more than
that of AITUC or any other orga-
nisation. That may be true, but
on the basis of the procedure, I
am sure the membership is inflat-
.d.ll

He feels that because of the prescnt
system, there are chances of mem-
bership being inflated and that is why
the other method has to be adopted.
I am happy, however, that Shri Indra-
jit Gupta did not at all deal with the
question of this union or that union.
He said that he is restricting himself
to the question of procedure, as to
which procedure is better.

Shri Indrajit Gupta: 1 have also
mentioned the inflation theory.

Shri Hathi: He gave reason in sup-
port of the fact that secrel ballot
would be a better procedure. He said
there were less  chances of inflating
membership in that procedure than in
the present procedure of verification.

If there are two unions, of course,
the most representative union should
be recognised. There js no quarrel
over that. Let us see how the pre-
sent procedure of verification was
arrived at. Is it purely a unilateral
action? It would be interesting to
the House to know that this procedure
is not one which is forced by the Gov-
ernment. We have a conference
where all the four major central
labour organisations, the representa-
tives of the employers and the repre-
sentatives of the State Government
and the Central Government meet to-
gether and  evolve this procedure.
The present procedure is the outcome
not purely from the secretariat of the
Government, but it is the outcome of
common deliberation and conclusion
arrived at the labour conference. All
had their arguments for and against
and in the collective wisdom of those
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assembled there, the representatives
of the four central labour organisa-
tions, the employers, the State Govern-
ment and the Central Government—
the present procedure has been adopt-

ed,

In secret ballot, how are we going
to give the right to vote? Is the right
of vote to be given to the members or
to the non-members?

Shri Indrajit Gupta: Members.

Shri Hathi: If it is to be given to
the members, if presupposes that
each union will have a certain mem-
bership. All members would then be
asked to go and vote. What happens
at the secret ballot? In a secret bal-
lot, as Shri Indrajit Gupla says, there
are no chances of membership being
inflated, but there are other chances.
The chances are at the time or be-
fore the time of the ballot, maybe on
sentimenta] grounds or on account of
threat, intimidation, religious favour
or so many other circumstances, &
mcember might vote for one union
rather than the other,

Shri Indrajit Gupta: It happens in
the gencral elections 1o the Lok Sabha
also.

Shri Hathi: I do not say that shese
things do not happen in the general
elections. But it ig all right if we
are in a position to evolve a better
method by which members are faith-
fu] to a particular union and they are
not going to vote for the other union.
But we know that human weaknesses
are there. Wheother they are mem-
bers of one union or the other, they
are amenable to weaknesses. It may
be inducement in concrete terms or
some other inducement in benefits or
some threat or intimidation. These
mobile people will go from one side
to the other. What wil] be the result?
Temporarily they may vote for a
particular union, but their stability
will not remain. At the other june-
ture, they might again go back. Let
us compare the advantages of both
systems.
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[Shri Hathi]
L5 hrs.

What is the present procedure? In
this procedure, every union maintains
a register. Then, those members who
are on the register of a particular
union and have paid their subscrip-
tions for six months, three months
prior to the date of counting, are only
being counted as members of that
union. Chances are given to all the
representatives of the wunions. Once
this membership is counted the other
unions are informed that that is the
number of membership of that union
Objections, if any, are invited. Then
again sample checks are taken and,
ultimately, whatever is the result is
accepted. That is how the strength
of a particular union is tested. The
union having the majority number is
a represeniative union, and we have—
not the Government, but all parties
interested in the labour problems—
have decided that the representative
union will be recognised for the pur=
pose of collective bargaining.

Shri Indrajit Gupta: Is it recog-
nised?

Shri Hathi: Yes. Then, Shri Dinen
Bhattacharya went a bit further. 1
have not been able to understand what
his objection to the present procedure
was. He said that the right of asso-
ciation is a fundamenta] right and this
is deprived by the present procedure.
Verification does not deprive the
right of any association of its funda-
mental right. On the contrary, we
all, either on this side or that side,
believe in creating healthy trade
unions. We do not want rivalries.
We want that the collective bargain-
ing power should be in a union which
can deliver the goods. There also
there is no quarrel. The only question
is whether the present procedure is
better or the procedure that is sug-
gested by the hon. Mover is better.

I have, Sir, submitted what the pre-
sent procedure is and how that pro-
cedure has been evolved. It was as a
result of consultations and decision
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taken at a conference whnoere all the
representatives of the workers were
there. It has worked well.

A complaini was made that the
unions of AITUC are not being recog
nised. I have tried to find out the
position. There are unions in Delhi
itself and unions, I should say, In
Government enterprises which have
been recognised. The Ashoka Hotel
Employees’ Union, a Communist union
I think, has been recognised because
It has the majority membership.
Now. here is an enterprise run by the
Government in the capita] jtself. The
union which was found to have thz
greatest membership has been recog-
nised. What more do you want? This
Is my information. If I am wrong I
may be corrected. I checked it up
only this morning. There are a num-
ber of unions which are not INTUC
bui AITUC which have been recog-
nis~d because  they have a greater
strength. There is, for example, the
Singareni Workers' Union in Andhra
Pradesh. There are a number of
them and I do not want to give all
the names. I want only to remove
the impression that although tho
AITUC unions have a greater mem-
bership according to verification they
are not being recognised and INTUC
or any other union is recognised.

I would like to assure the House
that if the present procedure is fol-
lowed and if any union, according to
the present procedure laid down by
us, shows thal it has a greater
strength, that it has the majority
membership, and that union is not
recognised, that wil] be recognised
provided the procedure followed is
correct and that has a majority of the
membership. That js what we all
want., We do not want that there
should be any rivalry between the
unions. We do not want that the at-
mosphere should be vitiated. We want
that the union which has a greater
strength should be recognised hecause
that is the union which has the power
of delivering the pgoods. I do not
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think there is any doubt about it.
That is what we have accepted, and
we honestly want to stick to that.

We have no quarrel even about
this ballot procedure. I have no
quarre] about it. I am only trying to
weigh the advantages and the disad-
vantages of this system. 1 have tola
you the disadvantages. On account of
sentiments or emotion at that parti-
cular time it may be possible that I
may vote for A or vote for B. But
those who are sinccre followers of a
particular idcology will always stick
to that. That is known from the
register maintained and the test that
they have kept. On that particular
day they should have been members
prior to date of verification and they
should have paid membership fee
three months before the date of veri-
fication. What more proof can be
had? Therefore, if there is anything
wrong it may be at a particular place
A or a particular place B where the
proper procedure is not carried on.
On that account we cannot denounce
this practice,

Morcover, 1T have also (ried to see
the procedure in various other coun-
tries. 1 do not want to cite the ins-
tance in the Uniteq States because,
there, there is one provision, which
we do not want here, that the office-
bearers must sign a pledge that they
do not belong  to the Communist
Party. Therefore, 1 am not taking
that case. But in other countries like
Belgium, France and Luxembourg,
the law has Jaid down critceria where-
by the representative character of a
trade union is assesed according to its
membership. In Latin American
countries, the size of the union is the
most important factor taken into con-
sideration when assessing the rep:e-
sentative character of a union. In
Costa Rica, for instance, if more than
one union exists in an undertaking,
it is generally the union with the
largest membership in the undertaking
which concludes the agreement. In
Mexico also a similar provision is
there.
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There is only one more questioa.
If we allow this kind of membership,
we do not know if they are paying or
not. If they are not paying their
fees it will be difficult for the union
to raise finances. We want the unions
to be strong so that they can take '1p
various activities. We want them Lo
take up educationa] activities, schemes
for training workers, cultural actizi-
lties, management etc. All that they
can do only if they have the neces-
sary fiinance. If we allow anybody
to go and vote without taking into ac-
count whether they have paid the
membership fee or not, it would be
very difficult for the union to sland
on its own feet. Therefore, it is in
the interest of the unions themselves

that the present procedure should be
adopted.

As | said, 1 have no quarrel with
the procedure suggested. 1 have only
tried to balance between the advanta-
ges an@ disadvantages, and it seems
to me that the present procedure of
verification which has been working
well and which has been arrived at
after common deliberation is the o..e
wiich should be accepted. There-
fore, Sir, the resolution that is before
the House should be rejected,

Shri 8. M. Banerjee (Kanpur): Mr.
after working this for months toget-
tunate that this is the first occasion, I
think, that I have to disagree with
the hon. Minister for whom I have
the 'greatest regard. Sir, the argu-
ments which he has advanved in sup-
port of this verification procedure are
already known to us. Unfortunately,
the AITUC is also a party to this But
after working this for months toget-
her—years almost—we have come to
the conclusion that even after the
verification, .. ...

S%ri Hathi: Only yesterday we have
finished this subjert in the Labour
Conference,

Shri S. M. Banerjee: ] know. It is
better still that the resolution has
come today, The employers do not re-
cognise a union if they so desire. Sir,
[ have no quarrel with INTUC. Even
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[Shri S, M. Banerjee]

though that organisation is the very
enemy, I do not want to quarrel with
it. But still I can show instances in
the defence industries in the railways,
in the new Public sector under-
takings like Bhopal heavy electricals,
Rourkela and Durgapur steel plants
etc., where the unions not affiliated to
AITUC but independent unions are
mucn more stronger than the recognis-
ed INTUC unions. In Madhya Pra-
desh it is happening. What was the
cause of the major labour trouble in
Bhopal? Their only demand was thai
a representative union should be re-
cognized. That representative union
has shown jis strength and it was
manifested in various ways during the
strike. Then it was agreed that the
Heavy Electrica] Workers' Union was
the only union with which negotia-
tions should be held and the situation
was saved. So, I would only requesi
the hon. Minister to accept this Re-
solution. As I have suggested when
I initiated the discussion on this resc-
lution, I am prepared on behalf of
the Federation of Defence Employces
and on behalf of the other federations
with which I am connected to accept
referendum even in those bodies which
are affiliated to the AITUC to see their
representative character,

Shri Sham Lal Saraf (Jammu and
Kashmir): The hon, Minister has
already accepted that.

Shri S. M. Banerjee: Then, the
procedure of verification has clearly
proved in Bhopal ang other places that
the recognized unions of INTUC do
not hold any ground thare. Whenever
there is labour trouble you will find
the INTUC leaders are under-ground;
they are never on the surface. That
is the trouble of trade union move-
ment in this country and if this is the
only trade union democracy that we
have in this country, I do not know
what democracy really means.

Here I may state for the information
«0f this House that g union has been
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formed in the Khadi and Village In-
dustries Commission (Khadi Gramod-
yog Bhavan) here in Delhi itself be-
cause the service conditions are horrib-
ly bad there. This union has bren
formed only very recently with 2
membership of 20 or 30 members. The
next day a letter has been issued by
the Sanchalak which reads as fol-
lows:

“This office hag received infor-
mation by a letter No. Ni], dated
the 29th July, 1962, that you have
joined a union which is not reco-
gnised by the Bhavan. Your at-
tention is invited to clause 14 of
Employees’ (Conduct, D'scipline
ang Appeal) Regulations, 1961,
made by the Commission in cxer-
vise the power conferred by sec-
tion 27 of the Khadi ang Village
Industries Commission Act, with
the sanction of the Central Gov-
erment. The clauss runs fal-
lows:

14, Joining of Associations by em-
ployees:—No  employee of the
Commission shall join or continue
to be a member of any servce
Association,

(a) which has not, within a
period of six months from its
formation obtained the recog-
nition of the Commission...."

This union, fortunately or unfortu-
nately, has becn formed only a few
days back. So, what 1 want to say is
that even in the Khadi Bhavan, which
is a sucred place where khadi is kept,
even there unions are not allowed to
function for trade union purposes. I
am really surprised that such a letter
should have been issued from an ins-
titution where the portrait of Bapu
is hung, who always wanted to pro-
tect the interests of the commen toil-
ing masses. It is most unfortunate
that this threatening letter has been
issued from Delhi, the capital city,
itself.
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Coming to the verification procedure,
there are numerous difficulties. In in-
dustries like textiles the employers
have not recognised the unions. 1 do
not see why the ballot should not-be
accepted in those cases. Shri Indrajit
Gupta referred to the Werks Com-
mittee elections. Immediately after
this formation of the Works Com-
mittee, in the Harness ang Sadlery
Factory elections have been held and
all workers voted. Every worker has
voted because he is a voter in the
Works Committee Election, and the
results have clearly proved that
unions not affiliated to the INTUC are
the strong unions.

Lastly, I will refer lto the Audit
Employees' Asspciation. 1 would sub-
mit with all humjlity and with all '‘my
respect to the hon. Minister that in
the case of the Audit Employees As-
sociation, even after the issue of the

letter by the Home Minister that the,

recogniion of those unions which was
withdrawn after the strike should be
restored, the all-powerful Auditor-
General, who is not under any one, I be-
lieve, has not cared to restore that re-
cognition of three unions in Kerala,
Bombay and Punjab. This is really a
sad commentlary on our sovereign de-
mocracy, a sad commentary on the
growth of healthy trade unionism in
this country and ‘a sad commentary on
the functioning of the various Minis-
tries. These unions were de-recognis-
ed during the strike. Even today
when orders were already passed by
the then Home Minister, the late
lamented Shri G. B. Pant, when as-
surances were given by his successor
in this House, the recognitions of those
unions have not been restored. So, 1
would request the hon. Minister to
kindly take note of all these
things and order the restoration of the
recognition of these unions immediate-
ly.

Since the suggestion I have made
is the most democratic method of as-
certaining the representative character
of any union and as we profess to
believe in democracy, if this sovereign
Parliament rejects my proposal which
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is very democratic, I do not know
what is going to be the fate of this
country. With these words, I would
once again request the hon. Minister to
reconsider his decision and accept my
Resolution.

Shri Sham lal Saraf rose—

Mr, Deputy-Speaker: There is no
time.

Shri Sham La] Saraf: ] want to ask
only one question, which is very im-
portant. We must bear in mind that
there are backward areas and back-
ward States in our country. All that
has been stated about trade unions is
with an eye on industrially advanced
areas like Bombay, Calcutta, Madras
and so on There are two things in
the statute book.

Mr. Deputy-Speaker: You arc mak-
ing a speech; nol asking a question.

Shri Sham Lal Saraf: Taking notice
of the trade union enuctment which
we have in our statute book and the
industrial workers' education scheme,
will they not be enough ‘to
educate our workers and make them
fully wvigilant and conscious of their
rights, as far as their conditions of
service are concerned, more particu-
larly in the backward areas......

Mr. Deputy-Speaker: That has noth-
ing to do with the resolution.

The gquestion is:

“This House is of opinion that
with a view to check the represen-
tative character of Trade Unions,
rival Unions should be compelled
by legislation to have their in-
fluence tested periodically by re-
ference to a secret ballot of the
workers concerned.”

The motion was nenatived.

15.17 hrs, -

RESOLUTION RE: COMPULSORY
LIFE ™NSURANCE

Mr. Deputy-Speaker: The House
will now take up consideration of the



1267 Resolution re:

[Mr, Deputy-Speaker]
Resoiution by Shri D. C. Sharma re-
garding compulsory life insurance.

Shri D. C. Sharma (Gurdaspur): I

beg to move:

“This House calls upon the
Government to appoint a Com-
mittee to examine the question of
1atroducing compulsory life in-
surance for every earning citizen
of India and to suggest ways and
means for giving effect to such a
scheme.”

I feel that this Resolution of mine is
in conformity with the spirit of the
Welfare Stale that we are building up
in this country. It is also in conson-
ance with the spirit of the age through
which we are passing. It is also in
accord with the need of the people
who are living in the twentieth cen-
tury. When we look at the history of
mankind, we come to the conclusion
that the industrial age, or the techno-
lugical age, through whicn we  are
passing these days makes certain de-
mands upon human respources  that
were not there when we were living
in a tribal ecoromy, or in an agricul-
tuarl cconomy, or in some kind of
backward economy There is no doubt
aboult the fact that when we were liv-
ing in the tribal or agricultural econo-
my our joint family system provided
soine kind of insurance for its mom-
bers. Tt was a kind of security which
society imposed upon the members of
the family which was a social uniy at
thattime. In a joint family all the
members need not have been earning
members. A joint family was like a
beehive. There were certain workers
and there were certain drones.

The Deputy Minister in the Minis-
try of Finamce (Shri B. R, Bhagat):
And a queen also.

Shri D. C. Sharma: There were
certain persons who bore the finan-
cial burdens and there were others
who lived a life of peace at the ex-
pense of others. But joint family
system was good and that gave shel-
ter to the aged persons. That provided

AUGUST 10. 1962

Compulsory Life 1268
Insurance

comfort Lo the disabled persons. That
was responsible for keeping ia good
ncalth even those persons who do not
do, much work. But now this joint
family system has disintegrated It is
almost non-existent now. It may be
there in some agricultural community
but it is not to be found in cities or in
urban seoieties. I think even there it
15 a0l 1o be scen very much.

What is to be done during this era
which 1 call the era of technological
expansion? Human beings arc a prey
to all kinds of accidents and diseases.
Human life 15 a prey 1o all kinds of
troubles and mishaps. What are we
to do? I think human ingenunity has
devised the system of insurance in
order that people may live in com-
fort when they are not able to earn
enough for their needs.

1 was once a teacher and I found
that in Madras State they introduced
the triple benefit scheme for teachers.
I say, all honour {o Madras. Perhaps,
that scheme has been introduced in
other States also. This scheme meanl a
three fold advantage to the teacher
when he retired. It meant that he
should get pension, that he should get
the advaniage of provident fund.
Why is this thing being done so far
as teachers are concerned? It is be-
cause after a teacher has ceased to be
an carning member, he needs some-
thing to fall back upon. It is some-
thing which is held in reserve.

In this age when road accidents are
so many, when new diseases are oc-
curring and when on account of the
machines you may have some kind of
a disability, it is pecessary that every
human being should have gome kind
of an insurance. 1 know a friend of
mine who is a very good driver of a
motor car. He drives his own car.
But whenever he gets into his car he
says to his people, “Do not be afraid
if T do not come back. Who knows
what may happen on the road?”. Life
has become so uncertain these days.
Read the papers and what do you find?
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Formerly we used to have known die-
eases—cancer, tuberculosis, pneumon a
and things like that. But now I read
about mystery diseases, sometimes in
Bengal or sometimes in the Punjab. 1
cannot undersiand what kind of
diseases we are having.

Shri Ansar Harvani (Bisauli):
Mental diseases also.
Shri D. €. Sharma: 1 think,

everyone thinks of the disease from
whch he 15 suffering.

I was submitting that the thread of
life now hangs very thinly. Look at
the accidents that we are having on
thy aeroplanes. Look at the pumber
of accidents that we have had on the
Railways. This morning I read in the
newspapers—it was a news given by
the PTI—that there was some railway
acrcident. And what ig the action
taken? The action taken was “Driver
killed”. Who killeq the driver- Was
it the Railway Ministry or the Ra lway
Board or the General Manager who
killed the driver? The driver was
killeg becausp of the accident but the
action taken is “Driver killed".

What I mean to say is that life is
becoming very, very uncertain. There-
fore all of us need insurance. T would
not have made this proposition if this
life insurance business had not been
nationaliseq in my country. T am
happy to say that I played a very,
very small part in that. I am glad that
this life insurance business now stands
on the basis of national good and not
on the basig of private dividends and
private profit. Of course, I hope,
there wil] be some day in the near
future when general insurance will
also be nationalised. 1 look forward
to that day. But. anyhow, I thank God
that this life insurance business is
now in the public sector. Since it is
so, it makes me bold to say that life
insurance should be made compul-
sory.

You will say, “How can we intro-
duce the element of compulsion into
these things? We believe in volun-
tary sav'ngs and in doing things
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voluntarily.” No, Sir. 1 submit that
economists think in termg of three
tvpes of wages. There is g subsis-
tence wage. That is a wage on which
one is able to live. Then there is a
saving wage. It jg a 'kind of wage
out of which you can lay by some-
thing. Then there is z cultural wage
which e¢nables vou to live in accor-
dance with a certain standard of i:fc
which prevails in civilised communi-
ties. Bul nowadays everyone has {o
live under very difficult circumstances,
I mweet persons who are drawing large
salaries and they say, ‘We cannot
make both ends meet”. 1 do not know
whether they say so out of humility
or they say what they feel. Everyone
says that

1 remember, there used 1o be once
a Finance Minister in my State. |
am talking of the good old days and
not of the post-independence  days.
He was a great economist. He was
th, Minta Professor of Economirs in
the Calcutta University at pne time.
His name was Sir Manohar Lal. He
said 1o mc one day, “What is wrong
with that institution?” 1T said, “T do
not know". He said, “This institution
is living bevond its means; but there
Is nothing to worry about it because
all of us live beyond our means”. It
is one of the curses of the modern age
that most of us have to live heyond
our means to keep up our standards
and the show of respectability and all
that. Therefore saving is becoming
more and more difficult every day. 1
would ask the hon. Members who
occupy the Treasury Benches as to
how much they save per month 1
do not think they are able to save
anything

Shri B. R. Bhagat: Wo do.

Shri D, C._ Sharma: You will say
that for the purpose of this debate. 1
ask the hon. Members of thig House
as to how many of them are able to
save anything.

Shri S. M. Banerjee: Nothing.



1271 Resolution re:

Shri D. C. Sharma: I do not think
anybody is able to save. Even if the
salary is raised, your expenses will
also go up. Therefore, in this
Twentieth Century voluntary saving
is a thing which cannot be practised.
If somebody practises it, I think, he
should be looked wupon as a hero.
Very few persons are able to save
anything, specially  the salaried
persons. Of course, people who are
in big business save something. 1 do
not have anything to quarrel with
them. But I am talking of salaried
classes, of the people who are in the
s~21l] income group. They cannot
save anything., Therefore in order to
protect them against the hazards of
life, the accidents of humap existence
and the precariousness of cxistence
we have to have recourse to a com-
pulsory system of insurance.

An. Hon. Member: Free also.

Shri D. C, Sharma: 1 agree with my
hon. friend, Shri Harvani, that we
should have free insurance too. That
day will come but, I think, that day
will come after Shri Harvani is gone,
I am gone angd all of us are gone.
That day will come. 1 have not doubt
about that, But for the time being
we want compulsory insurance, What
Is thig insurance that we have got
today? Go to any village. The
Deputy Minister who is a very good
friend of mine and for whom I have
great regard, should go to some vil-
lage in his constituency and ask the
peole, how many of you are insured.
No. Very few.

Shri B. R. Bhagat: That is true.

Shri D. C. Sharmua: What happens
to them when the breadwinner dics?
What happens to the family? I know
what happened to me when my father
died. I come from a very poor family.
My father was a poor sthool teacher
in an elementary school. T know what
happened to me when my father died
without leaving anything. When he
died, 1 haq passed the primary school.
It my mother had not got some orna-
ments, I would have starved; my

AUGUST 10. 1962

Compulsory Life -272
Insurance

brotherg would have starved; my
mother would have starved. What
1 say is this. Go to a village. You
wil] find that very few people have
any insurance. Why are there beggars
in the streets? Why do people become
sadhus? Of course, some people be-
come sadhus from g purely religious
motive. Why does all this happen?
It is because we have no system by
means of which we can get these
persons insured

The Life Insurance Corperation
introduced a policy called the Janata
policy, The Life Insurance Corpora-
tion consists of big persons drawing
very big salaries. They want to go
about in the cities, Therefore, the
Janata policy did not sujt them.
Because, if they had the Janata
policy, they would have had to go to
the villages, and they would have had
to rub shoulder; with those persons
who do not put on clothes which are
very good. 1 want insurance for
persons who have dirty hands, for
persons who cannot afford washed
clothes every day, for the persons
whose income leve] is very very low.
I want insurance for them. I want
compulsory insurance for them. I tell
vou Rs. 500 may not mean anything to
you. Five hundred rupees is a big
thing for a poor man in the village.
This can give him something. There-
fore, what do I ask the Government?
I request my friend the Finance
Minister, with folded hands, to . ..

Some Hon. Members: No, no.

Shri D. C. Sharma: All right; no
folded hands. I request him to ap-
point a committee to study the ques-
tion of compulsory jnsurance, What
is the harm? We wil] have more
money. Already, our Life Insurance
Corporation is investing money in
housing. By doing this, they will add
to our resources. Compulsory life
insurance for every earning c'tizen of
India; whatever it is, it does mnot
matter. He may be a trade unionist;
he may be working in the Ashoka
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Hotel; he may be working in the Lok
Sabha Secretariat; he may be work-
ing in the Delhi University, in a
concern rup by a friend of mine here.
Let this compulsory insurance  be
given to every earning citizen. A
committee to suggest ways and means
for giving effect to such a scheme.
This is what I want.

With your permission, Sir, T will
take two more minutes of your time.
There used to be what were called
Relief funds at one time. I know one
such relief fund. 1 forget the name.
All these funds were slaughtered
when this Life Insurance Corporation.
rame into being. You could pay one
rupee a month or two rupees a month.
There used to be a fund like that.
It used to count its members by thou-
sands. A few lakhs were itg members.
People used to become members by
paying one rupee a month or some-
thing like that. You do not know
how they feel when they get some
money after the death of somebody
who is carning. That thing is gone.
The Life Insurance Corporation has
done away with all thes, things.
There used to be the South India
Teachers Union Fund and Studenis
union meant for teachers. That is no
longer there. We  have got this
omnibus thing.

1 would say that you apncry a
Committee to go into the question of
compulsory insurance and see that
every earning citizen of India becom-
ec its member so that these advantages
are reaped by people when he s
not able to work and earn or by his
successors and children or by other
relatives.

Mr. Deputy-Speaker: Resolution

moved:

“This House calls upon the
Government to appoint a Com-
m'ttee to examine the question of
introducing compulsory life insu-
rance for every earning citizen of
India and to suggest ways and
means for giving effect to such
a scheme.”
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There are three amendments. Shrl

P.R. Chakraverti: are you moving
the amendment?
Shri P. R. Chakraverti: (Dhan-

bad) I move my amendment:

That in the resolution, after “India”
insert

“whose annual income does not
exceed Rs. 5000/- (rupees five
thousand only)". (n

Mr. Deputy-Speaker: It is taken as
moved.

Shri B. K. Das: (Contai): 1 move:

resolution, after
section of

That in the
“India" insert “or a
such eitizens”.  (2)

Mr. Deputy-Speaker: Shri Shree
Narayan Das: not here. The amend-
ments and the resolution are before
the House,

Shri P. R. Chakraverti: Sir, Shri
D. C, Sharma, with his rich experience
and the hoary head that he carries on
his shoulders, has po:nted out certain
points for justifying his resolution. I
fully appreciate h's view points. But,
1 have to move my amendment. The
resolution. in the amended form reads
as follows:

“Thig House calls upon the
Government to appoint a Com-
mittee to examine the question of
introducing compulsory life in-
surance for every earning citzen
of India whose annual income
does not exceed Rs. 5000/- only
and 10 sugpest wavs and
means...."

Shri D. C. Sharma quoted certain
instances where the man falls a prey
to unforeseen circumstances which
are called accidents. Life is, after all,
an admixture of accidents and oppor-
tunities. Naturally, we have to be
ready to Tace any moment any form
of unforeseen events which may bring
us some satisfaction in our life or may
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carry us off from the place of work
or from where we are now.

I want to point out one factor. 1 do
not agree with him with regard to the
tacts which he wag placing before the
House where he was pointing out that
the Members and also people outside
arg not accustomed tp save. He
forgot that I am sitting by the side of
a gentleman who happens to be one
of the greatest industrialists of India
and that we are in the midst of so
many people for whom this Housc
need not worry and need not do any-
thing. But, there are millions of
peopie whose income falls
below Rs. 400 per month. Excluding
my fortunate friend who is sitting by
my right side, the number of them is
legion. They have got a certain
status in life, in sociely and expecta-
tions growing out of the economic
condition which they are besct with.
A teacher, a small businessman, a
bank assistant, a small sub-overseer
or an overseer, a journalist of not so
high cminence as that of Shri C. K.
Bhattacharyya, but something lower
than that, they have pgol certain
expectations and  cultural affinity
which gives them glimpse of a way of
life that does not necessarily  keep
them confined within the narrow
border outlined by economjc limita-
tions. But when that cultural affinity
keeps them quned to a higher form
of life it is essential that certain
minimum requisities of life must
have to be satisfied. When this pro-
posed Committee- is appointed, we
shall have to go into the details, and,
therefore, I do not want to draw the
line between earning citizens as such.
There are earning citizens of Ind'a
whose income falls far below a
reasonable standard, say, Rs. 100 a
month or below, and obviously, 1t is
very difficult for them to contribute
anything by way of premium for
insurance, In such cases, we shall
have to suggest something more,
namely, whether they will have to
pay or somebody else will have to
pay on their score.
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But the people whose earning is
Rs. 150 to 400 a month belong to a
stratum or structure of society in the
countext of which they have to meet
certain elementar}- expenseg and
satisfy their felt needs. They have
got other needs, namely cultural
pursuitg of life: llley want some
journals, some books, som, contacts
with the libraries contacts with
culfural inst tutions or membership
of unions or clubs,

Shri C. K. Bhattacharyya (Rai-
ganj): Cinemas in particular.

Shri P. R. Chakraverti: Naturaily
if it ig an cducative one, 1 also try to
get some kind of training from those
cinemas, but not from the otlhers.
Indeed thesy pcople have got a form
of life which is turned to the psycho-
logical acceptance of certain forms of
culture, but that mental acceptance
is limited by the economic limitaiions.
The conventional practice, put them
to a form of life where somelimes
they are prompted to spend beyond
their means; and one does not know
how to draw the distinclion betwecn
what is called necessity and what is
called luxury or conventional neces-
sity. Still, they have to undergo a
certain exenditure, ang ultimatciy
they find that they have nothing left
for their rainy days, for those days
when they may have to reckon with
very unfortunate and unpleasant
incidents, in life or acc.dents, as
they are called. Such accidents  are
inevitable in life. and something must
be kept in store to meet those emer-
gencies. But where is the where
withal, and where is the money?
The=+ is nothing (o fall back upon,
cxcept whatever he is compelled to
keep in reserve for those rainy dayvs.

When one person gets some Rs. 250
to Rs. 300 a month, within this sum,
he is able to purchase all the essential
requisites of life; but he cannot keep
by anything, and circumstances force
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him to spend whatever small means
he has at his disposal. In spite of
everything inspite of all good inten-
tions, he is forced to spend himself
out. So, there must be some other
system which makes him at least a
subscriber to what is called small
savings.

So, 1 am concerned with the person
who is directly connected with that
attempt which is now going on all over
the country, namely the campaign for
raising the small savings. In the
Planning Commission, it has a place
of its own. The people must have a
certain quota, to fulfill. It is volun-
tary and we are trying to enlist as
many subscribers as possible ultimate-
ly reaching the target. But how will
we do it and in what process? We
cannot compel the person with meagre
income to save by conventional forms
like customary practices or through
good-will or other forms, except by
imposing some obligation on his part
to make some savings. In the earlier
days, when Shri D, C. Sharma was a
school-boy, and we had the practice
in our earlier days when we were
encouraged to put some savings in a
bamboo. In my part of India, in a
bamboo in the house, which formed
the prop and pillar of the house,
there was a small hole, and the money
wag put inside the bamboo, and ijt
went down; unless one took away that
prop and pillar, he could not have
access to the money. So, in that way,
we were encouraged to save some-
thing; and that was a form of compul-
sory investment. Elsewhere,  the
people had some other ideas, and they
used to keep some pitchers, and those
pitchers were put under the ground,
few feet deep.  Ultimately nobody
knew where the pitchers were and
how much money they contained and
one day, Shri D.C. Sharma or some
other fortunate gentleman could get
hold of it, after twenty years of the
death of the person concerned; and
then it was said that Kubera or some
other jinn like Alaadin’s jinn had kept
it there. That was also another form
of investment. But that was scarce.
That was not a generally accepted
form. S .
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So, we should now try to introduce
a new form, of investment, for the
people with meagre means of incom.,
who live practically on the subsistence
level. There is no standard of living
in India where 70 per cent of the peo-
ple are living below the subsistence
level. But, still, we must do some-
thing to enable them to invest, through
some form of agency, so that they
could store something for the rainy
days, for those days when some un-
foreseen circumstance may befall
them in the course of their move-
ments. It is not only in air travel or
in the train, but even when a person
goes on the street, he may be a victim
of certain accidents, and as I said
earlier, life is a series of accidents.

Let us introduce some form of
investment wherewith the person will
will-nilly save something in the form
of compulsory insurance. I did not
intentionally move an amendment to
bring in the question of those people
whose income comes below Rs. 100.
I shall be prepared to discuss that in
detail in the committee. But I am
concerned now with the people who
are called low income groups, say,
whose income comes up to Rs. 400 a
month. That person has got a think-
ing process, a rational will and every-
thing else, but the gne thing which he
cannol do is to save something; be-
cause the minimum pressures of his
way of life force him to spend away
what he gets. He cannot save any-
thing, except when there is some
agency which takes it off from him.

Naturally, a school-master or a
postal clerk or a bank assistant or a
small journalist or a petty business-
man may save something of the order
of Rs. 10 to 15 per month provided
he gets an assurance that it will bring
him a return, ultimately giving him
a little more than what he has stored,
and at the same time, make some pro-
vision for some accidents in life, or,
for instance, the accident from which
Shri D. C. Sharma is suffering, name-
ly old age; my hon. friend is thinking
of old-aged people, but 1 am thinking
of young men; I am thinking of the
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young man who has got new life in
the offing, and who is growing every
day, and who has to think twentyfive
years ahead of him. [ would say that
he is a very good and well-intentioned
man, but still he is not in a position
to save, and circumstances as they are
always bring pressure on him to spend
something on hospitality, for giving a
good cup of coffee to a visitor or some-
thing else. Thus he sepnds away that
money, that Rs. 10 or 15 which he
iries 1o save but cannot, Tha
moment the payment is made to him,
the money can be taken away at the
base; and he knows that this money
which has been deducted from his
salary will ultimately bring him a
better return.

From that aspect, I would suggest
that we should leave alone those pea-
ple whose income is more than Rs. 400
a month; let us concentrate on low in-
come group; let us try to understand
the problems of those people who are
really needy and who are not in a
position to save,

So, 1 have ventured 1o suggest
this amendment covering those people
whose income does not exceed Rs. 5000
a year. 1 am sure my hon. friend
Shri D. C. Sharma will accept this
amendment, further, we shall go into
the details when the committee is
appointed in terms of the Resolution.

St Qo Yo WHIW (=T
gYias WEEd, AYHT § 45 9IA UF
qga 0N 95 § swafug § | FroEEd
|IEE TWRE F & ArfE awt o,
¥ mud geam # qArE § wnariET @
o7 § THET FHIT FTATE | T4 HIAFA
T wifes feafs & S 3 orfedy
WA # A FT A W GAT FA
¥ qTAF T war 07 wfqwT: qeany
ngm FTa1 ¢ | 0 aga wEd g fF gy
T §&@ ¥ adm & ¥ foa =g
¥B T aw F7 wfaw ¥ fay =@
w=ar g wif gEEE w1 g
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&7AT WM | WG qErfE wAEm wt
& qmavm fr oy wper w1 oawd
T a7 T § oo A% 59w oA
¥ affant aw7 €73 € gt gwss
foa @1 & %1 o7 ag agraen ¥ fad
5§ TE a9 9T | WA T SEEr
STHEAT AT s #4Y 7 @) 3%
¥ fad o w1 a1 q=r g gt
w & fww g 8 wE anf & 3w
wifra ¥ fga & fag oz mfasz o7
wifz 1 wf@d gaq £79 ¥ g
¥LETT X A9 AT qg FFOASA ASH
T W AW AT I 9FT 39
73 wfqarg #7341 ama w17 & A7 aai
¥ 9 qum F1 gadd FTATE 1 #w
&t § Zar fF 29 # @ @ F-
faai & TEmi™ @ oW & oae
a7 AT x o7 o waAfy gf 2

ST A TEEET & a1
fergeam & g7 v amfw *1 @7
fagars g1 aar  fF Maa-dvm oF aga
a3 w1 T & g, faw & 9
q 9gd § UM A4 91 q9Fa § ) e
3T TR F1 77F AT ¥ F1AT 4 GaOgT
g T IHF TG & AE & AWT &I
Tg AANT FAT T41 IT F qg ARA
Tt oY aga e g fF acds am-
fom &1 gar & fod 21T wa f@d g A
Fg T & A1fgd | 9 F FEEd
T sedre F At € g awar )
Tafad ag QAT Jg9 weg! AT AT-
T & am a7 g fegdt fomm
fafaeze »ff wma 1 ags  wpIET
g o ag T @x ami ®
SYAY § | T FT FH Y FH W qGH
7H & AT KA & fam awm AR
YT 37 ifed | @ ¥ ag o rEr
W o ST SHE G [ 48 ATAATS
frm o Tem gdm @ AR IEW
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& qw ¥ I9 ¥ 9 g gz WA
Il aF § 99 & fau a7 vF aga
I9GFT FH AT W IN A g T
HEETW FEH EN |

sa1 ff srdAT qma 7 wwr B,
S ST FHEA AT A6 £, W IT B
grz fzar s 97 =7 g & AT A
are7 faww faar wma, A £1%5 wwfe
F awm g g, afew fom a@mi #
HTHEAT /Y ¥T9  HIAE AT $Roo0 w4
HIFTAT W AR T ATAAT F HeqiA
AT WTAT TfEd W I & AT FErnE
g wifed, &=t 39 €1 7 ggTEE
§ @d ZEATE a1 T |

T 7T W I R OT agA
T FIH TITE WY A H ATTE 3IA1IH
(St @) & w2 Fd & Hged F
TAAT 74T A9T 77 AN a2
T F Heg GHARTY WEH ¥ fAg e
% sfaw e & fag 79 7 39 79
g1 oifzg @1 odt frafs & g7 oA
wET AT &, s ook mHr gfufr v
forufor far T, &1 9 ¥ 7 7200
w9 AT FY AT Tt A7 feafa
A wEEm W Tt AW gz W fa
FET T &7 I9 AMT #1 AfTEg o F
FG 4 T a9 & [ & gren afa
FT AFA & |

A] ATHT OF IZ AW A AITAAT
§ fag oo g e wx @Y 8, foa
& o worEAr &1 afer @ g AR
fom a1 #1€ weraw & &, Sfew g
T ot 2, fo #r mry aga aw
T & o s & eRe & R
F1 gIAT TAAT § | IH BT A Gareira
g1 wifa® d99 faear @ 6 yy ag
ar &% T4 F I & A2 3T F1 75g Famw
ST § AT JHIS ® AW A IEE A
gV ™ F et oR wugd oft £ A
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w10 TE F @A d FH TS F
AT 39 F1 &t arg Ty O fqay §
AT SN 0 g4 & 6 I A qeay
qgTaEqr # FT Fei ?

T e A AT S ¥ 9gy
7z & & i g ammEen dar frar
T f5 ooy TRE g & fag ag
e FT A aga A & 1 7 & fow
gy 5 ow gl oR wzeaqe
afufy #1 fas fear w3, faa &
arg7t fafea a7 fear 9 fip 3 w7ge
otz forarr omfz 9 o0 & A A Jiw
w7, faa £ gt 2300 &7 FrATAT
A% ¢ 1 wfagz 2 ¥ fod 37 7 79
geonw foar 7@t & 1 A @@ giar
Wt wfrard w0 & Am s & oW,
M w7 & 3 F faer wma i v qga
SqIET WAT EF | W 9 FT oA
A T OAATW, a1 A A0 AT A
FH AT | 7 ‘afad” w7 g8
7T gt Arfen | oy feafy ¥ goEr
F T TR OF FA2) AT s H
frga #7 oifegm, st 3 & 77 faeat
FT GO0 H=ATT F¢ W FF HAAT 15
St % owifaE wwAl #1 J0T w52
3 ¥ g A AE A% 5 AzE
5T &1 AT fFaar I31 § AR 39
1 Wfaeq fFaar svaaa g1 a6a1 § A
g foqd a8 a2 &9 FT 7647 &

7E FEA gu 4 of ot ¥ @ gee
F1 awdq §71 g fF ga@F FA9 a5
amfe ¥ fod wffard o & @ am
FE &7 AW FE & fa7 ag wfo
T A oF afafa faaa w6
T T WE AEA F1 AT fF W A
¥ wr FEAT AMEE |
Shri B. K, Das: I am in complete
agreement with the principle of the

Resolution so ably moved by Shri D. C,
Sharma. When he wants that the
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question should be examined for ali
sections of earning people, I think it
should be limiled lo certain sections.
The time has not come when it couid
be extended to all soris of earning
people. There are peopls in villages,
agriculturists and others, who have got
very small earnings. They may not
come under the scheme. But it is
possible that a certain section of peo-
ple who have gol a certain amount of
income may be brought within such a
scheme.

An amendment moved by Shri P, R,
Chakraverti says that it should be
limited to a certain amount of income.
Without putting such a limit, if a
Committee is appointed, it could go
into the matter and cxamine to what
extent a compulsmy insurance scheme
can be introduced and work out such
a scheme. What we find today is that
insurance is limiled to only the upper
class people who have got a certain
decent income, It is very seldom
that the lower income groups are
voluntarily ab'c to s:ve sow.ing for
insurance. Today if we look into the
figures, we find that the average sum
assured is Rs. 4,018. This was in 1960.
If this is the average insurance, the
average premium would come to more
than Rs. 200. There are very few
people who are able to pay a premium
of Rs. 200 per year.

Generally, when insurance is on a
voluntary basis, we find that people
who have got very high income are
approached by the agents.

16 hrs.
[Mz. SPEAKER in the Chair]

The field officers try to find out such
people as wi!l be able 1o invest large
sums, and be ablg to take large
amounts of insurance. They do not
generally go to the poor or low-income
group people.

Mr. Speaker: Will the hon. Member
cunclude within a minute or two, or
would he like to have a longer time?

Shri B. K. Das: I have just begun.

Motions for Adjourn-
ment

Mr. Speaker: Then he can resume
it afterwards,

16.01 hrs.
MOTIONS FOR ADJOURNMENT—

contd.

STATEMENT OF MINISTER OF IRRIGATION
aND Powger RE: BREAKDOWN OF
POWER SUPPLY IN DELHI

Mr. Speaker: Shri A. K. Sen.

Shri §. M. Banerjee (Kanpur):
Sir, I rise on a point of order, My
point of order is this, that when we
were discussing about the power crisis,
the question was raised by my hon.
friend Shri Frank Anthony whether
this wag or not a concurrent subject.
If I have heard the Prime Minister
correctly, he has owned the responsi-
bility. Should I take it that he did
not consult responsible opinion? The
point before the House is whether
you admit the Adjournment Motion
for discussion. Where is the point for
the Law Minisler to decide it even
after the Prime Minister has said so?
1 want to know whether the Prime
Minister consulted the Law Minister
or not,

Mr. Speaker: Am [ precluded from
consulting the Law Minister if I want
assistance before coming to a con-
clusion whether I should allow the
adjournment motion or not?

Shri S. M. Banerjee: No, Sir.

Mr. Speaker: Exactly this is what
1 am doing. What is the objection?

Shri §. M. Banerjee: My objection
is only this, that generally if an ad-
journment motion is allowed, we dis-
cuss it from 4 O’ Clock. May I take it
that if it is allowed after the statement,
we wil] be allowed to discuss not only
this but the breakdown and the failure
of the Government?
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Mr. Speaker: I have said already
and I repeat, that before I take a deci-
sion and give my consent, I am just
consulting the Law Minister.

Shri Hem Barua (Gauhati): Sir,
when I raise this point about the Prime
Minister's statement that he had owned
the responsibility, you were pleased to
say that you wanted to consult the
Law Minister, and there the matter
ends I suppose. I raised this particu-
lar point when the Prime Minister
categorically acknowledged the res-
posibility, that the responsibility was
that of the Centre for the power crisis
and all that, not the power crisis, but
for the whole thing, the whole show,
and asked if the Law Minister was
not to be consulted, and you were
pleased to say that you wanted to
consult the Law Minister for your
guidance. I think the matter ends
there.

Mr. Speaker: It should have ended,
but now the Member has raised it

The Prime Minisier and Minister of
External Affairs and Minister of Ate-
mic Energy (Shri Jawaharlal Nehru):
1 did not say the Central Government
is responsible for the power crisis.

Mr. Speaker: He has also corrected
himse!f.

Shri Hem Barua: In a moment of
exuberance I said like that.

The Minister of Law (Shri A. K,
Sen): Electricity supply is, no doubt,
for the purpose of legislation, a sub-
ject the Concurrent List, and there-
fore Parliament is competent to legis-
late on it. Under the Electricty Sup-
ply Act of 1948 the subject of
electricity, its generation and sup-
ply is covered by a Central legis-
lation. The powers and duties of
State Electricity Boards are defln-
ed in Capter IV, section 18 on-
wards. There is no authority with the
Central Government to jssue any diree-
tions to the State Electricity Boards.
Therefore, it would not be competent
for fise Central Government to irsue
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direct’. 's to the Punjab State Electri-
city Board. This is exactly what the
Minister for Irrigation and Power was
saying when he said, if I may quote
him, as follows:

“But it is felt that those who are
conslitutionally responsible for it
are not fulfilling their responsibi-
lity, but this impression is wrong,
and therefore 1 have to state that
this is a matter pertaining to Pun-
jab, and Delhi is not at all con-
cerned with it.”

That is what he had in mind. In
fact, I may also add that when the
committee was going {o be appoinied
to enquire into the failure of the trans-
formers in October, 1961 and July, 1902
the Punjab Government claimed that
they were the authority to appoint the
committee and they did go, and that
committee is still investigating the
matter.

The power of giving directions is
given to the State Government under
scction 18(a), So far as Delhi js con-
cerned, supply of electricity in the
Union Territory is concerned, that 1s
covered by the Delhi Municipal Cor-
poration Act of 1957, Chapter XIII
section 274 onwards, The primary
duty of developing and maintaining an
efficient co-ordinated and economical
system of electricity supply for the
whole of the Union Territory of Delhi
is of the Delhi Electricity Supply Com-
mittee. The Delhi Electricity Suppily
Committee is one of the statutory
municipal authorities mentioned in
section 44 of the Delhi Municipal
Corporation Act of 1957 Its consti-
tution is defined in section 50. It
consists of seven members, of whom
four are elected by the Councillors and
Aldermen from amongst themselves.
and the remaining three are nominated
by the Central Government from
amongsi persons having certain know-
ledge and experience, It ig mentioned
in section 50, sub-section (2). The
Delhi Corporation has. all the powurs
of g licensee under the Indian Electrl-
eity Act of 1910, under section 277 of
that Act.
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Under section 278 the Delhi Electri-
city Supply Committee is given the
power to construct or acquire new
undertakings for the generation or sup-
ply of electricity.

The Delhi Electricity Supply Under-
taking is defined in section 2, sub-sec-
tion (12) of the Act, and means all
undertakings vested or acquired or
organised, ccnstructed, maintained,
extended, managed or conducted by
the Corporation for purpases of gene-
rating or acquiring supplies of electri-
city and providing supplies of electri-
city for licensees etc, Under section
279(1), the General Manager has the
primary duty of carrying out repairs,
renewals etc., of the Delhi Electricily
Supply Umie:-?.akingJ and has the same
powerg as the Commissioner under
Chapter XII for this purpose,

Under section 281 the Corporation
has the power to enter into any agree-
ment with any licensee within the
Union Territory of Delhi for the pur-
chase or sale of electricity.

Under section 282—this is very
important—no new generating station
or extension thereo! or replacement
of any major unit or plant or works
pertaining to the generation of electri-
city should be wundertaken excepti-

ing with the pcrmission of the Corpo-
ration,

The Delhi Electricity Board consti-
tuted under the Electricity Supply Act
of 1048 ceased to function as from the
date of the establishment of the Cor-
poration which was the Tth April,
1958. So, so far as Delti is concerned,
there is no Delhi State Electricity
Board. The functions are vested in
the Delhi Electricity Supply Commit-
tee and the provisions of the Electricily
Supply Act of 1948 relating to State
Electricity Boards ceased to apply ‘o
the Delhj Union Territory,

So far as the Electricity Undertaking
of Delhi area is concerned, the nower
of the Central Government to act is
eet out in Chapter XXIV, section 486
onwards. Section 486 dealy with the
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right of inspection by any nfficer
deputed by the Central Governmert.
Section 487 deals with the powers of
the Centre to direct the Corporation or
the Electricity Supply Committee or
Undertaking to make arrangements to
its satisfaction for the proper perfor-
mance of its duty or making proper
financial provisions to its satisfaction
for the purpose of its duty. Where the
Central Government is of opinion that
any duty imposed on any Municipal
authority under the Act has not bcen
performed or has been performed in
an Imperfect, insufficient or unsuitable
manner, or that adequate financial pro-
visions have not been made for the
purpose of such duty, the Central
Government may issue appropriate
directions to the Corporation gr the
authority, and when such directions
are issued, all municipal officers con-
cerned must comply with the same.
Unless immediate execution of such
directions is deemed necessary, the
Central Government should give notice
to show cause to the municipal autho-
rity before issuing such directions.

Under section 487(2), the Central
Government has been given powver to
issue to the three municipal authori-
ties, the Electricity Supply Undertak-
ing. the Transport Undertaking and
the Water-Supply and Sewage Dispo-
sal Undertaking, directions in relation
to the management of these under-
takings or in relation to a queslion of
policy concerning any such undertak-
ing—both management and policy—
and the municipal authorities conrern-
ed must comply with such directions.

Under section 488, the Central Gov-
ernment may itself make arrangements
tor taking all such action and for
meeting all expenses connected there-
with from the municipal fund when an
actiop, as directed by the direction
aforesaid, is not taken within the time
specified. Therefore, the responsibi-
lity, on the failure of the Delhi Muni-
cipal Electricity Supply Committes or
the Delhi Electricity Supply Under-
taking to perform 1its duty or where
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these other authorities have performed
their duties imperfectly or insufficiently
or in an unsuitable manner, is deflned
in Chapter XXIV of the Delhi Munici-
pal Corporation Act, as stated above.
There is no legal or constitutional res-
ponsibility, apart from that, 7s defined
in Chapter XXIV,

Under the Allocation of Business by
the President, this responsibility is
primarily that of the Ministry of Irri-
gation and Power, excepting that the
Home Ministry is to be consulted in
the policy maiters and all directions
are to be issued by the latter.

Sir, this is the position so far as
the constitutional and legal responsi-
bility is concerned. No doubt, as
Shri Frank Anthony pointed out, it
is provided in article 239 of the Con-
gitution, that—

“Save ag otherwise provided
by Parliament by law, every
Union territory shall be adminis-
tered by the President . . ."

Parliament has provided by law
and entrusted the work of generating
and supplying electricity to the Delhi
area to the Delhi Electricity Supply
Undertaking. Only in certain contin-
gencies would action on the part of
the Government be justified, namely,
where there is a failure to perform
the statutory duties or when it per-
forms its duty insufficiently, unsatis-
factorily or improperly.

Now, as soon as this crisig took
place, a committee was appointed, as
I have said and as the hon. Minister
for Irrigation and Power had already
said. And the Committee was ap-
pointed by the Punjab Government
which ig going into the matter. It is
only on disclosure of facts by them
that it would be possible to define
responsibility  for this failure on
either the Delhi Electricity Supply
Undertaking or the other authorities
concerned. And, if such a failure
warrants any particular directions to
be issued, I have no doubt they will
be issued.

SRAVANA 19, 1884 (SAKA) for Adjournment 1290

In the meantime, the Home Minis-
try......

Shri Nath Pal (Rajapur): Has he
ascertained from the Home Ministry
whether they bave issued any direc-
tive? (Interruptions)

Shri A. K. Sen: The directive will
be issued only after proper facts are
ascertained by the enquiry committee.

Shri Nath Pal: Are the facts not
known that there is failure.

Shri A. K. Sen: Failure is known;
but what direction hag to be issued
will depend upon the enquiry (Inter-
ruptions).

In the meantime, the Home Minis-
ter will, no doubt, apprise the House
today of the steps which have been
taken so far and possibly the formal
requirement of direction will not be
necessary if the Electricity Supply
Undertaking does whatever it is ask-
ed to do.

Shri Nath Pal: Tell about the
practice; this is all theory. We want
to know something about the practice.

Mr. Speaker: So far as I have been
able to follow from the statement, the
position seems to be this. That as far
as the Punjab Electricity Board is
concerned, the Centre disowns any
responsibility, Further, it says it
cannot issue even any directions. This
is one part and the Rohtak Road
transformer is Punjab's responsibility
and their property. So far as Lhat
is concerned, the Centre disowns
responsibility,

So far as the Delhi Electricity
Supply Undertaking is concerned, it
is responsible if there has been
imperfection, insufficiency or any
other unsatisfactory position in the
running of that. That, of course is
the responsibility of the Central Gov-
ernment to issue directions. They
can issue directiong so far as that is
concerned . . .
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Shri A. K. Sen: Yes; and if the
directions are not obeyed, to compel
the authoritieg . . .

Mr. Speaker: So far as the Rohtak
Road transformer is concerned, that
belongs to the Punjab Government.
These adjournment motions also
relate to two things—the further
breakdown in the other transformer
and also at the other place . . .

Shri S. M. Banerjee: Also Rajghat.

Mr. Speaker: Is the other trans-
former also of Punjab or the Delhi
Undertaking_

Shri A. K. Sen: That is of the Delhi
Undertaking.

Mr. Speaker: So, that is of the Delhj
Electricity Undertaking. We have
this much clearly defined. The posi-
tion of Goernment, so far as the
breakdown of the Rohtak Road trans-
former is concerned, is that it is not
the Central Governments responsibi-
lity, nor could it issue any direction.

Shri Nath Pai: It is just to escape
and avoid it

Mr. Speaker: May be. But I am
trying to understand from the state-
ment. Of course, so far as the other
is concerned, if there was found to be
any imperfection or unsatisfactory
gituation, then, it can issue directions.
(Interruptions). 1 suppose ShriFrank
Anthony would like to say something
about it,

1 may just point out to him that his
adjournment motion is about the
failure of the Central Government to
exercise its authority over the Union
territory of Delhi. That is all. It
does not refer to Punjab or to any-
thing else. He may speak now.

Shri Dhaon (Lucknow): On a point
of information, Sir. I would like to
know from the hon. Law Minister
whether under the Constitution Delhi
vests in the Central Government,
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Mr. Speaker: There is no doubt
about that.

Shri Frank Anthony (Nominated—
Anglo-Indian): 1 do not want to re-
canvass the fucl that the learned Law
Minister, naturally, had to argue his
brief with a certain slur. The posi-
tion as 1 pin-pointed was with regard
to Centre's responsibility and autho-
rity with regard to the Electricity
Undertaking in the Delhi area. My
friend has somewhat euphemized the
position so far as the responsibility of
the Centre is concerned.

1 also discussed sections 487 and 488
of the Delhi Corporation Act with
him. While it may be permissible to
argue that in the ordinary way it
would be the responsibility of the
Delhi Eleetricity Supply Undertaking
tu do everything that 1s necessary to
ensure the supply of electricity, the
point I was trying to make is that
when you have an admittedly extra-
ordinary position like this, when you
agree that there is breakdown of
power, then, the primary responsi-
bility is not of DESU or of the Cor-
poration. Al that slage, at any rate,
the primary responsibility becomes
that of the Central Government.
Even when it is running ordinarily,
there is an ungualified power to give
directives as my friend underlines.
both with regard to management and
also policy. “That is. in the ordinary
course, there is unqualified power;
but when there is breakdown, this
responsibility shifts squarely and com-
pletely to the Central Government.
That is the point urged. It is not the
primary responsibility any more
either of the Corporation or of the
DESU. As soon as there was break-
down, then, the Government should
have immediately assumed all res-
ponsibility and all authority in the
matter. And, in this they have fail-
ed. We do not know. ...

Mr, Speaker: It the Central Gov-
ernment concedes that it had that res-
ponsibility so far as the Delhi Ade.
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ministration was concerned, is there
anything that we could discuss here?

Shri Frank Anthony: The point is
this. We want some information.
You concede your responsibility and
you are completely supine in the face
of this grave question. The question
is whether it warrants some kind of
a criticism of the Government. Since
there was this power break-down,
what has the Central Government
done specifically to ensure that what-
ever power we have does not break
down, to ensure that whatever
power is  there, is reinforced.
We want {o know what steps have
been taken.

Mr. Speaker: That is all right. It
was indicated, therefore, that the
Home Minister would make that state-
ment as lo what positive steps have
been taken. 1 am just referring to
the adjournmenf motion. If the res-
ponsibility is conceded, is there any-
thing that we can discuss in the ad-
journment motion?

Shri Frank Anthony: The point
would be: how they have discharged
that responsibility; merely saying that
they are responsible for something,
does not do any good.

Mr. Speaker: That is nol the ques-
tion. The question boils down to this.
Failure of responsibility is in respect
ot supply and distribution of electri-
city in Delhi. That is all right. What
was the discussion that took place
yesterday? It was: breakdown of
supply of electricity. If the same
discussion had taken place yesterday.
the rule provides, Rule 56, that there
cannot be an adjournment motion
in the same session,

Shri H. N, Mukerjee (Calcutta Cen-
tral): In that discussion on behalf of
the Government, responsibility was
repudiated; after a hell of a lot of
trouble, responsibility has been own-
ed by Government. Now, a new
situation has arisen. We want a dis-
eussion by way of an adjournment
motion because the House will not be
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satisfied merely with a statement
from the Home Minister of what he
has done at the 12th hour or even
later. But we want to censure the
Government for the negligence dis-
played in the whole proceeding. The
whole proceeding has been such, on
Government own admission, that
things have been done which ought to
be censured by the country and by
the Parliament.

Shri Hem Barua: May I point out
that the rule says that the subject-
matter cannot be anticipated when
there is a discussion proposed on that.

Mr. Speaker: That is different; that
related to the hon, Member's motion
at that time; so he remembers that.
But the rule says that the motion
shall not revive discussion on a matler
which has beep discussed in the same
session,

Shri Hem Barua: But where a new
situation has arisen. ... (Interruptions),

Mr. Speaker: I may be allowed to
say a few words. So far as the Mem-
bers and the discussion are concerned,
the hon. Members knew what they
wanted to say. They wanted to cen-
sure the Government and discuss the
subject. They knew what they want-
ed to do. They have done it; they
have discussed the subject. If Shri
Anthony recollects what he has said
he will see that he and the other hon
Members who spoke were pinning
that responsibility on the Central
Government and every word and
every adjective that could be used
were used. Shri Bagri had wused
them; Shri Anthony used them,
sordid and other words. So, they had
done at that time. Then, the hon.
Members had not the idea that the
Government would not give a com-
plete answer because the reply came
later; they did not know that they
would disown responsibility. There-
fore, so far as the discussion is
concerned, the discussion that has al-
ready taken place if the hon. Minis-
ter's reply was not complete or
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adequate, that is a different thing al-
together. 1 the Minister had not
disowned responsibility but given a
sufficient and complete answer, then
{oo the Members cannot give an ad-
journment motion, because they have
said all they wanted to say earlier,
before the reply was given. So, so
far as I can make out, because the
.discussion had taken place and hon.
Members had taken part in it, there
.cannot be an adjournment motion on
that subject.

Shri H. N. Mukerjee: You are a good
lawyer and on this occasion you may
1ry to change the rule to a certain
extent because of the new situation...
(Interruptions).

Mr, Speaker: 1 could not do it
.deliberately. But 1 can assure him
that if I am mistaken and if some-
body else can tell me that this rule
means something different, T would
welcome it. 1 do not presume that 1
know everything.

Shri H. N. Mukerjee: You are giv-
ing a rather logomachic interprela-
tion: 1 would rather like you to give
a creative interpretation in wview of
what Parliament and the country
desire on this subject.

Mr. Speaker: Everyone has not got
creative imagination as some hon,
Members have. ... (Interruptions).

Shi S. M. Banerjee: Sir, my ad-
journment read like this.

Mr. Speaker: 1 will take that wup
separately and deal with it later.
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Shri Frank Anthony: The short
point is, i? we have to be techni-
cally.....

AUGUST 10, 1962

for Adjournment 1296

Mr, Speaker: The short point is that
the Minister should make a statement.
There is the consciousness that the
Central Government is respansible so
far as the imperfect supply or failure
is concerned.

Shri Frank Amthony: Ngq, Sir. The
only point would be this: failure of
the Central Government to exercise
authority over the Union Territory.
Even if you are pleased to say that
that you will net allow a discussion
with regard to these facts, the House
would at least be entitled to say this,
from the position that the Minister
himself has taken and admitted, that
they have failed to exercise any
authority.  According to one view,
they could not exercise that autho-
rity. So that, at least allow us to
have this adjournment motion.

Mr. Speaker: I think in this way we
do not come to any conclugion. My
difficulty is this. It was a discussion
of short duration yesterday. There
was no regular motion that could be
put; it can only be argued and talked
out; there cannot be any other record
than the one that has happened. [f
the hon. Members have a desire to
put in any concrete motion, they
might do it. ... (Interruptions).

Shri Nambiar (Tiruchirapalli): May
1 submit that when we discussed the
subject yesterday, prior to that there
was a failure. That subject has zZone
out. It has again come up because
the failure continues; it is repeated.
Therefore, the failure is being brought
subsequently for discussion.... (Inter-
ruptions).

Mr. Speaker: He contradicts him-
self. If it continues, there cannot be
any adjournment motion.

Shri Hem Barua: Sir, I think an ad-
journment motion by its very nature
involves an amount of censure. What
was discussed yesterday was the
failure of power in Delhi. Today the
adjournment motion specifically says
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that it wants to discuss it because it
involves a certain amount of censure
on the Government or for the Minis-
ter concerned.

Dr. L. M. Singhvi (Jodhpur): Sir,
the motion today is not in respect of
power failure as such but it is in res-
pect of failure of the Central Govern-
ment to exercise jurisdiction with
which it is armed to the extent to
which it was required. This adjourn-
ment motion actually arises when the
discussion ended yesterday when the
hon. Minister claimed that he was not
responsible or accountable for that
So that the adjournment motion
actually arises as a result of the
statement of the Irrigation Minister.
It begins where the discussion ended
vesterday. Therefore, I submit that
the rule that has been sought to be
applied here ostensibly would not
apply to this situation. (Interrup-
tions).

Mr. Speaker: Order, order. 1 have
heard enough and this should be the
end of this discussion. I give my
decision. The failure of the Gowvern-
ment in respect of the distribution of
electricity was the subject of discus-
sien yesterday, it was amply discussed
then. Members had given their
views and criticised the Ministry and
the Government and said everything
they wanted to say. It was only sub-
sequently, only at the end that the
Minisier had to give his reply. The
discussion was of a short duration,
under Rule 193. There cannot be any
regular motion; there can be no vot-
ing on it. Therefore, that has ended.

Now, it is said that this has arisen
out of that discussion; because the
rule bars that, when the subject is
the same, namely, the failure of elec-
tricity. Therefore, today, there can-
not be any Adjournment Motion. So
far as that is concerned, namely, that
the Minister was under the impres-
sion that the Central Government had
no responsibility, the Government has
owed that responsibility to a restrict-
ed extent, I feel that because the
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Minister made that statement under
the impression that he had not that
responsibility, I would expect—and I
am told—that the hon. Home Minis-
ter would make a statement on that.

Shri Priya Gupta (Katihar): I wish
to make a small submission.

Mr. Speaker: So far as this is con-
cerned, this is concluded.

Shri Priya Gupta: 1 am making a
submission.

Mr. Speaker: Who will conclude it,
if he wishes to make a submission
and I have said that it is concluded?

Shri Priya Gupta: I would just add
to your meaning or interpretation of
the matter,

Mr. Speaker: Nothing would end
then. Shri Priya Gupta should ap-
preciate that 1 have said that this is
the end of the matter. 1 heard hon.
Members and after that I said so.

Shri Priya Gupta: A small submis-
sion may be allowed.

Mr. Speaker: If that is in connec-
tion with what 1 have said, I would
not allow. If it is a different thing I
will come to it after I hear the hon,
Minister.

Shri Priya Gupta: If you hear me
now, you may not have the need to
give a decision. That is my impres-
sion.

Mr, Speaker: Then I think I am glad
that before that, I have given my
decision.

Shri Jawaharlal Nehru: May 1 say
a few words before the hon, Home
Minister makes his statement? 1 am
giving really a factual information on
this subject and I am not dealing with
the Constitution or the law, I am
sorry the Minister of Irrigation and
Power has not been able to come here
because he did not know that this is
taking place; he went to Chandigarh
last night or this morning and he
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could not suddenly be transported
here; otherwise he would obviously
be here. But very soon after this
failure took place, he wrote to me
that he wanted immediately to ap-
point a committee to enquire into it.
I replied to him that certainly he
should do so and take urgent steps in
the matter. He had even mentioned
certain names, etc. The very next day
he wrote to me that when he was at
the point of appointing a committee
the Punjab Government came in the
way and said that they had no ob-
jection to the appointment of a com-
mittee but they objected to his ap-
pointing it because he would then
come in the way of their authority.
And so he said “I have agreed to it,
the appointment of a committee by
them, making one or two changes in
it; otherwise, the same names were

there.”

So, the impression in his mind was
that because this was confirmed,....
he could not take action; the Punjab
Government came in the way. It is
not a lega] point that I am saying.
Normally, ever since the late G. B.
Pant was the Home Minister, he had
rightly told him that it was up to him
to answer questions but the rest of
the matters would be dealt with by
the Home Minister—matters in regard
to Delhi. So, his impression  was
created in his mind. It is not a legal
or contitutional thing.

Apart from that, the question of
exerccising any authority arises only
when ones advice is not  accepted.
Then directions can be sent. What 1
mean to say is, all the time he was
much exercised about this failure
naturally and he was consulting
various people, various authorities, and
as the Home Minister will presently
say, 1 suppose, various steps were
being takorn.

I merely wished to state before the
House how the impression arose in his
wmind, because—it is both—of the late
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Home Minister's written directions to
him and very lately when he tried to
take action the Punjab Government
came in the way and said they would
take action and he had no authority
in which they were concerned.

Dr. M. 8. Aney (Nagpur): May I
say a few wordg before the hon, Home
Minister makes his statement? From
what I heard from the hon. Prime
Minister, it comes to this. On behalf
of the Central Government a Com-
mitte was going to be appointed. The
right of the Central Government to
appoint the committee, that authority.
was challenged by the Punjab Gov-
ernment. That is the meaning of that
action. To that challenge, the
Central Government submitted. The
resull is failure on the part of the
Central Government to do its own
duty. That is what it comes to.

The Minister of Iome Affairs
(Shri Lal Bahadur Shastri): Sir, ] am
extremely sorry that there has been
some confusion over this important
matter, which is exercising the minds
of all of us. The responsibility is joint
and nmone of us would like to shirk
this  responsibility. 1 might inform
the House that my colleague, the
Minister of Irrigation and Power, as
soon as this situation arose, took up
the matter with the engineers of the
Delhi Electric Supply Undertaking as
well as with others, and he had con-
tinued diseussions with them, In fact,
he was very particular that the situa-
tion should improve and emergent
steps should be taken.

He was told by the engineers that
the damage is such that it could not
be tackled very soon and the
repairs to the transformers, ete.
will take some time. In the
circumstances, he felt that, because
the situation was so bad, naturally the
people were suffering and industrial
production alsp was suffering, an en-
quiry should be held into the matter.
As the hon. Prime Minister has just
now stated, he proposed g committee
Zor enquiry. It is difficult for me at
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this juncture to say as to whose res-
ponsibility it is and where the res-
ponsibility for this great error or mis-
take should be fixed. It would certain
ly be for the technical commiite to
find out. In fact, no committec of
laymen can clearly decide as to where
the fault lies. It will have to be con-
sidered by experts. May be one or
two others may also be there, but it
will have to be gone into by expert
engineers. So, we will have to wait
and when the responsibility is fixed,
the matter is so serious that we will
have to take necessary action against
anyone, whether he is a big officer or
smal] officer; we wil] have to take
some definite and positive action.

As my colleague, the Minister for
Irrigation ang Power, is not here, 1
thought that the House may be
anxious to know what has been done
so far in this connection and I sent
for the officers of the Irrigation and
Power Ministry and had a discussion
with them just now. If you will
permit me Sir, I might tell the House
the various steps taken before and
specially this morning, in a joint con-
frence of the concerned electrical
engineers and the Secretary and other
officers of the Irrigation and Power
Ministry. I can assure the House that
every effort avill be made to restore
the normal condition ang give relief
to the people in their present suffer-
ing. We will keep the House posted
with the improvements made and
further steps that are taken. The
House will meet again on Monday
and I am sure a statement will be
made then.

In order to review the position in
respect of power supply in  Delhi,
Shri M. R. Sachdev Secretary, Minls-
try of Irrigation and Power, visited the
Rohtak Road sub-station of the Punjab
State Electricity Board on the morn-
ing of 8th August, 1962. In the pre-
sence of the Chairman, Punjab State
Electricity Board, the Commissioner,
Municipal Corporation, the General
Manager, Delhi Elecftic Supply Under-
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taking and other technical officers, he
went into the progress of the various
measures being taken by the Punjab
State Electricity Board for meeting
the power supply situation and res-
toration of normal supply conditions
in Delhi, Shri Sachdev emphasised
the need for the punjab State Ele-
ctricity Board and the Delhi Electric
Supply Undertaking taking all pos-
sible steps immediately to meet the
emergency that had arisen, He offer-
ed to make available to the Board all
such technical and other help that it
needed to accomplish this. The
Chairman of the Punjab State Ele-
ctricity Board stated that the work on
the installation of the 100 MVA trans-
formers, repairing the 38 MVA
damaged transformer and the pro-
vision of an alternative arrangement
for erecting the 10 MVA transformer
brought from Nangal was going on
round the clock under the supervision
of senior engineers. The position re-
garding this work was as follows.

For giving additional bulk supply
to Delhi, it was necesary to convert
the voltage of the Nangal-Delhi trans-
mission line from 132 KV to 220 KV.
In this connection, installation of two
transformers of 100 MVA each was in
progress. After the failure of  the
38 MVA transformer on 26th July
1962, the Punjab State  Electricity
Board were making concerted efforts
to expedile the completion of (he ins-
tallation work. The Board hoped to
commission one of these transformers
by 31st August, 1962. At the instance
of Shri Sachdev, the Chairman of the
Board agreed that it would be possible
by taking simultaneous action at all
stages to complete the job by the
20th, but askeq that 25th might be
fixed as the target date for the
purpose.

As regards the 38 MVA transfor-
mer, the Board was arranging to re-
pair the transformer which had
failed. The damaged limb had been
repaired and the components assem-
bled.
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The 10 MVA transformer arrived
at the sub-station from Nangal on the
evening of the Tth August. It was
being re--assembled. Its oil would
have to be dried up before erection.
The Chairman, Punjab State Electri-
city Board agreed to make every
effort to commission the transformer
by the 15th instant.

Shri Sachdev thereafter discussed
the steps being taken by the Delhi
Electric Supply Undertaking to meet
the emergency. He was told by the
Corporation authorities that a 300 KW
generator which had been taken out
for overhaul had been recommissioned
after repairs on the 3rd August
Another 1500 KW old plant at Chan-
drawal station had also been over-
hauled ang pressed into service on the
2nd, but this had not been giving satis-
factory service. Another 1000 KW
diesel plant which was out for re-
pairs had also been commissinned
One additional 5000 KW plant was ex-
pected to be put into service after
overhaul by the 9th August,

On the afternoon of 9th August, the
Secretary of the Ministry of Irrigation
and Power was informed by the
Genera] Manager of the Delhi Ele-
ctric Supply Undertaking that the
water leve] of the Yamuna river had
fallen suddenly below the normal with
the result that the cooling arrange-
ments at the ‘A’ power station had been
adversely affected leading to stoppage
of some turbines and reduction of
about 11,000 KW generating capacity.
Shri Sachdev immediately got into
touch with the U, P, Government and
arranged for the raising of the level
at Okhla to 859.5 in order to ease the
situation at the thermal power station.
At his request, the U, P. Government
further raised it to 659.7 and this level
is since then being maintained.

Shri Sachdev, accompanied by his
technical experts of the Central
Water and Power Commission, discus-
sed this morning at the power house,
the steps that were required in order

AUGUST 10, 1962

for Adjournment 1304

to restore the conditions to normal.
In consultation with them, the follow-
ing action was taken.

20,000 cusecs of water were released
from Tajewala to help ease the situa-
tion regarding water supply at the
thermal power station. 150 cusecs
of water released wvia the Munik
escape at Bhawana, A committec
consisting of the Chief Engincer,
Centra] PW.D, and the Member of
the Ceniral Water and Power Com-
mission and the Municipal Engineer
wgs appointed to take all possible
steps in order to divert further sup-
plies to the power house from the
main river. It was  cxplained 1to
them that all the essential expenditure
could be incurred by them in antici-
pation of fomal sanction. Une 5,000
KW. unit was expected tn be com-
missioned in an  hour's time Th's
has since been commissioned and the
Electricity Supply Commiltee autho-
rities promised to report the difficul-
ties, if any, in the 3,000 KW unit so
that immediate steps could be taken
to rectify this unit and bring it into
commission. The 5,000 KW plant
which was to be re-commissioned on
the 9th August has also since been
commissioned in view of the improve-
ment in the water supply position.

Before I conclude, I might inform
the House that a Committee of Techni-
cal Experts of the Central Water
and Power Commission will assit th~
Delhi Electric Supply Undertaking in
checking up the generating capacities
of their diesel units with a view to
improving the supply from them. The
Ministry of Irrigation and Power
promised the DESU al] assistance in
the matter of locating or import of
spare parts needed, if any, for repair-
ing ‘the diesel sets. These are the
various steps taken till today morning.

Shri Nath Pai: May 1 ask a very
small question because now he has
read out the various measures it be-
comes very pertinent? May I know at
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what stage did the Home Ministry or
the Home Minister, as the final
authority for ensuring the continuance
of normal life in the country, try to
get in touch either with the Punjab
Government or the Delhi Electric
Supply Corporation and whether any
effort was made to try to procure a
transformer from any other place,
having come to the conclusion that it
cannot be repaired immediately?

Shri Lal Bahadur Shastri: 1 am
told it was tried to procure it from
various places. So far as I am con-
cerned, ag svo, as I got to know of it
that one or two transformers were im-
mediatcly needed, I got in touch with
the Chief Minister of Punjab. He was
not available. Then I contacted the
Governor and the Gavernor telephoned
to me—in fact, he sent a telegram also
in the evening—that the transformer
will be released by tomorrow, but it
may take two or three days to reach
Delhi.

Mr. Speaker: Then I will take up
the adjournment motion of Shri
Yashpal Singh, as it was the earliest
one which 1 have received. Therefore,
I will allow him to ask for the leave
of the House to move his adjournment
motion.
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Shri Frank Anthony. The motion
should be read out to the House. What

is the motion?

Shi Nath Pai: May I request you lo
kindly read it out so that we know

whay it is?
Mr. Speaker: “Another plant of

Delhi power goc: sui of order and
negligence of the Government to check

the same.”
There are three other similar
motions.
st g feg o owTr Y ST w9
wma A frar 2, s st 7z afF3

Mr. Speaker: “Reported worsening
of power and water crisis in Delhi and
subsequently shirking of responsibility
by the Central Government™.

“Immediate need to discuss the
alarming news about another power
plant going out of order in Delhi
affecting power and water supply.”

Y qraz qrfgaa A9 fag 97 &
T &, 7 aud A2 7 /3 g 9w
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Leave iz not granted . . .
tions). I am helpless.

(Interrup.-

Shri Priya Gupta: One hon. Mem-
ber was left out in counting.

Shri S. M. Banerjee: Sir, I rise on a
point of order. It wag announced in
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the House that the legal inlerpretation
or the constitutional side will be de-
fined by the hon. Law Minister. 1
know that we were more than 50
Members who were in favour of this
motion, but many hon. Members do
not know that a vote will be taken at
this hour. Therefore I request that
the bell should be rung so that hon.
Members may know that a vote is
being taken.

Mr. Speaker: Is that a ground on
which I should postpone it? He had
been pressing for it again and again
and was interrupting me while I
was taking up the other motion, saying
that his motion must be taken up. Now
when 1 took that up, he says that he
must be given an opportunity to
collect other hon. Members.

As leave tp move the adjournment
motion is not granted, we proceed with
the other item.

Shri Nath Pai: Sir, we are not ques-
tioning your counting, but I am afraid,
some hon. Members were not tall
-enough to catch your eye. So, may we
request you to have a second count?

Mr. Speaker: I have counted them
-one after anothe ..ij now, 1  think,
I should be trusted in that. Every
time I was rather asking them one by
-one to sit down after I had counted
them. So, I am not going to do it
now . . . (Interruption).

= fag na@ ;¥ ow ToE A W
OF-TF 9134 ¥ Jra<i %1 fi #¢ fas-
Ay T 4, afew @7 TOE GAr ad

(Interruption) .

Mr. Speaker: Ordver, order.

Dr. Ranen Sen (Calcutta East): May
1 ask one question? In the mean time
what happens? Do the people con-
tinue to sulfer like this? What js the
position now? As a Member of this
House, T am asking this question.

pulsory Life Insurance

Mr, Speaker: Hon. Members have
many remedies. They  shoulg seek
those remedies. It is not for me to
answer that question.

Dr. Ranen Sen: You are the custo-
dian and  guardian of the House.
Therefore we want an answer from
you.

Mr. Speaker: Whatever is to be re-
gulated here I have to do. Other
remedies are known to hon. Members
also.

16.53 hrs.

RESOLUTION RE: COMPULSORY
LIFE INSURANCE—contd.

Mr. Speaker: The House shall now
resume discussién on the Resoltuicn
regarding compulsory  life insurance
moved by Shri D. C. Sharma.

..Shri B. K. Das may continue his
speech.

Shri B. K. Das (Contai): Sir, 1 was
submitting that life insurance, as it
is today, is confined only to a small
number of people. As we find from
the figures, in 1960 the number of
policies issued was 12 33,638. In a vast
country like ours this number is very
meagre. Then, as it is today, it has
noy spread to the countryside.

The _work of effecting insurance
pulicies or of having people insured
¢ nends largely on the fielg staff that
i= appointed by the Life Insurance
C..rporation. That field staff or the
ag-nts who approach people for in-
surance generally like to approach
pecople who can insure for large sums
of money because it is to their ad-
vaniage. Because of the difficulties of
transport going to people who havz
only small incomes is not paying to
them. So long as insurance remains
like this, so long as it is done on a
voluntary basis, it will be very difficult
to confer the benefit of insurance on
our people at large. Because, there is
no other way—unless some kind of
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compulsion ig introduced, insurance
cannot be taken far into the country
amongst the people who want in-
surance very badly. People who have
only a small income do require in-
surance. Unless there is some kind of
compulsion, we cannot confer the bene-
fit of insurance on them. There are
several ways of saving. But, the risk
of life is not covered by any kind of
saving that is made in this country or
in any other country. It has been
pointed out already that if there is
sudden death, there is such a catas-
trophe, it is insurance and insurance
only that can come to the rescue of
the helpless families. Instances have
been cited how helpless people, poor

people are hclped when their  only
earning member in the family  dies
suddenly or an accident happens to

the carning member. Therefore, it is
very necessary that insurance should
be taken up on a compulsory basis at
least for a limited numoer of persons.

In the Resolution, it has been said
that all the earning people in this
country should be compulsorily in-
sured. I do not think that is a feasi-
ble proposition. But, it is quite feasi-
ble that insurance can be introduced
on a compulsory basis amongst a limit-
ed number of a people or pecple who
have a certain income. Take the ques-
tion of teachers. We have a large
number of teachers, who have a very
small income; primary school teachers,

secondary school teachers, college
teachers, ete. Some tcachers, no
doubt, have got insurance. They have

got other forms of saving. But, if we
want to confer the benefit of risk of
life on them, it is very neccssary that
they should be insured compulsorily.
A teacher who has a monthly incomc
of Rs. 100 can save Rs. 2 if it is com-
pulsion. He cannot save Rs. 2 if it is
left to himn—to his own choice, because
a man having this much of income is
encumbered in many ways. It often
happens, in spite of his best desire and
endeavour, he cannot save even 8
annas. If it comes to a matter of com-
pulsion, as we do in the case of provi-
dent fund, some amount is saved from
his salary. In that way, if he be com-
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pulsorily insured, if the employing au-
thorities set a part some amount, say
a few annas, or Rs. 2 from his salary,
that benefit will accrue to him in his
old age, in any accident or in the case
of sudden death. Therefore, I have
tried to say in my amendment that a
committee be appointed to examine
whether evén for a section of our
people, insurance can be introduced
compulsorily.

Mr. Speaker; I might just enquire
the desire of the House whether they
would sit longer and make up the de
ficiency for non-official business or we
may take it up on some other day.

Some Hon. Members: No.
(Tiruchirapalli): 1

These Resolu-
will

Shri Nambiar
have got a submission.

tions, if not taken up today,
lapse. Therc is this danger. We are
prepared to sit.

Mr. Speaker: All right, I have no

objection. Now, Shri B. K. Das may

continue,
17 hrs.
[Mgr. DEPUTY-SFEAKER in the Chair]

Shri B, K. Das: 1 was submitting
that some compulsory schemes should
be introduced, and at least the matter
should be considered seriously by ap-
pointing a committee which  would
find out the ways and means of giving
effect to that scheme. The class of
people to whom compulsory insurance
may be made applicable, how it can be
done, and in consideration of their
income, how the premium can be col-
lected, and such other details may also
be worked out by that committee.

With these words, I commend my
amendment for the acceptance of the
House.

Shri Rameshwar Tantia (Sikar):
With due respect to my hon. friend
Shri D. C. Sharma, I would like to say
that I was a life insurance agent while
Shri D. C. Sharma was a college pro-
fessor. I do not quite know whether
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the resolution that he has put forward
is feasible or not. He has proposed
that every earning citizen of India
should have life insurance. I do not
know how that would be possible. It
might be saig that, for instance, there
is the provident fund to which contri-
butions are made, but the provident
fund is only for thosc people who work
in an industry: the management of the
particular industry takes some money
every year from the salary of the em-
ployee and putg it in the provident
fund. But the term ‘earning citizen'
would include even a citizen who earns
Rs. 20 or 30 or 40 a month If he has
five or six or seven people to feed in
his house, how can he go in for life
insurance? 1 do not quite know what
the resolution means by saying ‘every
earning citizen'.

I do not think that in any pari of
the world such compulsory insurance
is there, not even in Sweden or the
USA where the income is very high;
I do not think that there is such a
compulsory !nsurance anywhere.

I might also narrate another ox-
perience which I have had. Some
insurance agent goes to p poor fellow
or to a person who belongs to  the
lower middle class, and offers him
some temptation, and the person takes
up a life insurance policy for Rs. 1000
or Rs. 2000. After twy years or three
years, when there is some trouble in
the house, whether by way of sickness
or something else the policy is allow-
ed to lapse, and whatever smali pre-
mia he has paid tor two or three years
are also gone.

Shri B. K. Das: They can take a loan
after two years.

Shri Rameshwar Tantia: [t is true
that that person can take loan after
two or three years, but when he takes
the loan, the interest rate is so much
that in the end, he would not get any-
thing at all. So, the main purpose will
not be fulfilled. Therefore, I dc not
know how this resolution js feasible.
The average income in [nuia is as low
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as Rs. 30 or Rs. 40 per month, in the
villages or even in some of the small
towns. If we take an average lamily,
it may consist of five members. With
one earning member earning about
Rs. 40 a month, and five members to
feed, how can that person think of life
insurance? It is more or less a luxury
for him. Hc has got tuv count every
naya palsa increase in the price of
maiches or foodgrains ana so on. So,
I do not know how my hon, {riend
Shri D. C. Sharma nas brought for-
ward this resolution, and uow he ex-
pects persons wilh such 'ow incomes
to take up life insurance policies. To
my mind, this resolution appears to
be something which is not feasible.

Even assuming that these  people
are insured in ninety per cent, of the
cases, the policies will either lapsc or
they would take a loan wnich would
b about 50 per cent. of the  premia
paid so far, and after paymg the high
rate of interest, namcly T per cent,
whicli the LIC is charging, at the end
they will have no savirz left. and
whatever they cou'd have spent  on
better living would aisg have gone to
the LIC.

One hon. Member was suggesting
that Government should pay the pre-
mium for thi; insurance. If Govern-
ment are prepared to do that, I agree.
By all means, let the poor and ordi-
nary people have the benefit of that

There was one amendment which
was suggesting that a person whose
income is above Rs. 100 and below
Rs. 400 could have life insurance poli-
cies, There also 1 do not agree
Rs. 100 now is worth only what
Rs. 20 was worth ten or fifteen vears
ago. So, that amendment is also not
practicable.

I think it is enough that we have
debated thig matter. We should not
proceed with this further as this is
not a practicable proposition.
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17.06 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Deputy-Speaker, Sir, after I made
an announcement about the business
‘of the next week I was approached by
some Members of the Opposition to
postpone consideration of the Motion
regarding constitution of a Commit-
tee on Public Undertakings to some
time after the 24th of August and to
include in its place a discussion on
Railway Accidents. This proposal has
been accepted by me ang therefore I
want to inform the House that the
House will discuss Railway Accidents
nn a Motion to be moved by the Min-
ister of Railways on August 16, 1962.
The Motion about constitution of the
Committee on Public Undertakings
will come up on Monday, August 27,
1962. The rest of the programme an-
nounced bv me for the week remains
the same excent for certain adjust-
ments about the order announced, The
new order will be—

1. Discussion on the  situation
along the India-China border,
particularly in the Ladakh
region, on a motion to be
moved by the Prime Minister.

2. Discussion opn the Eleventh Re-
port of the UUnion Public Ser-
vice Commission for the
period 1st April, 1960 {o 3lst
March, 1961, together with
the Governmenil's Memoran-
dum thereon, on a motion to
be moved by the Minister of
State in the Ministry of Home
Affairs.

3. Discussion on Railway Acci-
dents on a motion 1o be mov-
ed by the Railway Minister.

4. Discussion and voting on

Supplementary Demands for
Grants (Railways) for
1962-63.

Supplementary Demands " for
Grants (General) for
1862-83.
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5. Consideration ang passing of
the Land Acquisition

(Amendment) Bill, 1962,

G. Discussion on the Report of the
Commissioner for Linguistic
Minorities for the period 1st
August, 1958 to 31st July,
1959, on a motion to be mov-
ed by Shri Diwan Chand
Sharma and others, at 300
P.M. on Thursday, the 16th
August.

7. Discussion on the Report of the
National Industrial Develop-
ment  Corporation  Private
Limited for the period ended
31st December, 1958, on a
motion {o be moved by Shri
Shreg Narayan Das and
others, at 3.00 P.M. on Satur-
day, the 18th August.

17.08 hrs.

RESOLUTION RE: COMPULSORY
LIFE INSURANCE-—contd.

Shri S. M. Banerjee (Kanpur): 1
fully appreciate the sentiments ex-
pressed by the Mover of the Resolu-
tion, Shri D. C. Sharma. He probably
thouzht that he would be able to
mobilise public opinion or focus public
attention on the growing poverty of
this ecountry and lack of capacity of
the people to gave anything. While I
support the spirit of the Resolution, .
any compulsion on behalf of Govern-
ment in thig regard may not be liked
by the pecnle. It will not only be not
liked. but it may ot be practicable.

I woula invite attention to the fact
that previously we have had the postal
msurance which was very popql.ar.
People could contribute their premium
from the provident fund. We demn§~
ed that wherever the workers were 1n
more numbers, in the industrial cities.
at least. they should be permitte_-d to
pay their premium from the provident
fund. This hag not yet been allow-
ed. I would request the hon. Minister
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to kindly consider whether this com-
pulsory gaving in the form of insur-
ance could be made properly if the
workers are permitted to pay their
premium from the provident fund,
which is an asset deposited with Gov-
ernment. This scheme, if accepted,
will help many persons to insure
themselves. So, I would further re-
quest the hon. Minister to kindly con-
sider whether a scheme can be intro-
duced in this country as a measure
of social reform or social uplift.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat).
Does he want the introduction of
the postal life insurance scheme?

Shri S. M. Banerjee: I said if it was
there, people could pay from their
provident fund.

Shri Nambiar (Tiruchirapalli): This
was allowed in the railways also, but
was subsequently withdrawn. Such
permission can be given so that the
workerg can contribute to the provi-
dent fund. and the money from the
provident fund can be used for this.

Shri S. M. Banerjee: 1 plead {for
this, because, otherwise what hap-
pens? Supposing I am an ordinary
worker, I have every intention of
saving money for my family members,
and I insure myself for Rs. 2,000 or
Rs. 5,000, whatever the sum. But what
happens? I am unable to save any-
thing and pay the premium, with the
result that after one or two years it
lapses.

Shri B. R. Bhagat: What has it to
do with compulsory insurance? This
is a new subject,

Shri §. M. Banerjee: There is no
relation. I am actually speaking on
the spirit of the resolution. I can
correctly read the ming of Shri D. C.
Sharma. There cannot be any com-
pulsory insurance unless the State
decides that there should be free in-
surance, that they pay the premium,
but that is not practicable, because in
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the First Plan we faced food shortage,
in the Second Plan water shortage, in
the Third Plan power ghortage, and
in the Fourth Plan there may be even
a shortage of air. So, I would only
say that the spirit of the resolution is
very much appreciated, and unless the
Government is prepared to have free
insurance without any premium, the
resolution I am afraid in spite of all
the good intentions of Shri Sharma
and all the blessings from us may not
be gccepted by the House, because it
is not practicable.

Shri B. R. Bhagat: At the very out-
set I must clarify the point raised by
the hon. Member who gpoke last about
the fact of premium being paid out
of the provident fund of the em-
ployees.
the hon. Member, but as the hon.
Member would appreciate, the Em-
plovees Insurance Scheme or the Em-
ployees Provident Fund is the concern
of the Labour Ministry. I think he
should raise this question on another
occasion with the Labour Minister
when it can be fully considered. Cer-
tainly the same principles are there
and arrangements should be made,
that is my personal view, so that em-
ployees may have the benefit of pay-
ing premium out of their provident
fund, but I will not commit the
Labour Minister on that, and therefore
I would request the hon. Member to
raise it with him.

Shri S. M. Banerjee: But we have
our sympathy.

Shri B. R. Bhagat: Sympathy, yes.
Personal gympathy is there.

So far ag the subject matter and the
spirit of the resolution is concerned,
as some of the hon. Members includ-
ing the hon. Member who gpoke last
said, the resolution would not be
acceptable to the House in the present
form. I would say that the hon. Mover
of the Resolution hag very good in-
tentions. and the House is in sympathy
with his aspirations, but the economic

I am quite in gympathy with
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situation and other factors obtaining
in the country today are such that
we cannot resort to a scheme like this.

I will go into the practical difficul-
" ties of it later on, but I will first deal
with the desirability, and the question
of priority involved in having such a
compulsory insurance in this country
in any form. Some of the amend-
ments deal with the question whether
it should be for the entire earning
population or a section of the citizens.
whether it should be applicable onlv
to persons with an income below
Rs. 500 etc. But it comes to the same
thing that we have to introduce com-
pulsory insurance for a very large
number of citizens. The incomes of
these persons have been described by
some of the speakers as very low; thev
are on a subsistence level.

I think, if I put it very bluntly, it is
more in the nature of a social security
scheme. In a country which has
modern aspirations—Ileave aside all
the ideological jargon and other things
—in a country which has modern as-
pirations, which has to provide for its
citizens the basic security of life, the
security against unemployment, the
security against sickness, the gecurity
against old age, the security against
accidents, why think of security
agamnst death alone? Accidents are
far more common. Old age is com-
pulsory, even to Shri Sharma. Sick-
ness is very common, In a country
like ours, where unemployment is
large, where sickness is rampant and
where everybody becomes old—and
may be unprovided for, particularly
in a gociety where the joint family is
breaking and all the benefits of the
joint family in which the old are car-
ed for and attended to—we have to
see that these things should be pro-
vided for first and not compulsory
insurance. If you view it in this con-
text, I think public opinion ig that
these basic things, these basic needs
of the people should be provided for.
Whatever may be economic system.
it would be the trend of public opin-
ion, if you see even jome of the social-
istic countries of Europe, If a man
learns that he has been insured
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against death or if he has been insur-
ed against old age, by taking an en-
dowment policy, if he learns that out
of Rs. 50 which he earns Rs. 5 iz taken
towards that, he would not have that
satisfaction which he would have if he
knows that he is insured against unp-
employment or that he is insured
sickness.

The hon. Member Shri Chakravert!
referred to the psychological and cul-
tural needs of the people. I agree with
him that we should try to build up a
larger horizon for the people in terms
of psychological, cultural, social and
economic needs of the people.

The only point is that this is not the
way of providing compulsory social
insurance for everybody. Apart from
other difficulties, it will not be the
way towards the satisfaction of the
basic needs of the people. Therefore
as a social security scheme, I would
put it bluntly, this should come last
Other needs like unemployment in-
surance, insurance against sickness
should come first.

I would go a step further and say
that if the risk of unemployment.
sickness and old age is provided for,
people would not need any compul-
sory life insurance. I personally feel
that it would not be necessary. That
iy why in countries like Sweden or
other Scandinavian countries or in the
more advanced countries where every
neeqd is provided for, there is no need
felt for such compulsory insurance,
for, the State takes care from the
cradle to the grave. Nobody bothers
about what happens after death. In
the order of priority, there is not that
urgent need for compulsory insurance.

If we analyse the scheme as such,
in a country like ours, the scheme pre-
supposes that each citizen must be an
earning citizen. I do not know what
he means by ‘earning citizen’. A large
mass of people in our country live in
the villages; they are under employ-
ed. We cannot distinguish in a family
who is earning and who is not. Again,
they must have a regular fixed income
before this can be done. Many of
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them do not have. How are they
going to pay the premium? We may
have necessarily to gubsidise them if
we have compulsory insurance. Even
if the House accepts it the costs would
be prohibitive. It ig for the House to
determine whether we are going to
build up positively the economic
structure in the country progressively
or spend our money ang Tresources or
a part of them towards schemes such
as the compulsory insurance. It is
again a question of priority: whether
we should subsidise.

Then again there are other difficul-
tieg about definitions. How can we
define an ‘earning person'? Even if
incomes below Rs. 50 are to be
taken, there will be practical difficul-
ties. Then, what gort of policy would
it be? Would it be the gsame type of
policy given to the other categories of
people? Then there are a large num-
ber of unemployed or under-employ-
ed people.

If they are to be taken as ‘earning’,
because part of the time they may be
earning, they may not have the capa-
city to pay.

If everybody is to be insured, then
sub-standard lives have to be insured
and it is our experience that it pu‘s a
very heavy strain on the fundg of the
life insurance. I do not want to go
into actuarial matters to show how
much it would be a strain.

Shri B. K. Das: But there is already
a scheme without medical examina-
tion; people are insured up to Rs. 2,000.

Shri B. R. Bhagat: That is janta
scheme or some other scheme. The
point wag made about the janta
scheme; it is there. We are encoun-
tering difficulties and that iz why it
has not made much headway. We are
trying to popularise it but I will come
to that later on.

Suppose a man does not pay the pre-
mium. The law would have to pro-
vide gsome legal action; we will have
to take some action and force him to
pay. If it is not realised we have to
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deduct it foreibly. It would all
amount to a lot of friction and prac-
tical difficulties. From all these prac-
tical points of view, from the desirabi-
lity point of view and also from the
point of view of priority, I think the
Resolution cannot be accepted by the
House., We should put it in the pro-
per perspective.

When the Third Plan was launched
this matter of savings, insurance and
other things came up before the Na-
tional Development Council. What-
ever avenue of savings was there, such
as insurance, etc. was gone into. A
Committee was appointed ang it said
that we must enlarge the area of in-
surance and that is what the Life In-
surance Corporation js doing,

The House would be interested to
know some figures. 1 want to give
some illuminating figures. For exam-
ple, since life insurance was nationa-
lised, the total coverage of life insur-
ance was Rs. 283 crores in 1957. The
corresponding figure; for 1961 are of
the order of Rs. 608 crores. By the
end of the third Plan we are going to
take this figure to a thousand crores
of rupees. In terms of policy, a crore
of policies are there. One crore of
life insurance policies are there in the
country. Well over 50 lakhs of people
are covered by life insurance. I do
not want to make comparisons, but if
you take the mneighbouring country,
Pakistan, there the number of life in-
surance policies is only 1,55,000, as
against a crore here. So, instead of
going into the negative and desultory
things which will lead us nowhere, we
must go on expanding and give more
and more insurance coverage and
reach every person. That is why,
when the incomes are rising, and par-
ticularly in areas where the insurance
habits are not there, the Life Insur-
ance Corporation is going into them.
We are going into more and more new
towns and tehsils and the well-to-do
villages. We are trying to extend the
area of activity and we are taking the
cooperation of the village panchayats,
the co-operafives and others so that
the insurance coverage is enlarged.
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1 want to remind the House of our
experience. In the matter of small
savings we are expanding our activi-
ties. But, if we try to introduce some
sort of compulsion in regard to this,
the results will not be good as was the
case in Assam. . In Madras we tried
at one time to mobilise all the Govern-
ment agencies ang i1 .o year we re-
ceived a very big amount and it was
considered to be a sort of success. But
the resuli was, the next year, it
boomeranged on us, and there was a
good deal of disincentive. So, if you
introduce compulsion in these maticrs,
the result would be the opposite.
Therefore, from all these points of
view, whether psychological or other,
from practical considerations such as
high prierity and other things, I think
such a Resolution cannot be and
should not be accepted by the House.

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, my hon. friend the hon.
Deputy Minister has argued the case
very ably. But he has been arguing
from the wrong brief. The fact of the
matter is that all the objections that
he has put forward do not have any
substance in them. There js a medical
examination. How can he forgo the
medical examination? On the one
hand, he has been arguing in favour
of the Resolution and on the other
hand he has been trying to go against
it. He has been blowing hot and cold
in the same breath. All the hurdles
which he has pointed out are no hur-
dles. It is only a case of will and
determination. It is only a case of
making up one's mind. If the Govern-
ment does not make up its mind, I
cannot force him.

He asked what would happen if the
man does not pay the premium. What
hapens when a man does not pay in-
come-tax? What happens when a man
does not pay his revenue dues? What
happens whep a man does not pay his
instalment of debt?

Shri B. R. Bhagat: Here, he does not
have the capacity to do it.
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Shri D. C. Sharma: The Govern-
ment gets all these things. When the
people pay their premium, it goes into
the pocket of the people later. But the
income-iax and other things go back
in a different way! The obstacles
which he has pointed out are not obs-
tacles in the real sense of the term.
The difficulty with my hon. friend is
that he is a person who canont launch
upon a bold, social measure of this
kind. He is afraid. Though he Iis
afraid of going into the deep waters,
he must know that it is going {o help
him and given him refreshment, to hiz
spirit, to his body and his soul. But
he is afraig of doing it. I have no
medicine with me to enable a man to
overcome the gense of fear. If there
was a deficiency of logic, I can pro-
vide it. If there was deficiency of
anything else, I can make good that
deficiency. But I cannot administer
any  psychological medicine to a
gentleman who ig afraid. I have pro-
posed something bold, a socia] mea-
sure of the boldest kind. In  other
countries, they have got compulsory
insurance, insurance for unemployed
people, for sickness, for maternity
benefits and all that kind of insurance.

Shri B. R. Bhagat: But not compul-
sory insurance,

Shri D. C. Sharma: Wge say that
ours is a welfare State. I want it to
be a welfare State and go I have pro-
posed this. But the Deputy Minister
says he cannhot do it. He says, the LIC
cannot do it. I do not know what it
means, There are 43 crores of people
in my country. Taking that on an
average a family consists of five per-
sons, there are about 8% croregs of
families in this country. My friend
says that there are only 50 lakhs of
people who are registered and there
are 1 crore of policies. So, not even
one man out of 10 households is re-
gistered. But still the Deputy Minister
is singing a song about the glorious
work that the LIC has done. He is
writing a poem about it.

I think that LIC is doing good
work. I am also responsible to a little
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extent for getting the nationalisation
done and it is doing good work. But
it is going at a snail’s pace. It is a pace
which is not fit for a country that is
trying to proceed dynamically. What
are 50 lakhs of people? If he had said
that out of 43 crores, 10 crores are
registered, I would have been happy.
But he says 50 lakhs of people aré
registered quring the 150 years of
British rule and in the postindepen-
dence period. He holds up before me
this record to make me withdraw my
resolution. But I know I will have
to withdraw it....,.

Shri Nambiar: Why?

Shri D, C. Sharma: Because your
party has let me down and everybody
else has let me down. Therefore,
while I stick to the spirit of my reso-
lution and to what I have gaid, in the
interests of this Government and of
the Deputy Finance Minister who is so
timid of heart and so cautious in his
approach to the social problem and
who thinks only in terms of hurdles,
in the interests of all that, I think this
resolution may be withdrawn. I may
withdraw the resolution, but surely
there will come a time after 5, 10 or
15 years when this thing will be done
and somebody will look up the pro-
ceedings of this Parliament and say
that there was somebody who thought
of it at a time when pobody thought
of it. I think they will also gay that
here was a Deputy Finance Minister
who made a speech against it and here
was a Member who was in favour of
it. History will justify me, but his-
tory will not justify the Deputy Fin-
ance Minister of thig country.

Mr. Deputy-Speaker: I wil] put Shri
P. R. Chakraverti's amendment to the
vote of the House. He is not here.
The question is:

That in the resolution, after “India”
insert—

“whose annual income does not
exceed Rs. 5,000 (rupees five thou-
sand only)™ (1).

The motion wag negatived.

AUGUST 10, 1962

Arrest of a Member 1324

Shri B. K. Das: [ would like to
withdraw my amendment.

Mr. Deputy-Speaker: Does not
hon. Member have the leave of the,
House to withdraw his amendment?

Some Hon. Members: Yes.

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: Does Shri
D. C. Sharma have the leave of the
House to withdraw his resclution?

Some Hon. Members: Yes.

The resolution was, by leave, with-
drawn

17.34 hrs.

RESOLUTION RE: URBAN AND
RURAL HOUSING AND SLUM
CLEARANCE SCHEMES

Shri Nambiar

beg to move:

(Tiruchirapalli): I

“This House calls upon the Gov-
ernment to set up a Commission
to enquire into the progress made
in regard to the urban and rural
housing ang slum clearance
schemes and to suggest measures
for their speedy completion.”

Mr. Deputy-Speaker: He may con-
tinue his speech on the next day.

17.35 hrs.
ARREST OF A MEMBER

Mr. Deputy-Speaker: I have to in-
form the House that I have received
the following telegram, dated the 9th
August, 1962, #rofi the Superinten-
dent of Police, Bhopal: —

“Shri Hari Vishnu Kamath,
Member, Lok Sabha, was found
defying ban inside regulated area
in front of Madhya Pradesh
Vidhan Sabha at Bhopal on 8th
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August, 1962 and therefore arrest-
ed under section 188, Indian Penal
Code.”

Shri S. M. Banerjee (Kanpur): Sir,
I protest against this. I rise on a point
of order.

Mr. Deputy-Speaker: On what? 1
am giving thig
House.

Shri S. M. Banerjee: Sir, 1 have a
submission.

Mr. Deputy-Speaker: This is only
for the information of the House.
There cannot be any point of order
on this.

Shri S. M. Banerjee: Sir, I have a
submission. The Superintendent of

1398 (Ai) LED—10.
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information to the

1884 (SAKA) of a Member 1326

Police or the District Magistrate can
always inform the House that such
angd such a Member—it may be Shri
Kamath or Shri Daji—has been arrest-
ed under such and guch a section. But
how can they say thal he has been
found defying the ban without any
trial? How can they send a telegram
like that. It ig a damaging telegram.

Mr. Deputy-Speaker: He has got
legal remedies. The House stands ad-
journed now till 11.00 AM on
Monday.

17.36 hrx.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 13, 1862|Sravanag 22, 1884
(Saka).
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CoLumns WRITTEN ANSWERS TO

ORAL ANSWE  TO QUESTIONS—contd.
QUESTIO! i 1053—87 5.Q. Subject
No.
5.Q. Subject ig8 Shortage of X-ray film
No, in the country . . 1097-98
. 199 Permanent Indus Com-

172 National Projects mission 1008-99

gn““""m“ C?""“‘"‘_' 1053—$5 200 ‘“Week Against Hunger” 1099
. . 201 Krishna-Godavari Com-

174 Karnafuli Dam . - 105559 mission Report . . 1099—11

175 Power Break-down in i
Delhi i ) 1059 202 I;wcr Bnards. . ) .f 1100

210 Power Critis in Dell-n 1060—65 203 :;Jﬂi m;:gt‘:‘y“mfn’ .° ——

176 Incentives to Agriculturists 1065—70 204 ltalian Airlin sh 1101 2

177 Rihand Proect . 1069 20§ Nature-curc centres . 1102-03

206 Rihand Power for D.V. C' 1670—73 207 Metal/Card lewny pas-

178 Divisions  in ‘Rallway ses . 1103
Organisation . 1073—77 208 D.V.C. power supply . 1103-04

179 Hooghly Pilots . - 107779 209 Suicide  committed by

180 Air  Accidents . . 1079—82 jumping into  enginc

181 French Caravelles for furnace at Cuttack . 1104-0%
LA.C. . . 1o82—H7 211 Haulnge of goodq b}

182 National Counc1l of 1105
study and Research in 212 !second Te]ephone Fac-
Community Develop- tory , i 1105
E‘T“ and  Panchayati 1087 213 Gandak Project . . 1106

aj . . . .
! 214 Bagh River Project 1106

WRITTEN ANSWERS TO

QUESTIONS . . 108R—1177 11.5.Q.

173 Narmada Valley &ut.hont\. 1088 No.

183 Late running of trains 1088 B9

8 3 t of ' . .

™4 P}’:[p:l’:lsn " .eugar ¢ 1089-g0 423 Regional fruit and Vege-

rable Research Stations 1106-07

185 Iduky Hydro Hcﬂm '

Project g 1090 424 Dr\iclnpm'ent Pof ) Iguru-
186 Supply of whest 10 culture in  Punj : ne7
Pakistan . ] 1091 425 Acrodromc near Ghm—
abad . . 1107-08
187 Rajasthan (_.nnal. . 1091-92
. . . . 426 Family Planning Ccmrﬂ
8% Shipping Corporation of in Punjab . ] 1108
i . . . 1092
India ) o " 427. Willingdon and Safdar-

1¥9 \"'C"o_“"“'*'ﬁ ' : 1092 jang Hospitals, Delhi. 1108

190 Acquisition of coastal 428 Motor Repait Training
vessels and movement Centre at Agartala . 1109
of coal. . . 1093 ! :

191 Decp-water paddy . 1093-94 429 Consum‘prmnl ofparacnpp!n 1109-10

430 Lepsory patients in Tri-

192 Extension of Tndustrial pura . ) o
Disputes Act to Rail-
ways ) 1094 431 V.M. Hospital, Agirull

(Tripura) . 1110-11

193 Defects in Hurnkud Dnrn 1094-95

432 Over-bridge at Ramnznrh

194 Agricultural Commission 109§ Raitway gem:on ; 111-12

195 Cholera in Calcutta . 1095-96 433 Mnnp]omﬂnsscn Rail-

196 Slow Unloading of coal 1090697 way line . T2

197 Subsidy for air services 434 Anrtificial Limb O:mrc-s 1112-13
through Rajasthan . 1097

435 Supply of rice to Tripurs 1113
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.SQ. Subject
No.

436 Paradip Port

437 Railway station at Callcm

438 Loan to Tripura State
Cooperative Union

439 Agricultural loans

440 Agricultural :.rnpl.ements

441 Road in Lahaul district

442 Compensatory Allow-
ance for P. & T. stafl

443 Delhi-Chandigarh Telo-
phone line 5

444 . .Acreage of Khar land in
the country N

445 Tickets missing from
Damoh Railway Sta-
tion on Central Rail-

way . . i X

446 Telegraph facilities at
Muskara . .

447 Forest Policy ,

448 Movement of coal on
Sundays and Holidays

449 TIncentives to leway
employees .

450 Supply of fertilizers

451 Power supply cut in the
States .

452  Assistant ‘iurgeonq

453 First-aid Examination
for promotion of Rail-

way employees . &
454 Death of Animals in
Delhi Zoo E
455 Breeding of Indian
horses

456 Increasing nt‘ trains hci.
ween Varanasi and Go-
rakhpur

457 Irrigation Prmrc‘ls in
Kerala .

458 Cahew C‘I.I]Il\fl[l()l'l
459 Railway over-bridge at
Bilimora station

460 Malaria Eradication
Evaluation Consull.mvc
Committee

461  Crushing of sugar-cane .
462 Kosi Project

463  Anrtificial Drying Umls
464 Hindi in Postal stamps
465 Soil conservation

466 Shortage of nurses

467 Sone bridge .
468 Minor Irrigation Projects

|Damwy Digest]

CoLumMNs

1113-14
1114-15

111
1115-16
1116-17

1117

1117-18
1118-19

1119

1119-20

1120
1120—22

1122

1122-23
1123-24

1124-25
1125

1125-26
112627

11z

1128

1128-20
1129-30

m; 1

1131-32
1132-33
1133-34
1134
1134-35
113%-36
1136
1136-37
1137

WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject
No.

469
470

47
472
473
474

475
476

477
478
479
480

481
42
483

484

485
486

487

488
489

490

491
492
493
494

495
496
497

499
500

Production of rice
Central Coconut Com-
mittee .

Review of PL 480
Agreement

Power from Ncyvr]:
Lignitc to Andhra
Pradesh

Power Project at Katwa
Bhakra power to Rn;n—
than .
Survey of Rallwny l:ncs
Import of Comotives,
coaches and wagoms .
Railway Accidents En-
quiry Committee
Railway fare  on Fateh-
pur-Churu Railway line
Soil conscrvation  in
Tripura . .
C.H.S. Scheme for
Shahadara .
Train held up by locustn
Target of shipping

Postal Headquarters for
Gram Panchayat

Bridge on National H:g!i-
way-47.
Fish industry

Joint pool of power for
Punjab, Delhi and U.P.
Bridge collapse in Mora-

dabad Division
Medical plants

Decep water fishing ar
Govind Sagar Dsm .

Railway line between
Sukinda mines and Pa-
radip Port .
Nilgiri road station
Hirakud Dam Project
Deafness

Rural clcclrmcat:nn in
Mampur .
Imphal Water Supp]y
Scheme

Quick clearing arrange-
ments of fruit in Guntur
district

Electricity in the country

Freedom from hunger .

Agricultural Rescarch Farm
at
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CoLumMNs

1138
1138-39

1139
113940
1140

114041
1141

114142
1142-43

1143
114344

1144
114445
1145

1145-46

1146
114647

114748

1148
1148-49

1149
1149
1150

1150-51
Ti81

1151-52

1152

1152-53
1153
1154-55

T15s
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.sQ. Subject CoLumMmns
No.

sor Conference of Sugar

Technologists . . 1155-56
50z Delhi-London Bus scr-

vice . . . 1156
523  Forzign exchange eamcd

by Air India 1156—58
504 Minor Irrigation . . 1158-59
505 Najafgarh Nallah in New

Delhi 5 . 115060
506 Concrete sleepers . ) 1160
507 Rural electrification in

Punjab . . 1160
508 Family Planning Centres

in Hoshiparpur ., . 1160-61
sco  Allopathic and Indigenous

Doctors 1161
510 International Cmp:ratwc

Bank 1161
st C.H.S. Schcmc in Delh:. 1162
§12 Telephone Boards in

Madras . 1162
§13 Claims Offices on North-

ern  Railway | " 116263
s14 Medium Irrigation Pro-

jects in Mysore | 5 116364
515 Shifting of loco shed from

Meemuch to Chittore 1164
516 Telephone connections 116465
517 Amount due to P, &T. 1165
418 Crops affected by drought 116566
s19 DT.U. . . . 1166
520 Shortage of wagons in

Pathankot . 116667

521 Enqui into Poona
ore derailment 1167-68

523 Donkey purchased for

Rs. 60,000 . . . 1168-69
524 Conference of  sugar
. technologists . . 1169
525 Kosi embankments .  1169-70
526 Treatment of leprosy . 7o

527 Paymnent of overtime
allowances in Post

Offices 1170-71
528 Urban Water supply and

drainage in M. P. . 1171
520 Railway accident on

Northern Railway 117172
530 Medicine for Leucoderma 1173
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.sQ. Subject CoLumns
No.,
Ay
532 Telepgraph .Incentive
Money Scheme . 5 1172~73
533 BOmba,v Sydne‘y ]et Ser-
vice | 1173
534 Amendment to Indian
Aircraft Rules . 117374
535 Rajasthan canal . 1174
536 Lung Cancer . 1174-75
537 Directorate of Plant Pro-
tection . . = 1175-76
538 National Highways 1176-77

CALLING ATTENTION TO
MATTER OF URGENT

PUBLIC IMPORTANCE  1191—g6

Shri Bagri called the arten-
tion of the Minister of
Health to the acute shortage
of drinking water in Rama-

ishna Puram, New Dth.l

On_behalf of the Miniate'r of
Health, the Minister of Par-
liamentary Affairs - (Shri
Satya Narayan Sinha) mada
a statement in regard there-
to. . . .

PB:FER.S LAID ON THE
ABLE

(1) A copy of the Indian Tele-
graph (Seventh Amendment)
Rules, 1962 published in
Notification o. G.S.R.
944 dated the 14th July,
1962, under sub-section (5)
of section 7 of the Indian
Telegraph Act, 1885 "

(2) The following statements
showing the action taken
by the Government on va-
rious’ mssUrafces, Promises
and undertakings given by
Ministers during the various
sessions shown against each:—

Statement No. I

1196—97

(1) Supplementary First Session, 1963
(Third Lok Sab

ha).

(ii) Supplcmentarh Sixteenth Session,

Statement No. [
Sabha).

(iii% Supplementary . Fifteenth
ta
Sabha).

1961: (S:oond Lok

Session
tement No. 1961. (Second Lok
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PAPERS LAID ON THE
TABLE—contd.

[DaiLy Dicest]

CoLuMNs

(3) A copy of Notification No.
3F. 20(6)/61-Lab. (i) pub-

lished in Delhi Gazette da-

ted the 14th September,
;zgl containing the Delhi
Shops and Estalibshments
(Amendment) Rules, 1961,
under sub-section (3) of
section 47 of the Ihi
Shops and Establishments
Act, .1954.

A copy of Report of the

(4)I-1ind?:p Religious Endow-

ments Commission (1960-
62) .

CONVICTION OF MEM-
BERS . . . .

The Spesker informed Lok
Sabha that he had received
aletter dated the 7th August,
1962, from the Superinten-
dent, District Jail, Bhopal,
intimatng that on the 6th
August, 1062, Sarvashri
Kachwai, Bade and Homi
F. Daji, Members, Iok
Sabha, were admitted in the
jail having been sentenced to
seven day's simple impri-
sonment by the Magistrate,
First Class, Bhopal, under
section 188, Indian Penal
Code.

STATEMENT BY MINISTER 1198—1200

The Minister of Mines and
+Fule (Shri K. D. Malavia)
made a statement regrading

the agreement n
the Government of West
Bengal and the Central

Government over the
question of coal mining
in the State of West Bengal
and also laid on the Table
a copy of such agreement,

ELECTION TO COMMI]T-
TEES . . v

(i) The Deputy Minister in
the Ministry of Health (Dr.
D.S. Raju) moved for elec-
tion of one Member of Lok
Sabha to be member of the
All India Institute of Medi-
cal Sciences. The motion
was adopted.

(i) Shri Dasappa moved for

election of one Member of
Lok Sabha to be mtmbc:' gf

1197-98 .

1203-04

ELECTION TO
COMMITTEES—contd.

the Committee on Estimates
vice Shri Shivaram Rango
Raneresigned. The motion
was adopted.

MOTION RE: REPCRT OF
STUDY TEAM ON CO-
OPERATIVE TRAINING

Shri D.C. Sharme moved the
motion re: Report of the
Study Team on Cooperative
Training laid on the Table
on 19-4-61. Healsc replied
to the debate. The mouion
was adopted.

REPORT OF COMMITTEE
ON PRIVATE MEMELRS
BILLS AND RESOLU-
TIONS ADOFTED . .

Fourth Report was adopted

PRIVATE MEMBER'S RE-
SOLUTION—NEGATIVED
Further discussion on the Re-

solution re: Representative
character of Trade Unions
moved by Shri 8. M. Ba-
nerjee on 15-6-62 conclu-
ded. Shri 5. M. Banerjee
replied to the debate. The
resolution was negatived.

PRIVATE MEMBER’S RE-
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1204—49y

1249

124966

SOLUTION WITHDRAWN 1266—84,

Shri D.C. Sharma moved the
Resolution re. Compulsory
Life Insurance. He also
replied to the debate. Two
amendments thereto, moved
by Sarvashri P. R. Chakra-
varti and B.K. Das were
negatived and withdrawn,

respectively. The  Reso-
lution was, by leave, with-
drawn.

MOTIONS FOR ADJOURN-
MENT

(i) The Speaker withheld his
consent to the moving of an
adjournment moticn given
notice of by Sarvashri Frank
Anthony, Surendra Nath
Dwivedy, Nambiar and Dr.
L.M. Singhvi regarding the
alleged failure of the Cen-
tral Governmnt to exercise
its authority Bver ghe Union
Territory of Delhias avowed
trythe statmentof the Minis-
ter of Irrigation and Power
made on ls-al1.$l'| August, 1962.

1308—12,
1314—24

12641308
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MOTIONS FOR
ADJOURNMENT—contd,

(ii) The Speaker gave his con-
sent to the moving of an ad-
journment motion  given
notice of by Shri Yashpal
Singh regarding a second
Power Plant in Delhi havmg
gone out of order

Shri Yashpal Smfh however,
did not have leave of the
House as less than fifty
Members rose in favour of
moving the adjournment
moton: and he Speaker
informed him accordingly.

PRIVATE MEMBER'S RE-
SOLUTION UNDER CON—
SIDERATION .

Shri Nambiar moved the Re-
solution re- Urban and rural
housing and slum clearance
schemes. The discussion
was not concluced.

[Damwy Drozsr]

ARREST OF MEMBER .
The Speaker informed Lok
Sabha that he had received
a telegram dated the gth
August 1962, from the
Superintendent of Police,
Bhopal, intimating that Shri
Hari Vishnu  Kamath
Member, Lok Sabha, was
arrested under section 188
of the Indian Penal Code,
on the 9th August, 1962, for
defying ban inisdc regulated
area ir front of Madhya
Pradesh  Vidhan Sabha
at Bhopal . .

AGENDA FOR MONDAY,
AUGUST 13, 1962/SRA-
VANA 22, 1884( SAKA|

Discussion on the motion re:
India-China border situa-
tion,
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